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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 6/2012
{IA No. 329/2024, IA No. 72/2024, 1A No. 276/2024)

Execution Application No. 5/2024
in
Original Application No. 6/2012
Nizamuddin West Association Applicant
Versus
‘Union of India & Ors. ‘Respondent(s)

STATUS REPORT ON BEHALF OF DELHI JAL BOARD (DJB) IN

COMPLIANCE OF ORDER OF HON’BLE TRIBUNAL DATED 06.08.2024 &

13.08.2024.
MOST RESPECTFULLY SHOWETH:

1. That the present Status Report is being filed on behalf of Delhi Jal Board (DJB)
in compliance with .orders dated 06.08.2024 and 13.08.2024, wherein this
Hon’ble Tribunal directed DJB and other departments to file a report in response
to the anomalies pointed out by the applicant. The relevant paras of the order
dated 06.08.2024 have been reproduced hereunder:- '

"9. So far as IA No. 276/2024 is concerned, the Applicant has raised
additional submission in support of the plea taken in I4 No. 72/2024 and has
prayed for giving contract forthwith for dredging, desilting and removal of
debris and deposit of wasté material by giving nimbeér of ¢oriracts so that
the entire work in each segment can be completed in three months and
further direction to the DJB to transfer to the account of NGT Delhi a sum of
Rs. 300 crores for doing the work of cleaning the debris, dredging, desilting,
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etc. and also to direct the NCT Delhi and DJB to take immediate steps for
construction/upgrading of STPs.

20. Referring to the said chart, learned Senior Counsel for the Applicant has
pointed out that the STPs at serial no. 11,12, 13, 13, 16, 17 are under trial
run and STPs at serial no. 32 to 36 are at the stage of tender. Therefore, it is
incorrect to say that 40 STPs are working.

21. The above chart reveals that only 1 drain has been trapped and for rest
of ‘the drains, the work is either under different stages or not found to be
visible or the site does not exist. Hence, the above disclosure made by the
DJB reflects a totally dis-satisfactory picture.

25. Referring to the said chart, learned Senior Counsel for the Applicant has
Jp:o'i'nte'c'f out that allotment of land for 5 STPs was made. Qut of which land
for 2 STPs at serial no. 8 and 9 were cancelled and that out of 15 STPs, land
has been given for 3 STPs and out of 40 DSTPs, land has been given for 14
DSTPs and no DSTP has been constructed &ill now.”

That as per OA 06/2012, the Hon’ble Tribunal had considered the issue of
contamination of river Yamuna in its 54 kms stretch in NCT Delhi on account of
drains carrying sewage, domestic waste as well as industrial and trade effluents.
The ‘OA was disposed of by the Tribunal by issuing as many as 28 directions.
Further, as per IA No. 276/2024 is concerned, the Applicant has raised additional
submission in support of the plea taken in A No. 72/2024 and has prayed for
giving contract forthwith for dredging, desilting and removal of debris and
deposit of waste material by giving number of contracts so that the entire work
in each segment can be completed in three months and further direction to the
DIB to transfer to the account of NGT Dethi a sum of Rs. 300 crores for doing

the work of cleaning the debris, dredging, desilting, etc. and also to direct the -

NCT Dethi and DIB to take immediate steps for construction/upgrading of STPs.

That as per Section 9 of Water Board Act, 1998, DIB is responsible for the
production and distribution of potable water after treating raw water from
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various sources. Moreover, in compliance with other duties, DIJB is also
responsible for the treatment and disposal of the wastewater. Further, DIB is
accountable for the collection, treatment and disposal of sewage from the areas
under jurisdiction of DJB. In furtherance of the directions, DJB being urban
local body has taken all possible measures so to properly manage and provide

solution for this issue.

That as per the anomaly pointed out by the applicantas reflected in the para 9 of
the Order dated 06.08.2024. DJB duly submiits that the work of dredging,
desilting and removal of debris and waste from the Barapula Drain, Khushak
Drain etc lies with the Irrigation and Flood Control Department or by DDA,
MCD, PWD etc. Further, DJB is accountable for the establishment and

‘maintenance of STPs and DSTPs in the NCT of Delhi.

That as per the anomaly pointed out by the applicant as reflected in the para 20
of the Order dated 06.08.2024. DIB duly submits that as per Annexure - A (List
of STPs) of the affidavit dated 13.08.2024, at present 38 STPs out of 40 STPs
are already constructed and working on the designated parameters. Further, the
average Bio-Chemical Oxygen Demand (BOD) of the domestic sewage
generated from the household is around 250 mg per Liter. The average “Total
Suspended Solids (TSS)” of the domestic sewage generated from the household
is around 250-300 mg per Liter. Regarding Sr. No. 11,12,13,15,16,17 these
plants were earlier working on the designed parameters (BOD:TSS)* of 30:50,
20:30 etc. and these have been upgraded on the 10:10( 1@ BOD: 10 TSS)
parameters, and presently are under trial run. STPs at Sr. No. 11,'12,13,15,1_6
have aiready achieved the designed parameter of 10:10. STP at Sr. No. 17 is
giving BOD 18 and TSS 23 and it is likely to be stabilized by September, 2024.

True copy of list of STPs is annexed herein as Annexure-I.

That as per the anomaly pointed out by the applicant reflected in para 21 of the
Order dated 06.08.2024. DJB duly submits that the prime responsibility of
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maintaining the issues pertaining to JJCs lies with the Dethi Urban Shelter
fmprovement Board (DUSIB). As per the directions, Delhi Jal Board has taken
up the work of trapping the sewerage of JICs. There are 639 Jhuggilhopri
Clusters (JICs) in Dethi. As on date sewerage from 581 JICs has been trapped
and taken to the STPs of Delhi Jal Board through the sewerage network of Delhi
Jal Board. Further, it is humbly submitted that approx. 90% of JJCs have been
connected with the sewerage network by DIB.True copy of status of JIC drains

is annexed herein as Annexure-II.

That as per the anomaly pointed out by the applicant as reflected in the para 25
of the order dated 06.08.2024. DJB duly submits that a Sewerage Master Plan
(SMP)-2031 has been prepared to cover the un-sewered unauthorized colonies
and villages of Delhi, which includes laying of over 9800 KM of sewerage
network in 1799 Unauthorised Colonies, over 200 villages, Construction of
Sewage Pumping Stations (SPSs), Construction Sewage Treatment Plants
(STPs)/Decentralised Sewage Treatment Plants (DSTPs) and allied works. As
per the Master Plan, the éntiré¢ arca of New Délhi has been divided in 12
sewerage zones. Further,for the treatment of the sewage generated from the
thickly populated areas of the Delhi(except for the outer green belt areas of the
North, North-West, West, South-West, South and Outer South Delhi), 40 STPs
has been established with total capacity of 712 MGD And for the outer green
belt areas of the North, North-West, West, South-West, South, and Outer South
Dethi in addition to laying of sewerage network, 56 new STPs have been
proposed to be constructed (which are now called Decentralised Sewage
Treatment Plants, DSTPs as they treat the sewage near the point of generation of
the sewage).Further, as per the availability and suitability of land, some of these
STPs have been clubbed together-and the current figure is 40 DSTPs. The detatls
of the clubbed DSTPs have been provided in the Annexure-IV Out of the 40
DSTPs, land has been allotted at 38 locations by DDA, Revenue Department of
Delhi Government and Delhi State Industrial and Infrastructure Development
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* s Corporation Ltd. (DSIIDC), etc. The true copy of allotment letter of land for

DSTPs at 38 locations annexed herein as Annexure-Hi.

8. The report is being submitted herein for perusal and consideration of this
Hon’ble Tribunal.

9. It is further undertaken that Delhi Jal Board shall remain duty bound by any

direction or order by this Hon’ble Tribunal as and when directed.

? vl
Sh. Bhupesh Kumar
Chief Engineer
DELHI JAL BOARD
New Dethi
Date: 3 .08.2024
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Sub: Preseat Status of Repart of STPs.
Action Taken Report for S.No. 3(2) & 3(b) is as under:

6

Annexuren‘l'] 1 043

SM | Name of STP Present | Installed Output | Average { Capacity Capacily Status
Sewage | designedparj parameters freatmentinf  under under
Treatmen| ameters  {inthe month] MGD Jaugmentation| upgradation
t BOD/TSS | of July-24 (MGD) (MGD)
Capacity BOD/TSS
(MGD) ) -
1 | Okhla STP Ph-Vi 30 10/10 5/8& 25.00 0 0 Plant running satisfactory on design parameter
of BOD/TS as 10:10mg/1
2 | Delhi Gate Phase 11 15 10/10 4/6 £5.00 0 0 ~ -do-
3 | Delhi Gate Phase | 2.2 10/15 5/% 2.40 0 0 -do-
4 | SNH Nallah STP 2.2 10/15 5/8 2.40 0 0 “do-
5 | Chilla 9 10/10 3/4 9.15 0 0 -do-
6 | Akshardham CWG 1 2/1 3/2 0.18 0 0 -do-
7 | New Coronation Pillar 70 10/10 7/8 35.00 0 0 -do-
8 | Nilothi Phase-il 20 10/10 8/9 21.00 0 0 -do-
9 | Pappankalan-I 20 10/10 6/8 22.50 0 0 -do- ]
10 [ Kapashera 5 10/10 8/9 5.00 0 0 -do-
11 | Kondli STP Phase 1 10 10/10 6/7 9.50 0 0 The plant is running satisfactory on upgraded
12 | Kondli Ph-II 25 10/10 8/% 23.00 0 0 parameters of 10/10) mg/I
13 | Kondli STP Phase I 10 | 10710 89 | 9.00 0 0
14 | Rithaia-II 40 10/10 7/9 40.00 0 0 The plant is runnin satisfactory on upgraded
parameters of 10/1() mg/l '
15 | Rithaia Ph-I 40 10/10 6/& 40.00 0 0 The plant is running satisfactory on upgraded
parametersof 10/10 mg/l
16 | Kondli STP Phase IV 45 10/10 8/% 45.00 0 0 The plant is running satisfactory on upgraded
_ ) | parameters of 10/10 mg/l __ |
17 | Yamuna Vihar Ph-1l 18 10710 12/17 13.00 0 0 The plant has been recently upgraded on 10/40
parameter from 3(/50 parameters. It was on
trial run int July 2924 and under stablisation.
Now, the plant is running satisfactory oh
) X , upgraded parameters of 10/10 mg/i o
Total 3594 . ' )
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18 | Okhla STP Ph-II 12 30/50 15/26 5.00 3G 124 DiB is (:(Jflstr‘uctmar a new 124 MGD plant at
19 | Okhla STP Ph-111 37 30/50 12/27 28.00 Okhia The liquid stream is commissioned
20 | Okhla STP Ph-1V 45 30/50 13/30 36.00 rer.em;ly currently treating SOMGI? sewage.
The old STPs are functional on existing desigh
parameters of 30/50 mg/l. Once the new plant
is stabilized the existing Okhla STP Ph-I1, HI
) & IV shall be closed*. L
21 | Nilothi Phase-I 40 30/50 18/27 20.50 20 60 The STPs are functional on existing demgn
' A : parameters of 30/50 mg/l. However, plant is
22 | Pappankalan-I 20 30/50 14/22 16.00 16 30 hia Gigided o e deSiih panmg’ms -
10/10 mg/ll for which 44% work already
completed and plant is likefy to commissioned
bv Dec.2024
23 | Keshopur-11 20 30/50 13/18 12.00 0 20 The STPs are furctional on existing design
-~ ‘ i (] s . = i
34 | Keshopur-II1 20 30/50 1574 | 22.00 20 60 Egz’ﬂ;;m%ﬁoéftgggeﬂ};?;;;;ggt o
25 | Najafizarh 5 30/50 16/32 3.00 0 5 1/10mg/l for which 79% work already
completed and plamt is likely to commissioned
) ) br Oct.2024
26 | Coronation Piltar Ph- 20 30/50 13/21 5.00 0 20 The STPs are furctional bn existing desngn
1&I1 - , parameters of 30/50 mg/l. However, plant is
27 | Coronation Pillat Ph- 10 30/50 12/18 2.50 0 10 being upgraded on the design parameters of
I 10/10mg/l for which 7% work already
28 | Narela STP 10 30/50 13/29 3.50 5 a5 completed and plant is likely to commissioned
29 | Rohini Sec. 25 15 30/50 15432 | 11.00 i 25 Syaslas |
30 | Yamuna ViharPhd | 10 30/50 15/23 8.50 5 15 - The STPs are functional on existing
31 | Yamuna Vihar Phdll | 25 20/30 18/25 | 26.00 30 35 parameters as BOD/TSS 30/50 & 20/30 mg/l.
The block estimate for upgradatior: on 10/10
. . ? , ___| parameters is under process of approval
32 | Okhla STP Ph-V 16 30/50 4/6 11.50 0 16 The STPs are functional on existing
33 | Mehrauli STP 5 20/30 17/28 5.50 2.5 7.5 parameters BOD/TSS 30750 & 20/30 mg/l.
34 | Vasant Kunj Old 5 | 30/50 38/70 2.00 2.8 7.3 The tender was invited for up-gradation ot
35 | Vasant Kunj New 30/50 | 1.50 o BOD/TSS as 10/19mg/l and rejected due to a
36 | Ghitorni 5 30/50 40/66 | 3.50 28 7.5 sipgle bid the proposal is under the process for
re-invitation and administrative approval.




. [37

Molar band

0.66

30/50

16/33

0.55

0.66

The STP is functional on existing p*‘ﬁl}ﬂé
BOD/TSS 30/50mg/l. The tender was invite

for up-gradation an BOD/TSS as 10/10mg/l
and rejected due to 2 single bid the proposal is

under the process for re-invitatiop and
administrative approval.

38

Keshopur-I

12

20/30

15/26

12.50

18

The STPs are functional on existibg
parameters as BOD/TSS 20/30 mg/l. The
tender was invited for up-gradation oh
BOD/TSS as 10/10mg/! and rejected due to a
single bid the proposal is under the process for
re-invitation and administrative approval.

39

Sonia Vihar New

10710

o

The plant shall be commissioned by Oct, 2024

40

Delhi Gare Phase-III

oo

QIS

Land is vét to be handed over by L&DO,
MoUHA te DIB. The work will be completed
in 12 months after award of work.

Total

352.6

o——

Grand Total MGD)

712

554.18

1435

Note:
1. 17 Nos. of STPs are working on 10/10 having capacity of 359.4 MG}

2. #3 Nos. of STPs are being upgraded/new constructed on 10710 having tapacity of 513.16 MGD
3.40 Nos. of DSTPs having capacity of 92 MGD are to be ¢onstructed.

Yotal Capacity: 964.56 MGD.

*Ait average of approximate 50 MGD from Serial Nos. 1 (5§ MGD), 18 (6MGD), 19 (3 MGD), 20 (9 MGD) and 32 (4.5 MGD) is being diverted to
and being treated at the new Plant méntioned oppesite Serial Nos. 18, 19, 20 thereby the total amount of waste treated as to today is 604.18
MGD.

EQO to W)
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Subject : Status of JJCs drains.

ANNEXURE-II

There is no policy to lay sewerage network in JJ Clusters. However, outfall drains carrying waste
water of J3Cs hiag been trapped ifito DIB sewerage system in 581 JICs out of 639. Out of the
remaining 58 JJCs, 1 No. JIC does not exist . The status of 58 JJCs as on 03.09.2024 is as under :

A x No.of JJ { ; . . | Discharge |
1 8. No, Measures proposed by DJB/ Status Clusters S. No. of 58 JJC List (MGD)
NA
1  |Total nos. of JJ Clusters 639 NA
NA

2 [Nos. of JICs trapped in sewer lines 581 NA

3 Drains to be trapped in sewer line (work in 10 1,2,3,9, 10, 26, 39, 0.17
progress) of nearby area 43, 50, 51 )
Drains will be trapped after commissioning of . 470, 28’_29’ 0, 3,

4 A ; 14 33, 34, 42, 45, 46, 48, 0.67
proposed sewer network in nearby U/A col. 5353
Drains which can be trapped in to sewerage network

5 |by instalting Iift station 5 14,55, 56,51, 58, 023

6 Feasible sites approved by NMCG for which s ;g ;g ;g’ ;z’ ig’ i;” 0.25
demand has been raised for funds from NMCG i i Chie A '

44,47, 54
~ |Trapped in STP through major storm water

7 drain/trapping work are in progress 8 5,6,7, .8., 11,13,15, 16 0.24

8 Not feasible due to space constraints and multiple 5 23,24, 25, 35, 49 0.48
outfalls etc.

9 [Site does not exist. 1 21 NA

Total Discharge| 2.04 MGD

@iz —
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List of 58 JJ Clusters with status and timelines for connecting with Sewerage system/DSTPs

14047

8.No. of Revised Timelines for _
Yt . Trapping Nodal Officer Name of EE and Presant status
58‘;‘:0 Name of J Cluster (Earlier Timeline - June, | ( Chief Engineer) Nais- ot 88 Division ; Discherge §RLD)
2023) 5
. Dr.Ambedker JJC Neat I—— Sh. Gajendra Tomar, | Sh Pawan Kumar, | Sh Maninder Jeet |VWork order issued for installation of DSTP. -
Wazirabad Timarpur. T _ CE(Central-North) SE(M)>4 Singh, EE{M)-03
| 1sh. Gajendra Tomar, | Sh S.K.Dahiya | Sh. Naresh Kumar |There is some public hindrance howaver, the drain will
2 Okhia DTC Depot- $1.12.2004 CE(South) SE(M)-10 EE(M}51 _ |betrapped by Oec2024 o b
Gandhi Camp Behind Frult & ) , i < . There is some publlic hindrance however, the drain will
3 [Vegilsble Market Okhia Ralway 31.12.2024 | Sh. Gé-‘ggj;;’m“’ ' S“&gﬁg‘“ S “é‘;"&;;“m” be trapped by Dec 2024 125
Station A ] .
: Sh B.S Rawat, Sh Hartsh Chander, | The work of taying the sewer line In Kirari GoC is in
4 Khub Ram park Pem Nagar 31.12.2024 Sh. Gajendra Tomar, SE(M}:'H Sh. Ajay EE(M)-9/5h. |progress and this drafn will be trapped into sewer line by 15
Kirarl ) CE(West) Kumar S.E(C)-S N.K.Sharma, [31.12.2024 by Maintenance Wing.
e . - . : EE@NST-| i -
“The discharge from the Inshﬂal_i;: of DSTP is not feasible due to space
& Macrasi Bast Near Raiiway [ "o g&mQM‘ Sh. Gajendra Tomar, | ShSKDahlya | ShNKVerma, [However, this drain is wiimately out-falting in Barapulla —
Line Jai Vihat ,:%m Is kikely to ba CE(South) SE(M)-10 EEM)41 Drain which is likely to be trapped by 31.12.2024
trapped by 31.12.2024.
The arge from the 12:2.:::&;: of DSTP is not feesible due ta space
o | oL S S BB o 1, e o, | S sxcomba | St o s s iy ot gnts |
Keain which is likely to be CE(South) SEM)-10 EE(M)-44 Drain which is likely to be tmppled by 31.12.2024
trapped by 31.12.2024. ‘
Instaliation of DSTP s not feasible, as discharge into
storm water drain fs directly from individual househald.
The dischargs from the Discharge pipes from individugls houses are
1 |4JC drein Is uitimately out- ) underground upto the storm water drain.Henoe, it is
7 | Ambedker Bast West Block-ll I Saling in Baraputia Drain | S™ Ggg’;’;ﬁﬂt;”“’" s“ssé'&%”‘ s"gggﬂ;"“‘ difficult to coflect discharga of LIC &t single paint. 300
% which is Ekely to ba : Howaver, this drain is ultimataly out-falling in Barapufla
trapped by 31.12.2024. Drain which is likely to be trappbd by 31.12.2024.
Instafiation of DSTP is not feasible, as discharge Into
storm water drain Isd}rad!yﬂunr't individual househeid, |
The discharge from the Dischargs pipes from individuels houses are 1
Leprosy Colony Infrontof | JJC drain Is ulimatety out- . ; i jmin  |underground upto the storm water drain.Hence, it is 3
8 Mohan Singh Market falling in Barspulla Drain | o™ Ggan&rm‘)cm R Shsséf‘m?_a,'g’a o ggﬁ;ﬂf“‘ difficutt to collect discharge of JIC at single paint. 16
R.K.Puram which is fikely to be 1H0wéver. this drain Is ultimately/owt-fafling in Barapulla
trapped by 31,12.2024, Drain which is Iikely to be uam:u by 31.12.2024
. |
9 Nehru Ekta Camp Sector-ViI 31.12.2024 Sh. Gajendra Tomar, | Sh S.K.Dzhlya Sh Sanjay Jain, |This drain will be trapped Inlo OJE sewerage network as
R.K Puram s CE(South) SE(M)-10 EEM}44 |

by Maintenance Wing by 31,12.2024,

|
i
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.No. of Revised Timalines for
s 3 Trapping Nodal Officer Name of EE and Present status
sa“:.tjc Name of JJ Cluster (Earlier Timeline - June, | (Chlef Engineer) | NameofSE Division Discharge (KLD)
2023} —
10 §.P./J.P. Colony Sector 6 31.12.2024 Sh. Gajendra Tomar, | Sh S.K.Dahiya |- Sh Sanjay Jain, |[This drain will be trapped into DJB sewerage netwark 30
R.K.Puram R CE(South) SE(M)-10 EE(M)-44 by min!enance mg‘ by 31.12.2024
The dischargs from the L:s:;l:'u;r; of DSTP is not feaslble dus to space
4y |Sectord RKPuram Police Post NG drsin s uitmetely Ot} sh. Gajendra Tomar, | ShS.KDahiya | ShSanjay Jain, |However, this drain is ultmately out-faling in Sarapulla -
(Henuman Camp) NI eap CE(South) SE(M)-10 EE(M)44  |Drain which is likely to be trapped by 31.12.2024.
which [s fikely to be
trapped by 31.12.2024.
] DPR for feasible sites approved by NMCG after joint
mspection is prepared. The DPR and estimate has been
checked by planning cell of DJB and sentto NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has intimated DJB on 11.03.2024
stating that they need revised DPR 1f DJB floats tender
_ 5 on open technology though DJB was of the view that
_ 9 months after receipt of ) 3 ) funds may be reteased considering already submitted
12 Ravi ass Camp Sector-3 funds from NMCG and | Sh. Gejendra Tomar, | Sh S.K.Dahiya Sh Banjay Jain, |astimate & DPR. But, NMCG didn't agree to DJB 40
R.K.Puram availibility of {and for CE(South) SE(M)-10 EEM)-44 request & called a meeting in the office of ED, NMCG
DSTP on 7.5.2024 wherein, it was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send it to NMCG after approval of the Competent
Authority. Thereafler, NMCG will scrutinise it and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
to NMCG for releasing the funds shorlly.
The discharge from the This cu'eir; Is ultimately out-falling in Barapulla Drain
JIC drain is ultimately out-] which is fikely to be trapped by 31,12.2024,
13 Nepali Camp Na_ar Bhanwar falling in Barapulia Drain Sh. Gajendra Tomar, | Sh 8.K.Dahiya &h Sanjay Jain, 175
Singh Camp Vasant Vihar which Is kel o be CE(South) SE(M)-10 EE(M)<44
| trapped by 31.12.2024. |
: _ This JJC will be trapped by maintenance wing into
1a | Chamwar Singh Camp Bennd b si422024 | Sh-GelencraTomar, | ShSKDahva | ShSanjay Jain, |sewor network by instaling It station and leying sewer -
@ Phase : e CE(South} SEM)-10 EE(M)44 line. NMCG team has also suggested the same during
‘i int i :
| _ { The dischirge from the ;r;sml:‘: of DSTP is not feasible dus to space
@ s';;ﬁ:f{?;::{':ﬁ;‘fgﬁﬁg "f"at,:,if;f: Eafpﬂf,;w” Sh. Gajendra Tomar, | ShS.K.Dahiya | ShSanjayJain, [However, this drain is ultimately out-falling in Barapulia 2
Munirika whiich is fikely t0 be CE{Saouth) SEM)-10 EE(M)-44 Drain which is likely to be trapped by 31.12.2024.
1 trapped by 31.12.2024.

b
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8.No. of . Revised Timelines for
2L Trapping Notlal Officer Nama of EE and Present status .
'5““‘:':" Name of JJ Cluster | . 1o Timeline - June, | (Chief Engineer) | '¥ame of SE Division Discharge (KLD)
2023} " ; N TR i
== Installation of DSTP is not feasible as discharge into
storm water drain is directly from- individual household.
?éu: distharge from th; Discharge pipes from individusls houses are ;
JJC drain Is uftimately out- ; ! : ; . lunderground upto the storm water drain.Hence, it is
16 | Shva Camp Vasant Vinar Near " uging in Barapuila Drain | S Ggg{"sf:;:;’m“' Shssl'z'{ﬁ?_‘:'a'” Shesg(%?-;m difficult to collect dischargs of JJC at single point. 45
Petrol Pump which s fikely to be However, this drain is ultimatsly out-falling in Barapulla
trapped by 31.12:2024. Drain which is likely to be trapped by 31.12.2024
DPR for feasible sites approved by NMCG after joint
inspection is prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of]
8th HLC, the NMCG has intimated DJB on 11.03.2024
stating that they need revised DPR if DJB floats tender
. on open technology though DJB was of the view that
9 months after receipt of 5
Priyanka Camp Mathura Road | funds from NMCG end | Sh. Gajendra Tomar, | ShS.K.Dahiya | Sh Naresh Kumar, [I-1oS M8y be released considering aiready submitted
17 | Opposite Sukhdev Vinar Depot |  availibilty of fand for CE(South) SE(M)-10 EE)B1 | [cnmate & DPR. Bul, NMCG didn} agres o DJB ®
PP DSTP - request & called a mesting in the office of €D, NMCG
on 7.5.2024 whereln, it was decided that DJB will
prepare new estimate on the beasis of fresh quotations &
send it to NMCG after approval of the Competent
Authgrity. Thereafter, NMCG will scrutinise it and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
to NMCG for releasing the funds ghortly.
DOPR for feasible sites approved by NMCG after joint|
|inspection is prapared. The DPR and estimata has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Refarring to the MOM of
{8th HLC, the NMCG has intimated DJB on 11.03.2024
steting that they need revised DPR if DJB ficats tend
9 months after reosipt of : on open technology though DJB_was of the view _lhat
CRRI Camp Mathura Road | funds from NMCG and | Sh. Gejendre Tomar, | ShS.KOahiya | Sh Naresh Kumar, |T19S May be released considering already submitted
*® | opposite Sukhdev Vihar Depot |  availbilty of land for CE(South) SEM)-10 B [ T DL NGOG GER wes b B8 %0
; DSTP request & called a meeting In the office of ED, NMCG

on 7.5.2024 wherein, it was decided that DJB will

{prepare new estimate on the basis of fresh quotations &

send it to NMCG after approval of the Competent

Authority. Thereafter, NMCG will scrutinise it and

releasa the funds on approval of C/A of NMCG. Now,

the estimate has been re-framed and will be forwarded
NMCG for releasing the funds shortly.

11049
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8.No. of
58 JJC
list

Name of JJ Cluster

Revisad Timelines for

Trapping
(Earfier Timeline - June,

2023)

Nodai Officer
( Chief Engineer) |

Name of SE

Name of EE and
Division

Prosent status

Discharge (KLD) |

19

Priya Camp Mathura Road
Opposite Sukhdev Vihar Depot

9 months after receipt of
funds from NMCG and
avaliibllity of land for
DSTP

Sh. Gajendra Tomar,
CE(South)

Sh S.K Dshiya
ACE(M)-10

Sh Narash Kumar,
EE(M)-51

DPR for feasible dtes approved by NMCG after joint
|inspection Is prepared. The DPR and estimate has been
checked by planning cefl of DJB and sent to NMCG on
26.11.2023 for further action. Refefring to the MOM of]

8th HLC, the NMCG has Intimated DJB on 11.03.2024
stating that they need revised DPR If DJB fioats tende
ion opén technology though DJB was of the view that
tunds may be released oonsidering already submitted
|estimate & DPR. But, NMCG didn't agree to DJB
request & called a meeting in the office of ED, NMCG
on 1.5,2024 wherein, #t was decided that DJB will
|prepare naw estimate on the basis of fresh quotations &
send #t to NMCG after approval of the Competent
Authority. Thereafter, NWNMCG will scrutinise it and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded

to NMCG for releasing the funds shortly.

Shahbad Dauéatpur Block-A, £
F

31.10.2024

Sh. Gajendra Tomar,
CE(Central-North)

Sh. Sukhpal
Chauhan, SE (M)-
31 8h. Anl Kumar,

SE{C)-5

Sh Sandeep
Sharma, EE(M)-7/
Sh. Ashigh Kumar,
EE(C)DR-II

40

The work of laying the sawer line in Shahbad GoC is in
progress and this drain will be trapped into sewer line by
31.10.2024 by Maintenance Wing.

1500

21

Jhuggies Kholi Wala Baba
Mandir Rajokarl

JJC does not exist

Sh. Gaejendra Temar,
CE(South)

Sh8.C Patel, SE
(M)-11

Sh. Sawant Singh,
EE(M)-45

1 JJC does né‘l exist at site. Hence, ho aciion ia
requiired

22

Jhuggles Kewal Krishan Chowk
Post Rajokarl

9 months after raceipt of
funds from NMCG and
avaliibility of land for
DSTP

Sh, Gajendra Tomar,
CE(South)

Sh 8.C Patel, SE
(M1

Sh. Sawant Singh,
EE{M)45

DPR for feasible sites approved by NMCG' after joint
inspection Is prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of]
8th HLC, the NMCG has intimated DJB on 11.03,2024

stating that they neéed ravised DPR if DJB fioats tender
on open tachnology though DJB was of the view that
funds may be released oonsidaring elready submitted
estimate & DPR, But, NMCG didn't agree to DJB
request & called a meeting in the office of ED, NMCG
on 7.5.2024 whereln, it was decided that DJB wi
prepare new estimate on the basis of frash quotstions &
sond ft to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise & and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
to NMCG for releasing the funds shortly.

10
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S.No. of
58 JJc
list

Name of JJ Cluster

Revised Timalines for
Trapping
(Earfier Timeline - June,
2023)

Nodal Officer
( Chief Englneer)

Name of SE

Name of EE and
Division

Present status

Discharge (KLD)

23

Ram Dev Ka Dera BSF Office
Rajokari Pahari, Dethi

Not Feasible

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patel, SE
(M)-11

Sh. Sawant Singh,
EE(M)-45

24

Kusumpur Pahari Block-B
Vasant Vihar

Net Feasible

Sh. Gajendra Tomar,
CE(South)

Sh8.C Patel, SE
(M-11

Sh. Sawant Singh,
EE(M)-45

Not Feasible due to multipie Discharge and éollection
point. DSTP not feasible due to Forast land. This JJ
Cluster may be relocated for reducing pollution.
However, dischargs is going In low lying area, not in

197

iRIver Yamuna
Not Feasible due to multiple Discharge and collection

point. DSTP not feasible due to Forest land, This JJ
Cluster may be relocated for reducing pollution.
However, discharge Is going in low lying area, not in

25

Jal Hind Camp near Masoodpur
Village Vasant Kunj

Not Feasible

8h. Gajendra Tomar,
CE(South)

Sh B,C Patel, SE
(M-11

Sh. Sawant Singh,
EE(M)45

26

Moti Lal Nehru Camp J.N.U

30.08.2025

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patel, SE
{M)-11

Sh. Sawant Singh,
EE(M)-45

1230

River Yamuna,

Not Feasible due to multiple Discharge and coflection
point, DSTP not feasible due to Forest land. This JJ
Cluster may be relocated for reducing pollution.
Howaws‘ dischargs is going in low lying area, not in

This drain will be trapped by Maintenance Wing after
completion of work of ongoing work of rehabilitiation.

240

27

Junapur Bhim Basti

9 months after receipt of
funds from NMCG and
avallibility of land for
DSTP

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patel, SE
M)-11

Sh. Sawant Singh,
EE(M)-46

.|to NMCG for releasing the funds shortly.

DPR for feasible sitas approved by NMCG afier joint
inspection s prepared. The DPR and estimate has been|

[checked by planning cell of DJB and sent to NMCG on

2B8.11.2023 for further action. Referring to the MOM of
Bth HLC, the NMCG has intimated DJB on 11.03.2024
stating that they need revised DPR if DJB floats tender|
on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didnt agree to DJB
request & called a mesting in the office of ED, NMCG
on 7.5.2024 wherein, it was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send it to NMCG after approval of the Competent
Authority. Thereafier, NMCG will scrutinise it and
releasa the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded

28

Mandi Pahari (Shambhav
Camp)

31.12.2025

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patei, SE
(M)-11/8h. RK.
Lakhera, SE(C) -4

Sh Sawant Singh,
EE(M)-46 / Sh, A M.
Sharma, EE(C)DR-

vi

170

This JJC can be trapped into DJB sewer line aftet
completioh of sewer network laid by Project wing in
adjoning areas. The expecied date for trapping this
draint into sewer fine is 31.12.2025 by Maintenance
Wing subject to commissicing of sewer network

of adicining area bv Drainage Profect Wing

80

11051
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8.No. of Re‘mlc" ﬂmi. e Nodal OFfi Nama of ££ snd | Present stat
y rapping cor g g me and | resent status
“:l‘;'t'c Name of JJ Cluster | o fior Timeline - June, | {Chief Engineer) | NameofSE Division Dischiarge (.D)
2023)
This JJC can be trapped into DJB sewar line after
_ ) ShB.C Patel SE 8h Sawant Singh, [complation of sewer network laid by Project wing in
2 Msndi Village Bapu 31.12.2025 Sh. Gajendra Tomar, (MHI 1/8h. RK EE(M)46 / Sh. AM.|adjcining areas. The expacted date for trapping this 90
Camp e CE(South) Lakhera SE.(C)' _'4 Sharma, EE(C)DR- |drain into sewer fine is 31,12.2025 by Maintenance
! ’ vi 'Mng subject to commissioing of sewer network
adioining area by D naae Proiect Wing
Th!s JJC can be lrapped mto DJB sewer line aftet
ShB.C Patet SE | Sh Sawant Singh, {completion of sewer network laid by Project wing in
20 Mandi Village (Biru a1 40:200% Sh. Gajendra Tomar, (M)-11 7 Sh. R, |EE(M)-46/ Sh. AM (adjolning areas. The expacted date for trapping this .
Camp) e CE(South) Lakhera SE{C) . 4| Sharma, EE(C)DR- |draln into sewer line is 31.12.2025 by Maintenance
£ v an subjecl tocommmsimng of sewer network
adicining ares Draingge Prolect Wina,
Thls JiIC can be trapped into DJB sewerl{ne after
ShB.C Patel, S | Sh Sawant Singh, |completion of sewer network taid by Praject wing in
a4 Mandi Village 31.12.2028 8h. Gajendra Tomar, (M)-‘i1 /$h. RK. EE(M}_-48 1 8h. AM.1adjoé_nlng aress. The expected date for trapping this 108
{Shant! Camp) : CE(South) Lakbiah SE'(C) -4 Sharma, EE(C)DR- [drain into sewer line is 31.12,2025 by Maintenance
! ’ Vi WIng subjed to oemmlssuofng of sawer netwm‘n
DPR for 1eas|bla sltas approved by NMCG after joint
inspection Is prepared. The OPR and estimate has been
checked by planning celt of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has intimated DJB on 11.03.2024
stating lhw need revised DPR If DJB fioats tender
. on opan nology though DJB was of the view that
9 months after receipt of : :
Dr. Ambedkar funds from NMCG and | Sh. Gajendra Tomar, { Sh B.C Patel, SE | Sh. Sawant Singh, |10 MY be released considering already submitted
2 Satwari Mehrauli avallibilty of land for CE(South) M1 EE(Mpae  [chimaie & DPR. But, NMCG didn't agree to DJB ™
DSTP ) request & called a mesting in the office of ED, NMCG
on 7.52024 wherein, it was decided that DJB will
preparé new estimate on the basis of fresh quotations &
send it o NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise it and
releasa the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
. - , . to NMCG for releasing the funds shorlly.
e G o | B0 Pt S BT, oy ke iy i
; : . Gajendra Tomar, : . A rain will ba trapped in sewerage networl
33 Slnhurpurl Mehrauli 30.09.2024 CE(South) L[::c)h; :a / gg{ g.K. Sharma, EE(C)DR- |maintenece an_ 15
; ) -4 Vi
Sh B.C Patel, SE Sh Sawant Singh, |Sewer line'wark is in progress in the vicinity. Therefore
34 Kharak Riwara 31.12.2026 | Sh. Gajendra Tomar, IM}". 118h RK EE(M)-46 / Sh. A.M.|drain will be trapped in DJB sewerage network by 20
Satwari Mehrauli R CE(South) Lakhara SE.(Ci .4 Sharma, EE(C)DR- jMaintenance Wing by 31.12.2025
! VI ; A




16

8.No. of
§8 JJC
st

Name of JJ Cluster

Revised Timelines for
Trapping
(Earlier Timeline - June,
2023) !

Nodal Officer
{ Chief Engineer )

Nameo of SE

Name of EE and
Division

Present status

Discharge (KLD)

35

Mines

Sanjay Colony- Mehrauli Bhatt

Not feasible.

&h: Gajendra Tomar,
CE(South)

Sh8.C Patel, SE

M)-11

Sh. Sawant Singh,
EE(M)-46

No J4C found at sita. This colony is situated on fofest
land as informed by area JE (maintenance) having tig
size plots, wide roads etc. It was alse observed during
Inspection along with NMCG official and JE
maintenance that there are so many outfalls of SW
drairis outfafiing in low lying forest area/rocky ares. This
JJ Cluster may be relocated for reducing pollution.

320

Badarpur, Tughlakabad

Shanshi Camp Mathura road

]

9 months afler receipt of
funds from NMCG and
avaliibllity of land for
DSTP

‘Sh. Gajendra Tomar,
CE(South)

ShB.C Patel, SE

{M-11

Sh Satendear
Dabas EE(M)-52

DFR for feasible sites approved by NMGG after joint|
inspéction |s prepared, The DPR and estimste has been

checked by planning cell of DJB and gent to NMCG on
28.11,2023 for further action. Referting to the MOM
Bth HLC, the NMCG hés intimated DJB on 11.03.2024
stating that they need revised OPR If DJB fioats te
on open technology though DJB was of the view that
funds may be released considering already submiltted
estimate & DPR. But, NMCG didn't agree to DJB
request & called & meeting in the office of ED, NMCG
on 1.52024 wherein, it was decided that DJB will
|prepare new estimate on the baals of fresh quotations &
gend H# to NMCG after approval of the Compatent
Authority. Thereafler, NMCG will scrutinise It and
|retease the funds on approval of C/A of NMCG. Now,
the estimate hasibeen re-framed and will be forwarded
to NMCG for rel tha funds shortty.

50

3t

Dora Tabu Canp Near

Mohan Co-Operative,
Tughlakebad

Tughlakabad Raflwéy Station in

9 months after receipt of

funds from NMCG and |

availibility of land for
D8TP

&h. Gajendra Tomar,
CE(South)

ShB.C Patel, SE
{M)-11

Sh Satender
‘Dabas,EE(M)-52

|DPR for feasible sites approved by NMCG after joint
inspection Is prepared. The DPR and estimats has besn
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Raferming to the MOM of]
8th HLC, the NMCG has intimated DJB on 11.03.2024
stating that they need revised DPR If DJB fioats tender|

on open technology though DJB was of the view that
[funds may be released considering already submiltted
estimate & DPR. But, NMCG didn't agree to DJB
request & called a meeting in the office of ED, NMCG
on 7.52024 wherein, It was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send it to NMCG afier epproval of the Competent
Authority. Thereafter, NMCG will scrutinise it and
releass the fundé on approval of C/A of NMCG. Now,
the estimate has been re-fremed and will be forwarded

o NMCG for releasing the funds Y.

20

11053
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S.No. of
58 JJC
list

Name of JJ Cluster

Revised Timelines for
Trapping
(Earlier Timetine - June,
2023)

Nodal Officer
( Chief Engineer)

Name of SE

Name of EE and
Division

Present status

Discharge (KLD)

38

indira Camp Alimore Mathura
road Mohah Co-Oparative,
Tughlekabad

9 months after receipt of

funds from NMCG and

availibility of tand for
DSTP

Sh. Gajendra Tomar,
CE(South)

ShB.C Patel, SE
(M)-11

‘Sh Satendar
Dabas, EE(M)-52

DPR for feasible sites approved by NMCG after joint
inspection is prepared. The DPR and estimate has been
ichecked by planring cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has intirrated DJB on 11.03.2024
stating that they need revised DPR {f DJB floats tender
on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didnt agres to DJB
request & talled a meeting in the office of ED, NMCG
on 7.62024 wherein, it was decided that DJB will
preparé new estimate on the basis of fresh quotations &
send it to NMCG after approval of the Competent
Authotity. Thereafter, NMCG will scrutinise it and
releasa the funds on approval of C/A of NMCG. Now,
the estimate has baen re-framed and will be forwarded
to NMCG for releasing the funds shottly.

20

39

Sonla Ganghl Camp Pul-
Prahladpur Railway line
Jughlakabad

31.12.2024

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patst, SE
(M)-11

Sh Satender
Dabas, EE(M)-52

[This JJC will be trapped into DJB sewer ling by

31.12.2024 by Maintenance Wing.

180

40

Ram Pyari Camp Near Nangia

Park Lal kuan, Tughlakabad

9 months after receipt of
funds from NMCG and
availibliity of land for
DSTP

$h. Gajendra Tomar,
CE(Sauth)

ShB.C Patel, SE
M)-11

Sh Satendar
Dabas,EE(M)-52

DPR for feasible sites approved by NMCG after joint
inspection ls prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Refarring to the MOM of|
Bth HLC, the NMCG has intimated DJB oh 11.03.2024
stating that they need revised DPR if DJB floats tender|
on open téchnology though DJB was of the view that
funds may be released considering already submiltted
estimate & DPR. But, NMCG didn't agréee to DJB
request & called a meeting in the office of £D, NMCG
on 7.5.2024 wherein, it was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send it to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise It and
release the funds on approval of C/A of NMCG. Now,
the éstimate has been re-framed and will be forwarded

ta NMCG for releasing the funds shortly.

30
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S.No. of
58 JC
list

Name of JJ Cluster

(Eartier Timeline - June,

Revised Timelines for
Trapping

2023)

Nodal Officer
( Chief Engineer )

Name of SE

Namae of EE and
Division

Present status

Discharge (KLD)

41

Shiv Camp Lal Kubn Badarpur
ChungiNo proposal-2 &3 M.B.
Road, Tughtakabad

k

1

1
9 months after receipt of
funds from NMCG and
avallibility of land for |
DSTP

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patsl, SE
(M)-11

‘Sh Satender
Dabas EE(M)-52

DPR for feasible sites approved by NMCG after joint
inspection is prepared. The DPR and estimate has been
checked by planming cell of DJB and sent to NMCG on
28.11.2023 for further action, Referring to the MOM of
8th HLC, the NMCG has Intimated DJB on 11.03,2024
stating that they nead revisad DPR if DJB floats tender
on open technology though DJB was of the view that
funds may be released oonsidéring already submitted
estimate & DPR. 8ul, NMCG didn't agree 1o DJB
request & cafled a meeting in the office of ED, NMCG
on 7.5.2024 wherein, f was decided that DJB wil
prepare new estimate on the basis of fresh quotations &
send It to NMCG after approval of the Competent
Authofity. Thereafter, NMCG will scrutinise it and
releasa the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
to NMCG for releasing the funds shortly.

130

42

Khatta Camp Gosaln Crusher
M.B. Road LalKuan,
Tughtakabad

30.12.2024

Sh. Gajendra Tomar,
CE(South)

$h B.C Patel, SE
(M)-11/Sh.RK.
Lakhera, SE(C) - 4

Sh Satender
Dabas, EE(M)-52 /
Sh. AM. Sharma,

EE(C)DR-VI

Sewer line work is in progress in the vicinity. Therefore
drain wil be trepped in DJB sewsrage network by
|Maintenance Wing by 30.12.2024

185

43

Sonia Gandhl Camp Puk-
Prahladpur Railway Line
Tughlakabad Part-2,
TJughiakabad

30122024 |

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patel, SE
M1

Sh Satender
Dabas, EE(M)-52

Sewer line work is in progress In the vicinity. Therefore
drain wi be trapped in DJB sewerage network by
Matntenance Wing by 30.12.2024

15

Subash Camp
NTPC Badarpur

| @ months atter receipt of |

]
1
i
|
i
i
i
1

funds from NMCG and |
avaliibflity of tand for ¢
DSTP |

Sh. Gajendra Tomar,
CE(South)

ShB.C Pate), SE
(M)-11

Sh Manoj Kr.
Sharma, EE(M)-53

DPR for feasible sites approved by NMCG after joint
inspection Is prepared. The DPR and estimate has been
checked by planning cell of OJB and sent to NMCG on
28.11,2023 for further action. Referting to the MOM of|
8th HLC, the NMCG has Intimated DJB on 11.03.2024

stating that they need revised DPR If DJB fioats tender
on open technology though DJB was of the view that
{funds may be refeased considering afready submitted
estimate & DPR. But, NMCG didn't agrse to DJB
request & called a meeting in the office of ED, NMCG
on 7.5.2024 wherein, It was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send # to NMCG after approval of the Compatent
Authority. Thereefter, NMCG will scrutinise It and
release tha funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
ta NMCG for reteasing the funds shortly.

11055
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S.No. of

$8 JJC
list

Name of JJ Cluster

Revisad Timelines for
Trapping
{Easdier Timellne - June,
2023)

Nodal Officer
{ Chief Engineer)

‘Name of SE

Name-of EE and
Division

Presont status

Discharge {KLD)

45

BIW JJ CampB.T.
Badarpur

30.06.2025

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patel, SE
(M)-11 /8h. R.K.
Lskhera, SE(C) - 4

Sh Mano] Kr.

ama, | tend. The Issue is being taken up with NTPC for
s;h, Afgf;ﬁ ! according permission to fay the sewer line through

EE(C)DR-VI

Estimate Is under preparation, However the layout of
sewer line to trap the JJC discharge ahd connect it to
the nearest DJB Trunk sewer shafl pass through NTPC

their land. Howaver, the tentative timelines for trapping
of this-drain into DJB sewer network s 30.06.2025

46

Tajpur

Badarpur:

31.12.2025

Sh. Gajendra Tomar,
CE(Sowth)

ShB.C Patel SE | ¢ o EEM)-53 1

{M)-11/Sh. RK.
Lekhera, SE(C) - 4

Sh Manoj Kr.

Sh. AM. Sharma,
EE(C)DR-WI

This JJC will be trapped into DJB sewer fine only after|
|laying of sewer network in sumounding UACs which.is|
in approval under EE (C) Dr-V1. Discharge of this JUC is
mixing with discharge of UAC also and Is coflected In a
depression/ pond lacated in betwean the JJC

& UACs. Instalistion of DSTP Is elso not feasible as)
coflection of discharge at one pomnt is not feasible.
Since the trapping of this 4JC Is dependent on laying of
sewer lines in surrounding UACs, the tentative timefines
for trapping of this drain info. DJB eewer

network is 34,12.2025.

a7

Parasad Nagar,
-‘Mofarband Extn, Badarpur

9 months dfter reteipt of
funds from NMCG and
avallitility of tand for
DSTP

Sh. Gajendra Tomar,
CE(South)

ShB.C Patel, SE
ST

Sh Manoj Kr.
 Sharma, EE(M)-53

DPR for feasible sites approved by NMOCG efter joint]
inspection Is prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Refeming to the MOM of]
B8th HLC, the NMCG has intimated DJB on 11.03.2024
stating that they need revised DPR If DJB ficats tander|

on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn't agree to DJB
request & called a meeting in the office of ED, NMCG
on 7.5.2024 whereln, it was decided that DJB will
prepare new estimate on the basls of fresh quotations &
send i to NMCG after approval of the Compétent
Autharity. Thereafter, NMCG will scrutinise it and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
1o NMCG for releasing the funds shortly.
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S.No. of Revised Timelines for
: Trapping Noda! Officer Name of EE and Presont status 1
58!:.‘!6 Namo of JJ Clustor (Eatfier Timotine - Juno, | ( Chief Engineer) Name of SE Divisien Discharge (KLD)
2023) )
This JJC will be trapped into DB sewer [ne only after
laylng of sewer network in surrounding UACs which is
in approval under EE (C) Dr-V1. Discharge of this JC is
ShRaH SE Sh Manoj Kr going into Gurgaon Canal, not In River Yamuna,
. .C Patel, . y Installation of DSTP is also not feasible as collection of ’
\ . , EE(M)-53 /
48 Molar 382?,: :‘-:-rp%a ';:damrr 31.12.2025 = ngée{nt{s.rzu';mnr (M}-11/5h. RK. S;:HR;ESEMM’ discharge at one point Is not feasible. Since the trapping 285
' Lakhera, SE(C) - 4 EE(C)DR-VI  [OF this JUC s dependent on laying of sewer lines in
| |surrounding UACs, the tentative timelines for trapping of
this drain into DJB sewer
network is 31.12.2025,
Not feasible because cofiection of JJC discharge is not
New Priyanka Camp near Sh. Gajendra Tomar, | ShB.C Patel, SE | Sh Manoj Kumar [POSSRle at single point. However, this discharge of this
49 Sarfta Vi Not Feasible CE(South) M)-11 Sherma, EE(M)-54 JJUC 1s faling into Agra Canal, not in River 195
| i Yamuna.This JJ Cluster may be relocated for reducing
m o
This JUC will be trapped into DJB sewer line to be laid
In nearby areas of Ali Vihar, Ali Ext., Ali Village,
40 Subhash Camp, All Gaon, 31.12.2024 Sh. Gajendra Tomar, | Sh B.C Patel, SE Sh Manoj Kr.  |Jagdamba Colony ete. by EE (C) Dr-Vi which Is yet &5
Near Oid Iron Bridge. : CE(South) (M)-11 Sharma. EE }-54 |under NIT stage. The JJC shall be trapped when this
sewer line is iald and commissioned, tentatively by
31.12.2024 by Maintenance Wing
This JUC will be trapped Into DJB sewer line being laid
Abuil Fazal Endlave Okhla in nearby areas under EE (C) Dr-vi. The JJC shall be
51 | Vitage Across Canal (Pucea 31.12.2024 L Gggs“o'zgj"m" s B'&'):'f . SE Shs;'m'f:"é’é% trapped when this sewer ke is laid and commissioned, 50
© Structre) : tentatively by 31.12.2024 by
| i
The work of laying thegewer line in Goela Vihar GoC s
Sh. Arifl Kumar smt Nanglot in progress. For DSTP at Goela, tenders have been
Sh. Gajendra Tomar Sharma , SE (M) - EEW';g;"‘, Sh. R.K [received. The drain will be trapped by Maintenance
52 Pankaj Garden Goela Dairy 31.12.2025 ’ CE(South) *| 81/Sh. Adarsh Gupta EE(CJbR- wing on completion of sewer fine and construction of 145
Kumar, ‘Xiv DSTP work. Construction of DSTP and laying of sewer.
SE(DR)Proj line will be executed by project wing under Chief
The wark of laying the sewer fine in Goela Vihar GoC Is
Sh. Anil Kumar Smt. Anjati Nangtot, in progress. For DSTP at Goela, tenders have been
: . Sharma , SE (M) - . recelved. The drain will be trapped by Malntenance ¢
53 He :a;‘:"fmo“" 31.12.2024 . Ggg;‘;‘;;;"“" 9/ Sh. Adarsh Egﬁfgé%{;“ wing on completion of sewer fine and construction of 145
9 Kumar, XV DSTP work. Construction of DSTP and laying of sewer
SE(DR)Proj-1 line will be executed by projeét'wing under Chief
Enalpeer Drainace Prolect,
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S.No. of

Revised Timelines for

Trapping Nodal Officer Nameo of EE end Prosent status
53“:“": Hamo of JJ Ghuester (Earfior Timoline - June, | ( Chief Engineer) | Name of SE Division Bischage (K100
2023)
DPR for feasible sites approved by NMCG after joint
inspection is prepared. The DPR and eslimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of]
8th HLC, the NMCG has intimated DJB on 11.03.2024
stating 1hat they need revised DPR if DJB floats tender
on open technalogy though DJB was of lhe view fhat
9 months efter recelpt of .
Sh. Anft Kumar funds may be released considering already submitted
54 Adun Camp Mahipal pur | UndS HEM NMOG a0d. | Sh. Gajendre Toma" | shama , SE (M) - [, % BT [esimate & OPR. Bu. NMCG diint agree to DUB 325
' # DySTP 9 ngiot. request & called a meeling in the offica of ED, NMCG
on 7.5.2024 wherein, R was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send it to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise it and
retease the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
to NMCG for releasing ihe funds shortly.
. Sh. Anil Kumnar Can be trapped by instaliing fift station and laying sewer
r Sh. Gajendra Tomar, _| Smi. Anjali Nangtat,
55 Rangpur Pahari Milkpur Kohi 31.12.2025 CE(South) Sharma é'SE (M) EE(M)-36 |line by maintenance wing. 630
- ; . Sh. Anii Xumar Can be trapped by installing kift station and laying sewer
Harijan Balmiki Camp, Rangpur Sh. Gajendra Tomar, _| Smi. Anjali Nanglot. | - 2
56 Pahadi 31.03.2025 CE(South) Shama i;SE (M) EE(M)-36 |line by maintenance wing. 50
Sh. Anll Kumar Can be trapped by installing Kft station and laying sewer
Sh, Gajendra Tomar, Smi. Anjall Nanglot, |, y
57 Rangpuri Pharal Nafta 31.03.2025 cg"s‘,m Sharma . SE (W) - EEj‘M)_as"g line by malntenance wing. 40
Sh, Anil Kumar c Can be trapped by installing lift station and laying sewer
Nehru Camp Behind Satya Ranl| Sh. Gajendra Tomar, . 1 Smi. Anjali Nanglot, | ;
58 Farm Bijwasan 31.03.2025 CE(South) Shama §SE (M} EE(M)-36 |line by maimtenance wihg. 55
Total Discharge 9286 KLD

ol
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Status of 40 DSTPs
. ESN “[Name of DSTP Capacity in
0O MGD
i Mitraon 10.89
2 Kair 1.1
e Kakrola 2.84
La Khanganheri 0.77
L Dichaon Kalan 1.88
- Punjab Khor 0.22
(| 21, Jat Khor 0.22
1 Qutubgarh 0.68
% Auchandi 0.88
40 | Mohammadpur Majri & 2.86
- Karala
411 | Kanjhawala & Ladpur 1.1
‘/;13_— Nizampur and Sawda 1.32
113 Garhi Rindhala 0.22
L1a Jaunti 0.44
(15 Ghewra 0.44
\/ 18 Khera Khurd 0.66
A 17 Zindpur 15
418 | _ Sarangpur Village 1.32
L{18 | Galibpur Village 0.55
120 Kezipur Village 0.55
\J 21 Jafarpur Village 1.32
V% Khera Dabar Village 0.55 g b
a3 Hasanpur Village 1.32 , wr YUMAR
vi 24 Shikarpur Vlllage 0.686 — MNY Wd%
3 Chandanhola Satbari 0.44 W.‘m“‘" Jaw D9
> Tajpur Pahari 10 De N randeneisr
27 _Jauna Pur-| « Varea
28 Jauna Pur-it 318
29 Dera Mandi , Bhati '
30 | Fatehpur Berl & Asola
1 [~ Salapur Majra 0.99
— Bajitpur Thakran 2.20
33 Palla (Sungarpur) . 0.44
' 134 Tajpur 1.1
W35 - _Rangpuri 5
u Chattarpur Extension 0.38
37 | Maidan Garhi (Rajpur 0.85
Khurd)
38 Nayabans 44
( L89 Tajpur Khurd 7.92
(A0 Tikri Kalan 1.32

\//I‘#
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AS PER LETTER NO. F1(01)/AE-1/EMD-7/DDA/2023-24/715 DATED 10.08.2023
THE PHYSICAL POSSESSION OF THE LAND AB.C.D MEASURING 18187.05
- SQM,FALLS IN KHASRA NO- 159/2 OF VILLAGE TAJ PUL DELH!
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\1’.\_ ¢ ‘GOVE. of NCT of Delhi,
U\ { Varlnalaya, Jhandewalan,

-
Sy

Oﬂlmofther;ﬁember{t‘:r.) Py T N

25 oy No.HARL— s ey
VJ patee.... Blpra®nt g

0. J. 8. Varunaigys Fhott :9‘?/ ?/
GOVT. OF NATIONAL CAPITAL TERRITORY OF DEL#RI

OFFICE OF THE BIRECTOR (PANCHAYAT) ", i -.';"f
.. ROOM NO.11-12, OLD-CIVIL SUPPLIESBUILDING™) . 7% *-".

TIS HAZARI, DELHI -110054) 1 v 4 %5 | #

7 13 PRV o9
W et £ %5 :f';":'n St

"'F. No. BDO(SW)/Allot/Mitraon/2015/ | Mg wrebt en B Dated:

'f..The Chief Executive Officer, . . & & A S
" :Delhi Jal Board, :

Nevy Delhi. . . Dy. }IQ‘MQ‘" 2&()“/ ?7“ lol

: Aligtment of gaon sabha land Mmeastrmy“39-BIgHa U1 biswa bea;'ing khasra

nos.103//9(4-16) , 1012(4-0), 12(4-16), 13(4-16), 108//1(4-0) 2(4-16) 3(4-16)
4/1(1-16) and 5(4-16) in the revenue estate of Village Mitraon, District South-
West to the Delhi Jal Board, for construction of STP/SPS! ' :

| am directed to convey the approval of the Hon’ble Lieutenant Governor,
Delhi for allotment of Gaon Sabha iand measuring 38 bigha 01 biswa bearing
khasra nos.103//9(4-16) , 10/2(4-0), 12(4-16), 13(4-16), 106//1(4-0) 2(4-16)
3(4-16) 4/1(1-18) and 5(4-18) in the revenue estate of Village Mitraon, District
South-West to the Delhi Jal Board, for construction of STP/SPS subject to the
following terms & conditions:- = -

That the allotment / lease of GS land in the, revenue estate of Village Mitraon,
Dictt. South-West‘ shall comprise of an area measuring 39 bigha _01. b.i*-awa
bearing khasra nos.‘103l!9(4;1 6) . 10/2(4-0), 12(4-16), 13(4-16), 106//1 (4-0)
2(4-16) 3(4-16).4/1(1-16) and 5(4-16) . " '

That the allotment is being made on free of cost basis on lease for 99 years.
Thati the Leséee shall not change the land use and the allotted land shall also
be utilized immediately. i ,
That it shall be responsibility of the lessee to obtain the prior sanction from
DDAIMCD before putting structures even of temporary nature on the land.
Th.e Iessee-is required to complete all the codal formalities before taking over
the ppssession of the land. . ' _

That it shall be the responsibility of the Iess.ee to protect the land from any
type of encroachment. A proper boundary wall will be cohstru_c{ed around the
allotted land. ’

The lessee éhall have to execute the lease deed according to the provisions
of the “Transfer of Property Act” immedia;ely after taking over possession and

-~

also pay registration fee etc. if any.
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7) That the lessee will use the land ohly for the purpose for which it is allotted
and not for any other purpose. . - |

8) That the lessee will have to submit the site plan to the lessor and will maintain
oopen space around the boundary wall by planting-trees.

9) Tiwa,t the lessor reserves the right to cancel the lease at any time if the land is
required for any other public purpose or on account of breach of any of the
terms and conditions of tﬁe lease and lessee will have to surrender the
possession peacefully and in that casé- the lessee will not be entitled for any
compensation. In case of éqy dispute, the mét.ter will' be re'ferred to Hon'ble
Lt Governdr, Dethi and his deciéion will be final and binding on both the
parties i.e. the Lessor and the Lessee.

Yours faithfully,

~ (SOM NAIDU)
DIRECTOR (PANCHAYAT)

. No. . BDO(SW)/Allot/Mitraon/2015/ &t Y, Dated: 2. 2-£L- 225
Copy forwarded for information & necessary action to:

i 'Lue‘irfs‘ecretary {o-the Hon'ble Lt. Governor, Delhi, Raj Niwas, Delhi.
2~ The OSD to the Chief Secretary, Delhi, Delhi Secretariat, New Delhi. _
3 The OSD to the Minister of Revenue, Govt. of NCT of Delhi, Delhi
Secretariat, IP Estate, New Detlhi. ‘
4 The. Divisional Commissioner/Secretary (Revenue), 5-Sham Nath Marg,

Delhi.

5, The Deputy Commissioner (South-West), Revenue Department, Kapashera
New Delhi. : : ‘

6. Executive Engineer (C) DR-XIV, Delhi Jal Board, SPS Najafgarh, New
Delhi-110043. '

7. BDO (South-West), Revenue Department,Najafgarh, New Delhi with the
direction to complete the formalities regarding handing/taking over of the
allotted land under intimation to this office.

Tehsildar (Notification) through BDO (South-West).

Guard File.

o o

e Il

(SOM NAIDU)
DIRECTOR (PANCHAYAT)



OFFICE OF THE DISTRICT MAGISTRATE/DEPUTY COMMISSIONER
DISTRICT SOUTH-WEST
OLD TERMINAL TAX BUILDING, KAPASHERA, NEW DELHI-11003%7

;|

E.no. NTLA}S‘O/IOBH— jeHo Dated:- DCI)]D}L;U

ORDER

~ Whereas, vide Notification no F.8/2/16/2015/L&B/LA/10645 dated
28/08/2015, issued under Section 11 (1) of the Right to Fair Compensation znd
T.ransparcm:_y m Land Acquisitior:. Rehabilitation and Resettlernent Act, 2013, lar.d in
wlIagerI{‘gl_; 18 10 be acquired by GNCT of Delhi at public expense for constructicr. of

Waste Water Treatment Plant (WWTP). A copy of the said notification is atltas=sd

herewith. : ¢

And whereas, under the provision of Section 12 of the said Act, “For the
purposes of enabling the appropriate Government to determine the extent of land i. be
acquired, it shall be lawful for any officer, either generally or specially authorizec by
such Govemment in this behalf, and for his servants and workmen-

. (] To enter upon and survey and take levels of any land in such locality;

(g) To dig or bore into the sub-sotl;

(h) To do all other acts necessary to ascertain whether the land is adapted for s.ch
‘PUTPOSE; +

i) To set out the boundaries.of the land proposed to be taken and the intended e
of the worig (if any) proposed to be made thereon; and

(il To mark such levels, boundaries and line by placing marks and cutting tren. s
and where otherwise the survey cannot be completed and the levels tafen i
the boundaries and line marked, to cut down and clear away any part of .y

standing crop, fence or junale;

Provided that no act under clauses (a) to (e} in respect of land shall be conducte: in
the absence of the owner, if the owner has been afforded a reasonable opportunily w be

- present during the survey, by giving a notice of at least sixty days prior to such surve::

Provided also that no person shall enter into any building or upon any enclosed .21
or garden attached to a dwelling-house (unless with the consent of the occupier ther<of)
without previously giving such occupier at least seven days’ notice in wriling of “us

intention to do so”.

And whereas, as per the provision of Section 13 of said Act, “the officer so
authorized above shall at the time of entry under Section 12 pay or lender paymen: for
any dumage caused, and in case of dispute as to the sufficiency of the amount so paid,
or teadered, he shall at once refer the dispute to the decision of the Collector or o::er
chizf revenue officer of the district. and such decision shall be final”.
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According the undersigned hercby authorizes the concerned E.E DJB

(1 To enter upon and survey and take levels of any land in such locality;

{r) To dig or bore into the sub-suil;

(h) To do all other acts necessary 1o ascertain whether the land is adapted for such
purpose; '

(1) To set out the boundarics of the land proposcd to be taken and the intendrd
line of the work (il any) proposed to be made thereon: and

i} To murk such levels, boundaries and linc b}’ placing marks and cutting
trenches and where othervise the survey cannot be complcted and the levels
tiken and the boundarics and line marked, to cut down and clear away any
pirt of any standing crop, fence or jungie;

Movided that no act under clacses (a) Lo (¢) in respeet of land shall be conducted in
the absence of the owner, if the owner has been afforded a reasonable opportunity 1o
he present during the survey, by giving a notice of at least sixty days prior-to such
IRV ) ) {

Provided also that no person shall enter into any building or upon any enclosed
rortrbor parden attached to a dwelling-house (unless with the consent of the occupier
thereol) without previously giving such occupier at least seven dayvs' notice in wriling
of his intention o do so.

The area Tehsildar shall be part of any such survey so conducted.

_ It is brought to the attention of all concerned Officials that under the Chapisr
Abn pencral, and U/s 84(1), (3), 87(1), (2) in particular. of Right to Feir
Campensation and Transparency in Land Acquisition, Rchabilitation and Resettlement
Act 2015, dieerplinary and/or criminal proceeding may be initiated against the
catv cneed official dor any act of omission or commission jeopardizing the process of
avgiiirabion, cempensiation, rehabiiiation or rescttlement. It is thus reiterated that =l
cotteerrid tg{iii'ii;] .*-hr,;uld Sti‘ictl)‘ implcmcnt the pI‘O\'iSiOnS of the said Act in letter and

spited,

DM/ LA%EE\GH \D’

To,
| F.m&bncemhd), DJB

Copy for stafortmstics {o;
b brigieapd Regretary, Dept. of Land and Building
/{ Divngegnt ¢ nnimissioner
N R D
4. Gpeisal Svevesny, Dept Of Land and Building
HOAP W
O, GuoLad e
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OFFICE OF THE DISTRICT MAGISTRATE/DEPUTY COMMISSIONER,
DISTRICT SOUTH-WEST
OLD TERMINAL TAX BUILDING, KAPASHERA, NEW DELHI-110037

Dated:- aﬂ,/}qu_u'.b .

Whereas, vide 'Notification no F.8/2/16/2015/L&B/LA/10647 dated
28/08/2015, issued under Section 11 (1) of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013, land in
village Kakrola is to be acquired by GNCT of Delhi at public expense for construction
of Waste Water Treatment Plant (WWTP). A copy of the said notification is attached

herewith.

F.no. NTLH}SLD/IOO?_* loog
ORDER

And whereas, under the provision of Section 12 of the said Act, “For the
purposes of enabling the appropriate Government to determine the extent of land to be
acquired, it shall be lawful for any officer, either generally or specially authorized by
such Government in this behalf, and for his servants and workmen-

(v} To enter upon and survey and take levels of any land in such locality;

[q) To dig or bore into the sub-sotl;

{r) To do all other acts necessary to ascertain whether the land is adapted for such
PUTpOSE;

{s) To set out the boundaries of the land proposed to be taken and the intended line

of the work (if any) proposed to be made thereon, and _

(t) To mark such levels, boundaries and line by placing marks and cutting trenches
 and where otherwise the survey cannot be completed and the levels taken und
the boundaries and line marked, to cut down and clear away any part of any

standing crop, fence or jungle;

Provided that no act under clauses (a) to (e} in respect of land shall be conducted n
the absence of the owner, if the owner has been afforded a reasonable opportunity to be
present during the survey, by giving a notice of at least sixty days prior to such survey;

Provided also that no person shall enter into any building or upon any enclosed court
or gﬁrden attached to a dwelling-house (unless with the consent of the occupier thereof)
without previously giving such occupier at least seven days’ notice in writing of his
intention to do so”.

And whereas, as per the provision of Section” 13 of said Act, “the cofficer so
authorized above shall at the time of entry under Section 12 pay or tender payment Jor
any damage caused, and in case of dispute as to the sufficiency of the amount so paid
or tendered, he shall at once refer the dispute to the decision of the Collector or other
chief revenue officer of the district, and such decision shall be final”.

?
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According the undersigned hereby authorizes the concerned E.E-DJB

(p) To enter upon and survey and take levels of any land in such locality;
(q) To dig or bore into the sub-soil; _ ,
(r) To do all other acts necessary to ascertain whether the land is adapted for such

purpose; ,
(s) To set out the bounddries of the land proposed to be taken and the intended

line of the work (if any) proposed to be made thereon; and -

() To mark such levels, boundaries and line by placing marks and cutting
trenches and where otherwise the survey cannot be completed and the levels
taken and the boundaries and line marked, to cut down and clear away any

part of any standing crop, fence or jungle;

Provided that no act under clauses (a) to (e) in respect of land shall be conducted in
the absence of the owner, if the owner has been afforded a reasonable opportunity to

be present during the survey, by giving a notice of at least sixty days prior to such
. +
survey,
Provided also that no person shall enter into any building or upon any enclosed
court or garden attached to a dwelling-house (unless with the consent of the occupier
thereof) without previously giving such occupier at least seven days’ notice in writing

of his intention to do so.
The area Tehsildar shall be part of any such survey so conducted.

It is brought to the attention of all concerned Officials that under the Chaptcr
XIl in general, and U/s 84(1), (3), 87(1), (2) in particular, of Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
Act, 2013, disciplinary and/or criminal proceeding may be initiated against the
concerned official for any act of omission or commission jeopardizing the process of
acquisition, compensation, rehabilitation or resettlement. It is thus reiterated that all
concerned official should strictly implement the provisions of the said Act in letter and

spirit. _ :
.DM/LAC W]Qs\es\tf
To,
1. B.E(concerned), DJB %
.'x
x » 1
Copy for information to: \;&14_ wp:?@ .,) rJCl" 5\ f—l
1. Principal Secretary, Dept. of Land afi“&fsﬁiﬁing _ mzs.
. 0, Divisional Commissioner ;
3. CEO, DJB - S .
4. Special Secretary, Dept Of Land and Building . N A ~
5. ADM (SW) i WE‘L
6. Guard file ' ' [B//



Sub Allotment .of gaon sabha land.m g
© »+ N0S65/10(4-16): ‘&365111(4-6) |f1 1

Sir,

i

2)

v3) .

r

&

5)

6)

7)

8) }

1 OFNATIO
g,r% i ’f“% i i1

ThaiGhiet 0,
E)elhl'Jal Board,

© GOREGINCT 8t g,

Varunai!aya Jhan@bwalan
New Delhi. -

e,
it _.y.'ﬁ

s‘urrng 09, bigha 02
devente estate o‘fiVlIIag'é’K %
Sowh-West Dlstnct to the Dethi Jal ‘Board for. dohstruction of STPISP

.,..H- 3 -mr g2 .‘-..@-a»g—?ﬁﬁm.rt \ﬁ"“,,,,‘g; g W

| am dirécted to comie 1ﬁaa;approval- 'f the: Hon'ble: Lleutenan‘t'-Gb\?er‘ B
Delhi for aflotment 8f Gaon Sabha iand measunng 09 blgha 02. blsw:a@génnén
khasra nos.65/10(4 -16) & 65/1 1{4—8); in. the revenue' estafé%‘o ,,‘yma'g“é;f:.
Kanganheri,” South-West District to the ‘Delhi Jal Board, for c0nsfruct:on of
STP/SPS sub;ect to the following terms & conditions:- s

That the allotment '/ lease of GS ﬂand in the revenue - estate of Vrilage
Kanganhen Distt. South-West shall cdmpnsa of an-area measunng 09 bigha

02 biswa beanng khasra nos.65/1 0(4 16) & 65!11(4-6) magi i

o

That the aIIotme Ug'abe'rrg rﬁade éanbfree oprostbbaszs on iease for 99 years.

Thﬁ t‘*i;lleak L’{%"é‘%&swllv’hﬁ hange, tt%g land yse and ﬂ'igg‘allotted land sﬁ?nej' :
- t?’{ '!.fh. ‘ %’Tjﬁ e E%:S- Y -!?f\ q? -:' -:' s * ¥
~be L:ltlllz_ég,“!}j‘_]u_ aéﬁiélﬁ& 1 ‘ AR R

' That it shiall’ be resp an IBIHtY"Of the lessee to obtain the prior S%QJ _
DDA/MCD befsre phmng**structures evén of temporary nature. oﬁﬁh@_ hidk
The lessee is required to Gomplete au the codal formalities before takmg over' '

the possession of the land.

‘That it shall be the respons:b:ltty of the lessee to protect the land from any
type-of encroachment. A proper boundary wall-will be constructed around the

allotted land. _

 The lessee shall ha‘i?e to execute the lease daed ‘according to the provisions
of the “Transfér of Property Act” lmmedlate!y after taki ng .over possession and
“also péy reglstratr onfee etc. if any. , =
That the lessee will use the land only for the purpose for whrch it is a!lotted

and not for any other ourpose
That the Iessee will’ ha\re to submrt the srte plan to the lessor and will maintain
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: E;y 'tﬁer quhc epurpo gigg@g‘é&éﬁof breach af any of the
el _ PR Ts '*}\l

i ‘di'ti’é'm&sf o?:b s g‘&é‘é‘iﬁ‘ﬁaﬁ =S SR
g 1 rx : 3

?‘:\n:“‘jia‘

\é 2 5 C by
lhe“Lessor*aﬁd tﬂé’“ﬂ.essea

oo

. e "‘-Yours faithfully,
’ b *;A g A S = :’r /..
g . i SOisNAIDY)
‘ s : QR | DIRECTOR"(FNN?:I,-I%YAT)-
i T gk T :
F. No BDO(SW}!AIlothanganheanG1‘5?%’%2.3 B s " Dated: 23
N - Copy forwarded-for.infoimation & ngcessafy ‘action to. _
; : st F SRS e o
1 Th *PRSE! s Eontblenlit Go“(!emorﬂle'ihi 'Raj Niwas;: Beihmﬁ

oithetHon'bles: :
2’ T!\b‘{@sﬁﬁs%gg-‘?--l _'éﬁﬁr%gﬁmw I*Delhl Secretariat, New. Delha:wﬁ‘v
3. The "%SE;a cl themlstqwa%évenue. Gowt. Ofu- NGT of ¢Delhigt
- Secretat: t«:‘iP Es‘.tate, Néw,.Deih'fik- 3%‘»** %.»@m._p,ggnws
4, The DI\T sujnal Commlsslonerf,ﬁ%‘@r_ (Revenue) 5 im’ “NathMarg,
Delht. " .. S

elbi}_-._.
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GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE DIRECTOR (PANCHAYAT)
ROOM NO.11-12, OLD CIVIL SUPPLIES BUILDING,

TIS HAZARI, DELHI -110054.

F. No. BDO(SW)/AlloVDichaon Kalani2015/ Dated:

To

Sub:

Sir,

The Chief Executive Officer,

Delhi Jal-Board,

Govt. of NCT of Delhi, ‘

Varunalaya, Jhandewalan, )
New Dethi. s '

Allotment of gaon sabha land measuring 08 bigha 13 biswa bearing khasra nos, 105/23
(4-15) and 105/19 (3-18) in the revenue estate of village Dichaon Kalan, District South-
d - A il-...._———'_"""’
West to the Delhi Jal Board, Govt. of NCT cf Delhi for setting up of STR/SPS.
e

| am directéd to convey the approval of the Hon'ble Lieutenant Governor, Delhi for

allotment of Gaon Sabha land measuring 08 bigha 13 biswa bedring khasra n0s.105/23 (4-15)
and 1056/19 (3-18) in the revenue estate of village Dichaon Kalan, District South-West to the

Delhi Jal Board, Govt. of NCT of Delhi for setting up,of STP/SPS subject to the following terms
& conditions:-

1)

2)

3)

4) °

5)

6)

7)

That the allotment / lease of GS land shall comprise of an area 08 bigha 13 biswa
bearing khasra nos.105/23 (4-15) and 105/18 (3-18) in the revenue estate of village
Dichaon Kalan Drstnct South-West

That the allotmentr}s';bemg made on free of cost basis on lease for 99 years.

"w.-,

That the Lessee shall not change the land use and the aliotted land shall also be
utilized immediately.

That it shall be responsibility of the lessee to obtain the prior sanction from DDA/MCD
before putting structures even of temporary nature on the land. The lessee is required (0
complete all the codal formalities before teking over the possession of the land.

That it shall be the responsibility of the lessee to protecté*th‘a’ ‘land from any type of
encroachment. A proper boundary- wall will be constructed around the allotted land,

The lessee. shall have 1o exéc_uie: the lease deed according to the provisions of the
“Transfer of Property Act’ immediately after taking over possession and also pay

registration fee etc. if any:

That the lessee will use.the land only for the purpose for which it is allotted and not for

any other purpose.

=



B a0 mo7

{;él ,‘ ..__Z-—- ¥ =

8) That the lessee will have to submit the site plgn to the lessor and will maintain oper

space around the boundary wall by planting trees.

‘e

9) That the lessor reserves the right to cancel the lease at any time if the land is required
for any other public purpose or on account of breach of any of the terms and conditions
of the iease and lessee will have to surrender the: p'ossgsz;ion peacefully and in that
case the lessee will not be entitled for any compensation. In case of any dispute, the
matter will be referred to Hon'ble Lt. Governor, Delhi and his decision will be final and
binding on both the parties i.e. the Lessor and the Lessee.

Yours faithfully,

/

o (SOM NAIDU)
DIRECTOR (PANCHAYAT)

F. No. BDO(SW)/Allot/Dichaon kélanZ2015! | 65 9 3 Dated: ]) /'é “

Copy forwarded for information & necessary action to:

1. The Pr Secretary to the Hon'ble Lt. Governor, Delhi, Raj Niwas, Delhi.

2. The OSD to the Chief Secretary, Dethi, Delhi Secretariat, New Delhi.

3. The OSD to Minister for Revenue, GNCT of Delhi, Delhi Sectt; New Delhi.

4. The Divisional Commissioner/Secretary (Revenue), 5-Sham Nath Marg, Delhi.

5. The Deputy Commissioner (South-West), Revenue Department, Kapashera, New

Ihi. .
“Executive Engineer (C) DR-XIV, Najafgarh, New Delhi-110024.

7. BDO (South-West), Revenue Department, Najafgarh, New Delhi with the direction to
complete the formalities regarding handing/taking over of the allotted lapd under
intimation to this office.

8. Tehsildar {(Notification) through BDO (South-West).

9. Guard File. /ﬂéﬁ
'qu.L orN (SOM NAIDU)
o , o a. ofey : DIRECTOR (PANGHAYAT)
-7."‘_"-, :‘..-_‘_'r-' F ﬁ M‘J}"'— A ‘ )
o o ar B
A it T o -g'--’-t.'- g
:.‘_-'-”‘."-I:- . w -:_.r_- ‘ - "".'. .
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DELHI DEVELOPMENT AUTHORITY
OFFICE OF THE EXECUTIVE ENGINEER
ROHINI MAINTENANCE DIVISION-8
MADHUBAN CHOWK, ROHINI
NEW DELHI - 110085

POSSESSION SLIP
As per letter No. F.22A(12)/2022/1L, 152 dated 17.02.2022 issued by Dy. Director (IL),
ODA and reference letter No. F24/DIB/EE(C)DR-111/2022/3839 dated 30.08.2022 issued

by EE(C)/DR-III, DIB, the physical possession of vacant land bearing Khasra No.

- 1034(4-10), of Village Punjab Khor having approx. area 3789.33 Sqm. which is
':earmarked on TSS pian, Is hereby handed over to Delhi Jal Board for construction of

DSTP on dated 12-09-2022,
%\ 22

s lel F:';;:I)\AW - Handed Over by:-
aken over by:-
| Zohish
ae-Y | Ruap- &
1] g 3 . ; fici l . e
%StgnaLure -of‘DJ: :ﬁlf:l'a“) "  sstt. Engineer (Civil
Name: D 1AL, [hAd RMD-8/DDA

Designation: _:t iz
edn pEgce) Bl
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o DELHI DEVELOPMENT AUTHORITY ’%;*'
il ___—— INSTITUTIONAL LAND BRANCH {
@' " Room No.216, A-Block, 2" Floor, Vikas Sadan, INA New Delhi
F. No.= LD/AL/O0T 1/2020/GOVT/22A-INSTITUTIONAL LAND-H11-Pary(1) )1!?. Date: /5/02/2023
E-12816

{5y, CE {Dr.) Pr-i} _ s CF srid 3 iror L)
Dl:uy i{o ’I‘.Luquékgnm L-Jifﬁfy N ?? -
PR oeenweZayy
hc Member (Dr) Di-'llls ‘ﬂ_!}“‘ﬁ. 538 ety - D AL L T T ey .:.,, Byl
Dethi Jal Board, GNCTD, b B, Vanagye B0
Varunalaya PH 1, Jhandewalan '
New Delhi-110035

To

Sub: - Possession  of lind measuring 2703.15 Sqm to Delbi Jal Bourd for

coustruction uf Decentralized Sewage Treatment Plaat at Village Jat Khor at Kh.
No. 16//12/1 , North-West District, Delhi. N

Sir,

This is with reference to the letter No. F-56/DJB/EE(C) DR-111/2022/1537-1544
dated 26.05.2022 on the subject cited above,

You are therefore requested to depute your authorised representative to'contact
the Suptdg. Engineer (HQ), Rohini Zone, DDA Madhuban Chowk, New Delhi - 110085
tor fixing up the date and time for handing over of possession of the aboye mentioned
site within 13 days from the date of issue of this letter.

& o g Bh}
2 ,B;f.a;irecwr (L)

o] " E

Copy to:-

i, Suptdy. Engineer (HQ), Rohini Zone, DDA Madhuban Chowk, New Dfl!ﬂu;
110085 with the request to diract concerned ofﬁcaa‘l 10 hand over t.he pr; g.:;
possession of the above mentioned site 1o the authorized representative of Delht

al Board, GNCTD ’ |

ii. JI:iL-B(Exccurivc Engineer (C)- DR-{1i, Delhi Jat Board, GNCTD, Kanhaiya
Nagur, New Dethi-1 10035

i, DD (Survey) LD for information please.

~

Dy, Director (IL)

N

P
g

V2

-

4)
o

B
AT gl
i1 ] r_,ﬁf—

l ! d,ap--gec.ugld‘éﬁ*



DELKI DEVELOPMENT AUTHORITY
OFFICE OF THE EXECUTIVE ENGINEER
ROHINI MAINTENANCE DIVISION-8
MADHUBAN CHOWK, ROHINI
WNEW DELHI - 110085.

Email:- EERMDBDDA@GMAIL.COM

In Compliance of letter No. F-22A(02)2022/1L/417 dated 20.04.2022, addressed to The Member
(Or) Delhl Jal Board, GNCTD, Varunalaya Ph-l, Jhandewalan, Karol Bagh, New Delhi-110005
issued by Dy. Director (IL), DDA, regarding physical possession of vacant land earmarked on’
plan as measuring area 1896.34 Sqm. to Dethi Jal Board for construction of DSTP at Gram Sabha
Land Khasra No. 44/15 (02-01) of village Qutub Garh, the physical possession of the sald land Is
handed over to Shri Deepak Kumar (JE), officiat of Delh! Jal Board on dated 02.05.2022,

Taking over Handing over

20
, r 5 o O/}\b 5\’)}' ;

Official of Dethi Jal Board
Deepak Kumar, (JE)

Official of RMD-8/DDA
Asstt. Engineer (Civil)
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DELHI navzuopmm@%mamw
. @ INSTITUTIONAL LAND BRANCH
Room No.216, A-Block 2" Floor, Vikas Sadan, INA New Delhi

CN, 11418

No. LD/IL/0005/2021/GOVT/22A-INSTITUTIONAL LAND-I1i/ 2442

Dated: of } |2/2021

To

The Member (Dr)
_ Delhi Jal Board, GNCTD,
Varunalaya PH I, Jhandewalan,

Karol Bagh,
New Delhi-1100035

Sub: - Allotment of land measuring 5178 Sqm and 6004 Sqm (Total 11182 Sqm) (as

per attached TSS) to Delhi Jal Board at Kh. No. 151ﬂ4(4-!6),15ﬂl7ll(0-
16),15/172(0-2), 16/12/1 min (1-03), 16/1272(0-19), 16//13/2(2-10),16//18
minwest (3-13), 16//19/1(1-12), Village Mohamadpur Majri, District North
West, Delhi on permanent basis for the purpose for construction of
Decentralised STP. . .
Sir, : : .
With reference to letter D.O No. /M(Dr)/DJB/2021/01/03 dated 05.01.20210n the
subject noted above, 1 am directed to inform you that under the provision of DDA
(Disposal of Developed Nazul land) Rules, 1981, it is proposed to allot a plot of land
measuring 5178 Sqm and 6004 Sqm(Total 11182 Sqm)(as per attached TSS) to Delhi
Jal Board at Kh. No. 15//14(4-16),15//17/1(0-16),15//17/2(0-2), 16//12/1 min (1-03),
16/112/2(0-19), 16//13/2(2-10),16//18 minwest (3-13), 16//19/1(1-12), Village
Mohamadpur Majri, District North West, Delhi (on perpetual lease hold basis)for the
purpose ofconstruction of Decentralised Sewage Treatment Plant (STP)on the usual

terms/conditions as given in the approved format of perpetual lease deed and the following
conditions: -

1. That the allottee Delhi Jal Board will be required to pay provisional premium of land
measuring 5178 Sqm and 6004 Sqm(Total 11182 Sqm)@ Rs. 708.55 Lakh per acre
(Provisional) with annual ground rent 2.5% per annum of the total premium. (Aggregate.
of the provisional land final premium). The revision of rates of land is under consideration
of the Central Govt. The allottee shall have to pay balance premium for the land as per
rates determined by the Central Government under Rule-5 of DDA (Disposal of Developed
Nazul land) Rules 1981, and within the time demanded by DDA. The rates of land
determined, by Central Government, shall be binding upon the allottee and shall not be
called in question by it in any praceeding.

\

i.  The allottee shall give an undertaking to the effect that it will pay the balance premium

of land as and when demanded by DDA on the basis of th :
Central Govt. ¢ rates determined by

ii. The area of the land/ plot is also subject to variation in size, as i
layout plan and actual demarcation of the plot at site etec. > S P Teginemeot af

Pagelof3
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- onstruction of Decentralised X
e purpose of whatsoever. - -t
r/DD_‘\.{Local body. l“ctnm ¢
d and construction as
{2 years from the

iii.  The ailotied land shall be used for ;t:‘d no other purpos€
Sewage Treatment Plant (STP)‘-‘“U ved from the Lesso

iv.  The building plans should be gol appro ‘: ction on allotted lan
getting the same sanctioned for the cons ru “ethin a period 0
per sanctioned plan shall be n:cn"nr':!-'-"l.‘“ed thereon lotted. ) _
date of taking over physical possession of the plot allof part with possession of the

v.  The allottee shall not sell, transfer, assign of o_merwme sxcept with the previous
whole or any part of the said land or any building thcf'i!ﬁ":i “w refuse in his absolute
consent in writing of the Lessor which he shall be entitie
discretion.

e 1'\ L]
a. PROVIDED that . in the event of the consent being given. the L-essg r nm-ll'azgsztut:l
such conditions as he thinks fit and the LESSOR shul! bc‘enmlc l(: ‘;i ol
recover the whole or a portion (as the Lessor may 10 hI.S absolute : : i
determine) of the un-earned increase in the value (i.e. the d1}Tercnt:‘c bv-f“c'- e
premium paid and market value) of the said land at the time of sale., trans -
assignment, or parting with the possession and the decision of Lessor in the respect
of the market value shall be final & binding. ;
Notwithstanding anything contained in sub-clause (a) above. the lessee may with
the previous consent in writing of the Lt. Governor of Delhi (here in after calied

The L.G.) mortgage or charge, the said land to such person as may be approved by
the Lt. Gavemnor in his absolute discretion.

vi.  The lease deed shall be executed and got registered by the allottee at its own cost a3
_ and when called upon to do so, by the Lessor (PRESIDENT OF INDIAYDDA.

vii.  The trees if any standing on the plot in question shall remain as DDA property and
sha]] not be removed or disposed of without the prior approval of the Lessor in
writing, If the trees required to be removed off. then the permission for cutting of
trees may be obtained from Forest Department/Horticulture Department. The tree will
be verified by Horticulture Department, DDA. :

That all other conditions, as contained in the perpetual lease deeg t .
this behalf and any other terms/condition imposed from time to lim{:: Eiﬁﬁcgt::ug:
Government/Lt. Governor shall be binding upon the allottee. The form of Lease Deed
can be purchased from the office of DDA.

If the alloniee violates any terms and conditions as mentioned above and in th
perpetual lease-deed, the allotment shall be cancelled and possession of the tar.g/ (.
with superstructure standing thereon if any, will be taken over by the Lc:so
(PRESIDENT OF INDIAYDDA, without any compensation to the allottze, o
If the allotment is cancelled for breaches of any terms/ conditions of the allotment
the possession of the plovland with building, if any will be handed over to DDA o
the allottee on the date and time given in the cancellation notice, y

viii.

ix.

That it is the whole responsibility of the allottee to keep proper watch and ward of the
land and property against any encroachment.

The offer of allotment of land herein made is on “AS IS WHERE IS BASIS™, The
allottee is advised to got himself acquainted with the conditions herein mentioned and
also the site conditions before acceptance of the offer of allotment. It may be poted
that the DDA shall not entertain any claim/exemption from the payment of ground

rent, License Fee, composition fee etc. once the offer of allotment is accepted and
possession is taken over.

Page20f3



4. The allottee shall abide b ﬁll 44! Ql{/
! letter/lease decd and other cfmd'l' e b s 1 e Competnt Aoy
e ke iions as may be imposcd by the Competent Authority

5. The allottee shall i
o pay the cost of fencing/Boundary wall if any. as and when

No property development permitted on the allotled land.

7. The

- withinglg‘;;:?&:rZ‘uc;:em““_‘f" fetler with the required undertaking must be sent
intercst at the rate of lit ane of issue of Demand-Cum-Allotm ent letter. failing which
issue of this letter, O o shall be chargeable for the delay period upto 180 days of
shall be auto er. Un completion of 180 days from the date of issue, the allotment
days of i ?ml“l“{ﬂlly cancelled. If the allottee has made partial payment, after 180
1£ the ssuc of this letter the allottee shail have (o re-apply for allotment.

- 1l the above terms and conditions are ncceptable to you. the acceptance there of with
an undertaking may be sent to the undersigned along with the demand draft
for Rs.20,06,76,155/-(Rupees Twenty Crore Six Lakh Seventy-Six Thousand One
Hundred Fifty-FiveOnly) including Ground Rent Rs. 48,94,539 /-+ documentation
charges Rs. 45/- in favour of DDA within 60 days from the date of issue of demand-
cym-allotmem letter. The said amount con also be deposited in the bank counter
situated in I.N.A. office complex and copy of the same may be sent to this office.

Details of Deman —— -
1 he ﬁ ¢ = Loye &6 S v

! Premium of land measuring Rs. 19,57,81,571 /-
5178 Sqm and 6004 Sqm @
Rs.708.55 Lacs per acre

TRELER o X INE Ly e 6

o
-

2 Ground Rent of the plot @ Rs. 48,94,539 /-
2.5% per annum of the total
premium. ; /
3 Documentation Charge : Rs. 45:/
Total : Rs. 20,06,76,155/-
}./\\‘
: e
(Harish Chind Sharma) ﬂ)'\‘»-‘ W
Dy. Director (IL) o
Encl: TSS Plan P S

Copy to: -

1. Commissioner (Plg.) DDA, Vikas Minar, New Delhi-110002: with reguest to
incorporate subsequently in the Sector Plan, Zonal Plan and Master Plan and to
process the change of Land use under section 11 A of DD Act, if required.

Chief Engineer (RZ), DDA, DDA Office, Madhuban Chowk, Delhi-110085
Commissioner (LM.) DDA, Vikas Sadan, New Delhi-110002

Addl. Commyr, (Plg.)LP, DDA, Vikas Minar, New Delhi-1 10002

Dy. Director (Survey) LD, DDA, Vikas Sadan, New Delni-110023

Dy. CAO (LC)-l, DDA, Vikas Sadan, New Delhi-1 10023 /

T

'EV“JE'?}AJget Waich.... . dRklmd A . Dy Diectoc (1H)
Mazd of Account. _STA2LERS. LA ¢
" Budget Alocation Rs... k50 e deat Pagedor3
" Pravious Liability Rs&-i,??#ﬁgnlr
Aresuit of EsSmate RS...a%3. 242413
Progressive Liability Rn..f?%..‘.—r).,.\.{.éj" }
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MAP 1: Location of Kh. No. 15//14, 15//17/1, 15//17/2, 16//12/1, 16//12/2, 16//13/2, 16//18, 16//19/1 ~
Villaze Mohammadpur Majri_on Sector Delineation Plan, Zone N )
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ECTPR 32 et

= l ’ /—

f? MADAN PUR DASAS, ‘ﬂ SECTOR - 33

Distance of Site (A) at / v/’?@? |

Kh. No. No.15//14, 7 oy Sl Distance of Site (B) at Kh.

15//17/1,15//17/2 from ,,._f/ SE N ) No. 16//12/2, 16//13/2,

village abadi~ 250 m j{j’ ~ G 16//18,16//19/1 from
=== village abadi- 100 m
5___ 7 & /

: ;,_‘l;/ ‘ -
L«.—.-..—- 2=/ site u/r Mohammadpur Majri, . — ]~
-t **Kh. No.15//14, 15//17/1, o L
17/2,16//12/1,16//12/2,
.‘:zﬁ 3;2, 1 6}’ /18, 16//19/1 Location of site u/r: Sector 33
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No. 15//14, 15//17/1,15//17

Mairi on Satellite |magerg |
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200422/202

MAP 2{a)}: Loc ation of Site u/r, Kh.
16[[19[ Vlllage Mohammadpur
E "“," % o .... .

,. -
Vishwaas L Imc

Site b/ KhﬁNo 15//14, .
18//17/1,15//17/2.16//12/1,
_ o AL i 16//12/2;-16//13/2, 161/18,15{'[
WIEPERGHNIAPTLG, | AT L 75 [0 FR 16//19/1, village | - 'k
j g -.‘_-___ ,.' & g # "". ‘“*‘ - dn';‘ﬂ % J .' Mohammaqpur Majri, ;;g‘: ‘_:

FF; S’ 4= j&* “. # _
i a2 B ! - | Source GoogeEart Imagery,TSS
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MAP 2(b): Site u/r Kh. No. 15//14, 15//17/1, 15//17/2, 16//12/1, 16//12/2, 16//13/2, 16//18, 16//19/1 , Village Mohammadpur Majri on

Satellite Image |
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200422/2021/AD(PLG-LP/ZONE N) 46
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:
< at' |-1
Site (A) u/r, Kh. No.

1:%:;/;5\{;!::3; Site (B) u/r, Kh. No. 16//12/1,
Mohammacipur - :2%%’2 16//13/2, 14//18,
Maijri " /1

Source: Google Eart Imagery, T.5.8, Vluﬂge Mohﬂmch-_ .Ur M ajri
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OFFICE OF THE ASSISTANT .COMMIS (L&E)
. SIONER (L
DELHI JAL BOARD: GOVT.OF N.C.T.OF {:(iEEE{
VARFl,JhNSLAYA PHASE-Il, KAROL BAGH, NEW DELHI
ey ey ’L-“ . 011-23510241.E~Mail:ﬁcle309@g_m_aii.com

Dated: r_:_{; =] IV

Subject:- Allotmet of land measuring 20000 Square Meters by DSIIDC to

DJB for construction of decentrali
A - ralized Sewage
Khanjhawalan Village. ge Treatment Plant at

. Delhi Jal Board vide its Resoluation No. 993( ltem No. Ad '
. ‘ . . Admn. 407) in the
;’ggoomeetmg held on 24.09.2020, has approved allotment of Land measuring
Sg. Mtr.  bearing Khasra No. 23/3,4,5,6,7 & 8 of Kanjhawala village as
aliotted by DSIIDC at a total cost of Rs.29,03,73,824/-(Rs. Twenty Nine Crore
Three t__ak}.\‘Seventy Three Thousand Eight Hundred Twenty Four Only) subject
to availability of fund on following terms & conditions for construction of

Decentralized Sewage Treatment Plant for providing Sewerage facilities in the
extended abadi of village Kanjhawala:-

1. The allottee, Delhi Jal Board will be required to pay provisional premium of

land measuring 20000 Sq. Mtr. @ Rs. 573.22 Lakh per acre (Provisional

DDA rate, of premium insititutional land effective for the Block year

2018-2020) with ground rent 2.5% per annum of the total premium

(Aggregate of the provisional land final premium). The revision of rates of

land is under consideration of the Government and the allottee shall have

to pay balance premium for the land as per rates determined by the

Government and within the time demanded buy DSIIDC. Annual ground

rent of 2.5% of the land premium shall also be revised accordingly. The

rate of land premium as may be determined the Government, fsh_all be
binding upon the allottee and shall not be called in question by it in any

Emce'?g:gliottee shall be give an undertaking to the effect that it will pay
the balance premiun of land as and when demanded by the DSIiDC
on the basis of the rates determined by the Gov.errjme'nUD'SIlDC.

i) The area of the land/plot iS also subject to variation in size, as per
requirement of layout pland and actual demarcation of the plot at site

i) '?‘Lce allotted land shall be used for the purpose of construction of
Decentralized Sewage Treatment Plant only and no other purpose
whatsoever. .

iv) The building plans should be got .approved from.the concernca

- Competent Authority, before getting the same sanctioned plan shall
be completed thereon with 2 period of 02 yeais fiom (hz date ¢
taking over physical possession of the plot allotted.

v) The allotiee shall not sell, transfer,assign or otherwise part with
possacsion of the whole or any part of the said land nr any building
thereon except with the nprevious consent In wiiting of the
tessarMSIDC which he shall be entitled to refuse in tus absolute
discreution. \ |
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. ng with the pay 35

AN undertaking may be sent io the undersigned aefgngWe”:y pras cr%‘;’}
In favour "DSIIDC Lty for R 29,03,73, 824 T IS4 ety four g

tree lakhs seventy three thousand eight hun for the 1% year a

“icluding advance Ground Rent Rs. 70=82‘.28”— fhe said amount cal'?

documentation charges Rs 45/.  within timelines 1588214000019 IFSC:

S0 be deposited in the CANARA EANK Ale N-O' f the remittance may
CNRB0001588 through RTGS/NEFT Corfirmation 0

& sert to this office.

iect)SR-!.
Further. the payment of the land will be make by the EE(Project)

for xind ‘nfermation to:-

Fs 'o Chiairman DJRs Ps o Vice Chairman DJg
Secy. 10 CEODUIR /Al Members/Addl. CEQ/CVE

3. CE/SE concerned

Sec2ta:yv. DUB and treated as ATR,
Dir(F &A}f.,i*..Din(F&A)ny. Dir.F&A concermad/AC/AAD concerned.

5
L5 EE(Project)SR-f along with original file wi the request to maxe payment

.
L

of Rs. 29,03,73.824/- to DSIIDC and take possession of the fand unger
intimation to the Office of AC(L&E) LA
Yengate ™

) 4 padrvnteT
etokag)

A b:lay\—i‘r
o

o
Assistant Commissionor(i_&E)

; P icipation of
The Board also resolved to take further action in an.hc:g‘.?trol .
. confirmation of the minutes, i -‘I,.f%;-'-"" "
" v‘ "\._‘,i-__ “-'--.",'f'- Q\‘b" Yoy
Zx. . R
'}f' o Py el G
i:‘" i sz? ) (Vilas Rampal)
o 9,{)[/[21; / Assistant Commissioner(L&E)
No. DJIB/AC(L&E) 2020149 'J'-// Dated : . 5-)¢

i

&
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The Ghisf Emwﬁva Offica n

Dethl Jal rd'
Govt of Nt:'r of
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lem dlmcted. mmeyﬁw spprova!mw‘éeﬂ‘hteﬂaubanaﬂl Qtwamaf. Delh! for
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i vﬁhga;

B'QWBB}UP qf q@gnt:@zed STPs
i i s cons

~1 Lend
&4 allotted

1

o '53“3.'5 —

TG0,

"] 2600 Sqm.*

| Sungerpur

30)21740}

A nd ’

1&!25(4-21 6}.
131212.08)

"B50x612800-Sqm. *|—
BEEETR

Auchénm

A

4BI17(318),
48/18(3-10)

7515850 Sqm. *

TSouh | BRkarpUr

1 36118(3-12),

7(4-18), .

.Bt4..1.1)'._ % .:_..'..,. ‘ ]
14(4-00) .. - |

. ‘Ntzampur |

231182 12), 1

231125(2-15)

-

o{In District Nurm the assmcien! as

“of DJB, works out to heleﬁaer

TR e &

wﬁ@qul
atle dqmanded

n District North West, iha pfnp&ﬂed hnd for allotmn
t ﬂm_gnﬂmgtacaeﬂanﬂ ava;lahta 13 oni'y GE‘IO Sqm.

rtd quantity uf lml qs mvmnna

in agtual aqm.
nt requirad is 4553 Sqm.
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--m : myaﬂtarpafpaw &
g h;ava a submit the slte-plan & the !asser and wm malnlafﬂ

' baundaty wall byp!anﬁ?

18 Hight 16 Tafiod! 1 taasea!any time tr the tand Is
:PUTROBD O of @ootnt of breach of any of the terms
' :‘ the lassee will havé 16 surrendér the possession

the Jasgea will not be entitied for any compensation,
Mt will be refared to Hon'ble Lt Governor, Delhi
and binn‘fng m bo&l ihe pames le, the Jesser and

: . '.._- i - A o o Youraf fuﬁ:y ;{ ._
".'f'-.’{".'-. ) -“;- ', P B e _\ e .ﬁ E? :_,_
sk 0 - ik >

e ‘(
mnsﬂ:mﬂ {m«cunmn

-?-Nn.or vaws" mm ﬂyaﬁ; R l.
Gowﬁmrﬂad foﬂtrﬂ“&hhaﬁm&ffa _’ : pry:

g
b

crpary o-the Hortie Chief Wiiser Dé!ht’. 4ihi Satvetariat, New

Tié Sdceetary fo Hon'ble Ministet for Revenis, Delh Senrataﬁat. New Defhi,
Thé DSD fo the Chist Sooretary, Dihi, Delhl Sagretariat, New Delh, - -
‘_Tha ngma Magls:ratemm 8 w;% & umm ‘Wesn Revenue" Depmnenr

i 'Tonal Cammrs laner.' Saufetaty JRevenueL Gevt of NeT of
- --LeiheBEoNotn, Seuth Wat f Mt‘ est} ﬁﬂﬂ‘m Db!hr 1h direch z
| mﬂfb the formaiitiss. for ffﬂ d!rma king over'the posse ston oz? la tammg

1 eug_rd;ﬁé. - | _ | (g/

23l
N

DIRECTOR {



11088+
Lo 51
. erx .
o B DELI DEVELOPMENT AUTHORITY
INSTIVIITIONAL LAND BRANCH
ftomm No. 210, A-Block, 2% Flyor, Vikas Sudan, INA New Delbi
foaxE 1 AT

[ DAL I20MGOV L22AINS TITTHONAL LA (1 Pan ) f 2649 o
{inee ’gg 22

I he Member (1Dr),

Detly 2l HBoard, GNCTTD,
Varanlnyn P11, Ihandewnlan,
Knrol Rogh,

New [elhi- | 10008

Sqm fln per TSN attached) to Dethi Jal Banrd for

SMube - Allotment of land measuring 3112
st Garhi Rindshsis st Kh.

conatructlan of Decentralizcd Sewage Trentment Plant

No. 21/72{01-01)23(02-18), North-West District, Delhi
Sir,
With reference 1o letter No. 1.0 No. IMIDn/DIBR2021/01/07 datcd 05.01.2021 un the 1uhject_
noted ahove, | um dirccted 10 inform you that under the provision of DDA {Dmpaosal of
Developed Naail land) Rulew, 1981, it in proposcd 1o allot i plot of land mensuring 3112 Sqm
(on pempetual feuse hold busimfor the purpose of construction of Decentralized Sewage
Treatment Plant on the usual terma/conditions as given in the approved format of perpetuul

leaxe decd and the following conditiony: -

I.  Thm the allottee Delhl Sal Board will be required to pay pravimonsl premium of land
measuring 3112_Sam @ Re. 708.55 Lakh per scre (Provisional) with unnual ground
rent 2.8% gF annum of the total premium, (Aggregate of the provisional lund final premium).
I'he revision of rales of land is under consideration of the Central Ciovt. The allottee shall have
to pay bulunce premium for the land us per rates determined by the Central Giovernment under
Rule-5 of DDA (Disposal of Developed Nazul land) Rulen 1981, and within the time demunded
hy DDA. The rates of land, determined, by Central Government, shall be binding upon the

allottee and shall not be called in question by it in any proceeding.

i.  The allottce shall give an undertaking to the cffect that it will pay the halance premium ot
land as and when demanded by DDA on the basis of the rutes determined by (Central Gawt,
The area of the lund/ plot i% also subject to variation in size, as per requirement of layout

plan and actual demarcation of the plot at site eic.
The allotted land shall he used far the purposc of construction of Decentraitzed Sewage

Treatment Plant only und no other purpose whatsoever.
The building plans should be got approved from the Leasor/DDA/Lucal body, before

il

iii.

v,
getting the same sanctioned for the construction on allotted land and construction as per
sunctioned plan shail he completed thereon within a period of 2 years from the dawe of
taking over physical possession of the plot allotied,

v.  The allottee shall not sell, transfer, assign or otherwise pant with possession of the whole

or any part of the said lund or any building thereon except with the previous consent in
writing of the [easor which he shall be entitled to refuse in his absolute discretion.

Pagetof3
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£ the consent being given- the Lessor may -
a. PROVIDED that. in the CVC"; ;;:h ;,ESSOR shall be entitled to claim anq T:’:\ N

{ . i H p Q. Bt
conditions as he thinks fit a0 solute discretion determine) : ;rg, g

whole or a portion t(:s :I:ut‘:(sis:. the difference between the Premium paid ang "
in the '

« I rl'q
eamned increase A sale. transfer assignment, or paning .
value) :} the said land ot the time roifl R it of e e | tl‘. N

possession and the decision 0 N "t
ind i the lessee may y;
Hedg . i ined in sub-clause {(a) gbove. ‘ Y with
b. Notwithstanding ?""m."?s cﬁ?ﬁu- Governor of Delhi (here “\lr:dﬁ;r c:iled The L(i:
O mdsc::g‘: ;r:t;lgd land to such person as may be 8ppro y the Lt. Govemg, °
mon or L] S
in hif?fmlme discretion.

istered by the allottee at its Own cost as ang
. The e ded shallbe exetted 9% B2 RN OF INDIAVDDA
i The trees if any standing on the plot tn quESt! "1 of the Lessor in writing. If the
1. e : £ without the prior approv ' .
not be removed ot disposed 0 f then the permission for cutting of trees may be obtained
uf:s ;Fe:tu;ed to be Nm ::uitlﬂ? Department. The tree will be verified by Horticulture
Department, DDA. T
viii.  Thatall eol:lt;er conditions, as contained in the perpetual lease d“:d lt?mb: gec thc“"d é“m‘:_‘:l
behalf and any other terms/condition imposed from time to ¢ A
Government/Lt. Governor shall be binding upon the allottee. The form of Lease can
purchased from the office of DDA. . .

ix. bffme allotiee violates any terms and conditions as mentioned above and in the perpetual
lease-deed, the allotment shall be cancelled and possession of the land/plot with
superstructure standing thereon if any, will be taken over by the Lessor (PRESIDENT OF
INDIA)YDDA, without any compensation to the allottee. B

x.  If the allotment is cancelled for breaches of any terms/ conditions of the allotment, the
possession of the plovland with building, if any will be handed over to DDA by the allottee
on the date and time given in the cancellation notice.

. That it is the whole responsibility of the allottee to keep proper watch and ward of the land and

property against any encroachment.

. The offer of allotment of land herein made is on “AS IS WHERE IS BASIS™. The allottee is

advise.d to got himself acquainted with the conditions herein mentioned and also the site
conditions before acceptance of the offer of allotment. It may be noted that the DDA shall not
entzrtain any claim/exemption from the payment of ground rent, License Fes, composition fee
etc. once the offer of allotment is accepted and possession is taken over.

- The allottee shall abide by all the tenms and conditions given in the allotment letterlease deed

and other conditions as may be imposed by the Competent Authority from time to time.

. The allottee shall pay the cost of feacing/Boundary wall if any, as and when demanded by DDA.
. No property development permitted on the allotted land.

! Thcpaymcntandﬂma:ceptmwelmr“dththercquimdlmdcmkingmustbemwiﬁﬁn60da)'s

from the date of issue of Demand-Cum-Allotment letter, failing which interest at the rate of 14%
shall be chargeable for the delay period upto 180 days of issue of this letter. On completion of
180 days from the dare of issue, the allotment shall be automaticaily cancelled. If the allomee has
:l;!ade partial payment, after 180 days of issue of this letter the allottee shali have to re-apply for
otmrent,
If the above terms and conditions are acceptable 0 you, the acceptance there of i
undertaking may be sent to the undersigned along with the demand draft for Rs, 5,58 4‘;"093 I
(Rupees Five Crore Fifty-Eight Lakh Forty-Nine Thoutand Ninety. ‘incl

Ground Rent + documentation charges in favour of DDA within 60 days from the lga): ::“;g;:g

Page2of3
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! Premium of land measyri

i;:f Sqm£ Rsm'la‘ ¢ Re 54486876 .
s ac
_ (Provisional) * (
y dea - Labiag v

N\ SRR )

: Ground Rent of the plot @ ' '
plot @ : .
:,S'b per annum ﬂﬂhﬂ wm Rs. 1162172 .
premium.
3 Decumentat; .
Charge e - Rs. 35/-
Tow! Rs. $,58,49,03 /- °
) _ | S
| (Harish cmém g i
" Dy. Digector (IL) = B
Encl: TSS Plan , Google earth image and Map of the site. e,
Copy 10: - d

. Commissioner (Plg.} DDA. Vikas Minar, New Delhi-i10002-With request fo
incorporate subsequently in the Sectar Plan. Zonal Plan and Masier Plan and to process
the change of Land use under section 11 A of DD Act. if required

2. Cominissioner(LM) . DDA. Vikas Sadan, New Delhi-110023

3. Chief Engineer (RZ), DDA, Madhuban Chowk, New Delhi

4. Dy. Director (Survey) LD, DDA, Vikag Sadan, New Delhi-110023

5. Dy.CAOQ (LC)-L DDA. Vikas Sadan, New Delhi-110023

8
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DELHI DEVEL . ieNT AUTHORITY '
° INSTITUTIONAL LAND BRANCH
Room No.216, A-Block, 2™ Floor, Vikas Sadan, INA New Delhi
k- 47927

o TIILA0IR2DZGOV ALV /278 Dated: 20/ #[23

la o ' i
4 i bqa Offing of the S!e’?;}er (Or;
~The Member (Dr) aqr\ 'aa_.) 8730 L[ T [ 0 W ORI
' Ty . A . A Y
Delbyi Jat Board. GNUC 11). 4\ Deifnn e A2
Varunataya PH L Karol Hagh. 0. J. B. varuaaiaya Ph -l
New Dethi-116003
Sub: Allotment of fand at Kh. No. 67//5 measuring 1552 Sgm to Delhi Jal Btf:ml.
GNCTD for construction of Decentralized STP at Jaunti Village (North West),
Delhi : c——
Nir.
W L With reference to letter No, DIBACLAU-6-2022/799-804 dated !R.ll.."_“Ull on the
Y : i‘." © subject noted above. §am directed to inform you that under the provision of DDA

(Disposal of Developed Nazul land) Rules, 1981, & lund measuring 1552 Sqm at Kh.
~. No. 6745 (on perpetual lease hold basis) is allotted to Dethi Jal Board, GNCTD for the
"\’\-,*\\\' purpose of construction of Decentralized STP at Jaunti Village (North West),
an Ve '
[ T

Delhi on the usual tenms/conditions as piven in the approved farmat of perpetual lease
{ {: . deed and the following conditions: -

1. Dethi Jul Board will be requised o pay premium at the presently applicable land rate

of Rs, TOR.58 Lakh per acre and an annual ground rent of 2.5% per unnum of the premium.,
for the said land measuring 1582 Ngm. Since the revision of these rates of land for 1Y 2023,
24 is under consideration, this premium and annual ground rent will be (reated ag provisional
and will be subject 1o resision. The allonee shadl thus live to pay the balance premium and
ground rent for the aforesatd arca of fand from the date of alfotment as per rates determined by
the Centril Government under Rule-3 of DDA (Disposal of Developed Nuzyl land) Ru!:.:
1981, and within the time as and when demanded by DDA, The rates of land, determined by
Centrak Government. shall be binding upon the allottee snd shafl not be y

called in question by
5 it in any proceeding. .
he | N
G‘/’ 1 bhe alfottee shall give an undertaking to the effect t!\;n it will pay the halanee -
7 land as und when demanded by DDA on the basis of the rie

S determined by Centrat
Govt.

li I'he arca of the land? plot is also subject 1o variation in size, as PRT Pequiremen o K
I 3 3 3 S Pl s l
plan and actual demarcation of the plot at site cle. ; You

i fhe alfotted fand shall be used Tor the purpose of construction of d‘fcl‘ﬂlmli;ed STp
(Delhi Jal Board) only and no uther purpose whatsoever. White dcﬁil‘.ﬂing the ‘“‘i'l‘" ‘
must he ensured that the flow of water in the existing drain shoylg no STP it

the obstrge
J/L at uny point of time, Stracted
-y
N

. ‘Ihe huilding plans should be got nppm\'cdlfmm the LessorDDAY ocal hod
5-.,\3 - getting the same sanctioned for the CONSIruCtion on al[nu_ed fand ang cun\lnlqi-; betore
kHL sanetivned plan shatl he completed thereon within o perigg o wil

2 yeurs as pey
: ; =S drom the e e
% wkinp OVST ph\'\lcal PasSCLSInn of the Ptllt allotied n lhk \I-ﬂ\ i
'\' v 4
i ar . 1 3 P .
o E‘;-c- V. | he alfottee shall not selll transter, iy of othetwase pan with P atah
i or any part ot the said fand or any building 1I|\-rcnn-_a.-w\‘p1 Wit the - Wowhle
writtig of the Lassor which he shall be entithed 1o refuse i his sl di coment iy
’ SHICIC o,
= 3 PROVIDED that - in the event of the cmlzwm beng given, the | T
conditiomns as he thinks (it and the TESSOR hall be eitled u 1Y Whpose Such
i" i\ ' %] {,

ad “.“'.“\CT lh\'

i \_// = |
L ) ’ EE(W
oy toan 4 {\a’ﬂw\t-l s\
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o/ whole or a portion (as the Lessor may in his absolute discretion determine) of the un-
/ camed increasc in the value (i.e. the difference between the premium paid and market
s value) of the said land at the time of salk. fransfer assignment. or parting with the
/ possession and the decision of Lessor in the respect of the market value shall be final &
/ binding.
’ b. Notwithstanding anything contained in sub-clause (a) above. the lessee may with the

previous consent in writing of the Lt. Governor of Dethi (here in after called The L.G.)
mortgage or charge, the said land to such person as may be approved by the I.1. Governor
in his absolute discretion. :

I'he lease deed shall be executed and got registered by the allottee at its own cost as and
when catled upon to do so. by the Lessor (PRESIDENT OF INDIAYDDA.

The trees if any standing on the plot in question shall remain as DDA property and shall
not be removed or disposed of without the prior approval of the Lessor in writing. If the
trees required Lo be removed off. then the permission for cutting of trees may be obtained
from Forest Department/Horticulture  Department. The tree will be verificd by

Horticulture Department. DDA,
That all other conditions. as contained in the perpetual Jease deed to be executed in this

behalf and any other terms/condition imposed from fime to time by the Central
Giovernment/Lt. Governor shall be binding upon the allottee. The form of Lease Deed can

be purchased from the office of DDA.

If the allottee violates any terms and conditions as mentioned above and in the perpctual
lease-deed. the allotment shall be cancelled and pussession of the land/plot with
superstructure standing thereon if any, will be taken over by the Lessor (PRESIDENT OF
INDIA)YDDA. without any compensation (o the allottee.

X. if the allotment is cancelled for breaches of any terms/ conditions of the allotment. the

possession of the plovland with building. if any will be handed over to DDA hy the
allottee on the date and time given in the cancellation notice.

That il is the whole responsibility of the allotice 1o keep proper watch and ward of the
land and property against any encroachment.

. The offer of allotment of land herein made is on “AS IS WHERE IS BASIS™. The
allottee is advised to got himself acquainted with the conditions herein mentioned and
also the site conditions before acceptance of the offer of allotment. It may be noted that
the DDA shall nol entertain any claim/exemption from the payment of ground rent
f Jdcense Fee, composition fee ete. once the offer of allotment is accepted and possession
is taken over.

The allottec shall abide by all the terms and conditions given in the alloimen letter/le:
deed and other conditions as may be imposed by the Competent Authority from timedse
e o

vil.

vii.

_;'C‘

time.

The allottee shall pay the cost of fencing/Boundary wall if any, as and w

by DDA. | when demangeq
No property development permitied on the allotted land.

The allotment is subject to revision of rates for FY 2022.24, Allottee shail p
¢

to pay dues on account of revision of rates as and when demandeg by DA liable

I'he payment and the acceplance letter with the required undcrtaking mu

() days from the date of issue of Demand-Cum-Allotment fetter, fif ing v Sent withip
the rate of 14% shall be chargeable for the delay period upto | 0 g Wh_u‘-h Interesy 4
letter. On completion of 180 days from the date of isyye e A8 of issue of s
automatically cancelled. If the allottee has made partiul pay ml:r-u .:‘ ‘ailulmcm shall iK
of this letter the alfotiee shall have to re-apply for allotmeny. - dlter 1R days of ey

If the above terms and conditions are aceeptable to you, the ce

undertaking may be sent to the undersigned along wiy), mcplluﬂt‘t" there o Wit

2,78,52,812/- (Rupees Two Crore Seventy Eight Lakp Fifty Tt‘vnmnd drati l,:n
wWoTv L

Hundred Twelve Only) including Ground Rent d“‘-'ll"‘-cnlu[i, \
N chargey ¢
5 in



o6

DDA within 60 days from the date of issue of ¢
: o §8 emand-cum-allotment letter. . The said
amount can also he deposited in the bank counter situated in IN.A. office complex :nd

copy of the same may be sent (o this office.

Details of Demand

1 Premium of land measuring : R
: 5. 2,71,73,431 /-
1552 Sqm @ Rs.708.55
lLacs per acre
(Provisional)
2 Ground Rent of the plot @ : Rs. 6,79,336/-
2.5% per annum of the total
premium,
3 Documentation - Rs. 45/-
Charge
Total : : Rs. 2,78,52,812/-

Encl: TSS Plan and Map of the site.

Copy to: -
1. Commissioner (Plg.) DDA, Vikas Minar. New Delhi-110002

2. Commissioner (LM), DDA. Vikas Sadan, New Delhi-110023
3. Chief Engineer (Rohini Zone). DDA,
4. Dy. Director (Survey) LD, DDA, Vikas Sadan. New Dejhi-110023

5. Dy. CAO (LC)-1, DDA, Vikas Sadan. New Dethi-110023

Dy, Dirceor (1)
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DELHt
INSTITL e Y STHORITY
ot No.216. Achlock, 14 Floor, Vikas Seqs 1

NA New Delbi
F. LDAL 0009202, 2
020, GOVTQIA-INSTITUTIONA_L LAND-U1-Pan(1)y ) yg N
- Datedadfa3 2022
The Member (Dr)

Varunalayy pH §, >
Karol Bagn, | TTandewalan,

New Dethi-1 {0005

Board for m,:,:‘:;’“:: 1718 Sqm (as per TSS amached) to Deih Jui

Decentraltzed T ~
No. 40/5/2/1(1-09) and 9272(0-13), North s prre e Tiant plisitidelont

1. MﬁelﬂombﬂquMwinbemquﬁdtnmypmviﬂonﬂmhmnﬂmd
Mmgl?aohm@mmsmwmwnmmm
mu%wmofmmmm(wﬁmmmmmmm}.
Themiaionnfnusufhndhunduwmidaﬁmoflhecm-ﬁmmwm
have to psy balance premium for the land ss per rates determined by the Central Government
under Rule-5 of DDA (Disposal of Developed Nazul land) Rules 1981, and within the time
demanded by DDA. The rates of land, determined, by Central Government, shall be binding
upon the allottee and shall not be called in question by it in any proceeding,

i i mm&gwhmm:kwmmﬁawmmgf
- mﬂﬁmﬁmwnmmmmammkmwc@m

%eum of the land/ plot inlsombjwm_Mn in size, as per requirement of layout
ili. 'I;':::ﬂn:ued land shail huﬁg: 3:: ;(r;:::'cauu'u:ﬁnn of Decentralized Sewage
Treatment Plant oaly and o0 et PR SO0 U, o DDALocal body, before
ov. The uideg £58 ’h'i‘:d l:’:'r‘:x:: ?n':;muon on allotted tand and construction 23 per
W‘!“"“‘;’:ﬂfacmm thereon within & period of 2 years from the dneo_
mt;o:::r :hy'i“’ possession of the plot allotted.

109‘5



: f the whal
i1, teansfer, assign Of otherwise part ‘:’:}" pm":s:::?ig; P sen:, i:
the mif 1nnd or sny building thereon ench:,i, absolute discretion.
dand p‘:hnfl.css:: which he shall be cntitled to refuse in
wrihng of the

+  The altonice <hall B

i nd recover
shall be entitled W0 claim a
o hsolute discretion dﬂqrmmc) of the

ing g impose
cvent of the consent beng given, the Lessor may Vmpos

i t, or parting with

id lond a1 the time of sale, transfer assignmen o
:::l:;‘i‘ro?:nldml;:’d&iﬁm of Lessor in the tespect of the market value shall

iy | | e

b. ﬁ?nl::r:miﬁg anything cannintd IE sub-clam: é:f;‘::: {:e less::u ':3%?.. g:‘)

i in writing of the Lt Governor o e in after
mcmu;;u&“uﬂ land to such person as may be approved by the Lt
Governor in his absolute discretion.

; ; aad
\i. The lease deed shall be executed and got registered by the allotiee at its own cost 43
when called upon to do 30, by the Lessor (PRESIDENT OF ;NDM)/DD& il
vii. The trees if any sunding on the plot in question shall remain as DDA property and
" nat be removed or disposed of without the prior spproval of the Lessor o wnung. If the
tees required 1o be removed off, then the permissioa for cutting of trees may be obuined
from Forest DepartmenvHorticulture Department. The tree will be verified by
Horticulture Department, DDA

v, That all other conditions, as contained in the perpetual lease deed to be executed
in this behalf and any other terms/condition imposed from time t time by the Central
Govemmenv/Lt Governor shall be binding upon the allontee. The form of Lease Deed can
be purchased from the office of DDA- '

ix. If the allottee violates any terms and conditions &3 mentioned above and in the perpenual
lease-deed, the allomment shall be cancelled and possession of the land/plot with
superstructure standing therean if any, will be taken over by the Lessor (PRESIDENT OF
INDIAYDDA, without any compensation to the allottee,

x. [f the allomment is cancelled for breaches of any terms/ conditions of the allotment, the
possession of the plovland with building, if any will be handed over 1o DDA by the
llottee ou the date and time given in the canceilation notice.

2. .That it is the whole responsibility of the alloltee o keep proper waich and ward of the land and

property against any eacroachment.

3. The offer of allotment of land’ herein made is on “AS 1S WHERE [S BASIS™. The allottee is
advised 10 got himself scquainted with the conditions herein mentioned and also the site
conditions befare aceeptance of the offer of allotment. It may be noted that the DDA shall not
entcyain any claim/exemption from the payment of ground rent, License Fee, composition fee

etc. once the offer of alloment is accepted and possession is taken over,
4. The allogee shall abide by all the terma and conditions

al : given in the allotment letter/l
. %oﬁuwndmmumyhempnndpymaCumpmmAmhoﬁqfmmtimatntim:mm
. iy ottee shall pay the cost of (encing/Boundary wall ifmy.nnndwhendmaby

g. !Tu:‘pmpmy da:dlng?em permitted on the allotted land.
: psyment acceplance letter with the required undertaking must ithi
d:yl.‘g:m ::u of issue of Demmd-Cum-At_lmmem lener, failing which ?;e?;: :‘t?em e
0 : g chargeable for te dci_ay pericd upto 180 days of issue of this le G
completion of 180 daya from the date of issue, the alloument shall be automatically cancntlz;d.(}tr;'
4



: thzabqvem.mdmdlﬁmm.mubiemynu.themepmmthmofwiﬂ:m

60 yed ™

the allottee has made partial payment, after 180 days of issue of this lctter the aliottee shall

mdumhgmyhsmmmmmnouwﬁhmedmm&fmnBM -

OQuly) including Ground Remt + documentation charges in favour of DDA within 60 days from
the date of issue of demand-cum-allotment letter. The said amount can aiso be deposited in the
bank counter situated m LN.A. office complex and copy of the same muy be sent 10 this office.

+ Details of Demand
. . " ‘-/1f
1 Premivm of land measuning ' Rs. 2,99,39.768 /-
1710 Sqm @ Rs70853 : ‘
Lacs acre B ’
(Provisional} L LB
L Q,{’-Vt-:— ‘1“‘: 6'%6 s(&“ - -~ , i
- % ST 10 3
$48 5 19?_%:1'{_,; |
AT A=Y s |
2 Grouwd Restofthepiot@ Re. 748494 -
2.5% per annum of the toial
m‘a,‘”“"‘,. . s ;
4 win 4 B ek |
i £ !
Total Rs. 30688307 ; %’T]
; o
A T i
. .“\J}\k
(Harish ) :
" Director (IL) i;
: : A
Enchmsvmn.ﬁooslewﬁ:immwdmuﬁham ;
i
Copy 0! - |
i
i ODA, Vikas Minar. New Delhi-110002-ith request to [
. incop_pam:f" . tly in the Sector Plan. Zonal Plan and Master Plan and © |
memthedmg!oflandmmurﬁon 11 A of DD Act if
% 'mﬂ{LM),DDA.VMSm New de-uoo_‘zs
ief Engineer (RZ), DDA, }
: g;‘.elgwmré ) LD, DDA, eﬁeﬁ%mm
5. Dy CAO (LCHL D! Vikas' New Dethi-
/
Dy. Di N
c N
page 30f3 h-/ i
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SSESS LIP S

As per possession letter No LD/IL/0021/2020/GOVT/22A-INSTITUTIONAL

LAND-111/515 dated 23/06/2023 issued by Dy. Director (IL)/DDA, it is certified
that the physical possession of Gram Sabha land measuring 2653.69 Sq. metre for
construction of Decentralized STP at Khera Khurd Village (District North) Delhi
has been handed over to D|B officials by DDA on 6/10/2023. The plot di-mensions
are checked and verified at site and is free from encroachment. The possession

plan is enclosed herewith.

Possession Handed overby Possession Taken over by
LS e TR
efe GEWO-GL

}/G\"’\%j TIR Kanim Negd 0
- (21eRRL3))
E/NMD-3/DDA Signature, name & address
i J of official on behalf of D|B
(Mob - 880 2032684) with date

EE(C)DR—IHOl -
Diary No.£&D eimeeen
Date 065 10 2R rnees b\\o\



£

1
(

’,

PRODUCED BY AN AUTODESK EDUCATIONAL PRODUCT

62

!
:
:

e Barot Ghar
b 4

2933.28 Sq. Mt

o — e s

Er__?" __I:-_L::':iluce Longiete
2 2846'51 .07 770s528"
| 2 | 23'45'50:2" 77¢5'55.2"
3. 28'46'52.5" 7705'58.2"
4. 28'48'32.5" 77°05'5L.7"

{8~ 28'48'52.5" 7705532

F Sq. ML

2009.60 Sq. Mt.

T Open Plot - %
i 2653.69 Sq. Mt e
L'-. _ | e
H‘hmaea Ovvy lab ., Ove, '_;..mam
i1‘ oy .
\. &L\!qyﬂ Mﬁ@-{ws o~ Eroblaet Tebc! Station: Surrwy-2i-jr
' ; r Grom Scbho tomd ot Mners Rkt
- AE{wmo-7 [oor e A
120a0¥d 1 ONA3 YSIAOLAY NV A8 g30ngodd 3 |

| LLOnao¥d TYNOLLYONG3 ¥S$3A0QLNY. NV A€ a30nQ0xd
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: 1 1 ! ,Q,Smund&‘&f&'uﬁw UV 72ZA-INSTITUTIONAL LAND-II
@  DELHIDEVELOPMENT AUTHORITY
AL INSTITUTIONAL LAND BRANCH
OCK, VIKAS SADAN y INA, NEW DELHI - 110023

LD/IL0021/2020/ ' - ‘
e GOVT/22A-INSTITUTIONAL LAND-ILJ5)5  Date: 23///15
o, ;

Member (Dr) |
Dethi Ja} Board, GNCTD,

Varunalaya PH 11, Karol Bagh,
New Delhi-110005

S\fb: Possession of Gram Sabha land measuring 2653.69 Sqm to DJB at Kh. No. 62/3(02-10),
;lllaie}. Khera Khurd, District North, Delhi for construction of decentralized STP (Dethi Jal
Oar

. Reft  F22A (33) 91/ IL/ 280 dated 20.04.2023

This is with reference to the Demand cum Allotment letter dated 20.04.2023 of this office
referred on the subject cited above.

You are therefore requested to depute your authorized representative to contact Suptdg.
Engineer (P & HQ) North Zone, DDA, Vikas Minar, New Delhi -110002 for fixing up the date

and time for handing over the possession of the above mentioned site within 15 days from the date
of issue of this letter, ' -

Copy to: -

] . i irect the concerned
. Suptdg. Engineer (P & HQ) North Zone, DDA with the request to <i.|rect :

' o?fl:cifl to hga.nmd over the physical possession of the above mentioned site to the authorized
representative of Delhi Jal Board, GNCTD. A copy of handing over of plot alongwith
possession plan may be submitted to this office.

2. . DD (Survey) for information please.

i
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'OFFICE OF THE SECRETARY, D,J.B.
VARUNALAYA PHASE-1I, KAROL BAGH,
NEW DELHI -

The Delhi Jal Board vide Resolution No. _|Rg7 /DJB dated-
20.06.2009 duly confirmed on3/o /2009 has approved/cefersed-backirefexred~to

C-5:0—for—repert, the proposal as contained in Dir.(AZP)/GE.LN-/
Audl. CE.O. letter No. DIB/463 dated- 11 /o 6 /2009 vide Item No.- Admn-1\
Regarding  _Retuanm €) 1.1 aches £ phakected

ey, * / R R
2 hE '.'\%esolution No. |ggj. /DIB dated- 29.062009 in original, is @ﬁn@y sent

herewith for further necessary action.
EE (C) PR - I
Diary ‘i

° W :
De\v- /
)

SIS u
0o’

T T— %
ac e —
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1)

ItemNo. _Admm. -4

wwp) vl fsyoiunon l‘ﬁ
Meeting of the Delhi Jal Board held on

do-04-9%
DELHI JAL BOARD
PREAMBLE
DJB LETTER NO. Dir (A&P)F.35(1)/2009/ I;|é - 9 ,' © mEMNO.=Hdma. - 1)
pateD (1-06-29 - DATED_ .
Sub;- Return of 13.21 acres ¢ d to st Deptf. Narela STP

In the year 1995 DDA had handed over 70 acres of land fo Delhi JaI'Boaq
Mukhmelpur for construction of Sawage Treatment Plant for Narela sub-clty and
arecs. Revenue Department sutisequently informed that out of 70 acres of la
acres stands nofified as "protected forest” vide nolificafion No. F.11(38)/54-P&
02-03-1955. Revenue Department has further intimated that the Hon'ble High (
directed to surrender this land fo the Forest Department. The detalls of land allott
Annexure ‘A’ and the copy of nofification os "protectea forest” Is as Annexur
matter was persued and examined at varous' levels and it has been noted
notification of “protected forest” is not feasible In'this case.

CEO, DJB vide his orders dated 10-02-2009 has allowed the transfer of 13.2
DJB land at Vilage Mukhmelpur to Forest Depagment In compliance with 4he ¢

WRevenue " & Divislonal “Commissioner, Reverive Department, GNCTD le

23[143)!200?IBDO{NW)12791 dated 21-11-2008 I'annexure 'C'}. The affe~ted Kh
are shown as under:- : 5 .

Kh, Nos | Acre Kh.Nos | Acre Kh. Nos | Acre Kh.Nos. | Ac
81 =] » 82 | 83 1 84 ]
190 0.76 192 1.4 193 1.5 194 0.6
195 3 1194 ] 197M | 0.82 198M 1.0
199 ] Total 13.21 Acre )

As per above approval of CEO, DJB, necessary drders were Issued vide
office order No. 246 doted 16-02-2009 and the land measuring 13.21 acres ¢
Mukhmelpur has been handed over to Forest Department on 17-03-2009
condition that."the aitemate compensatory allofment of land to DJB by the DL
be pursued separately and the matter for alternbtive site/land will be taken up

DDA '

The matter Is placed before Delhi Jal Board for Infquuﬂon and ex-post fucﬁ: !
please.

Encl: Annexure A B& C

re

Saecrelary
Delh! Jal Board
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o / PEVENUR DEP e i
s o . LOVT, ORNCT OFDELHY :

i | 5. SHAM NATH MARG, DELHI-54 " 4

No.23 (143)/2007/8DO (NWy 23<H " : Dated:- ;:/ ry:g %

To, | S

 Addl. CEO (Delhl Jal Board) '\

Varunalaya Bullding, Jahandewalan /'15

New Delhl

| © Village Mukhmelpur, District North-West.
~ Sir,

Subject: - Handing-over or De-notification of Forest Land in the revenue estate ¢

133 Acres of Gaon Sabha Lapd vide Govt. Gazbtts Notfication No .F-11 36)/54-PAL
dated 02.03.1855, had bean notified for Forest purposs, In vmaée Muld\gne}!pur. Lar

about 13.21 Acres being used by Delhl Jal Board, for Sewage T lant Is fa
within the notified Forest whose detalls &7 @5 under.- - _HE reatment Plant Is faill

Kh. Nos Pﬁre Kh. Nos: | Acre Kh.Nos |Acre .. |Kh.Nos |Acre
81 el L T - 83 41 84 1
180 0.78 182 1.4 -1 183 4.5 184 ° | 0.88
185 1 ) 188 1 107M 0.82 188M 1,07
1189 1 Total 13.21
Acres

A PIL ‘“titled as Jagdish Rana & Ors Vs GNCT of Dalhi & Qrs*, CW (P) No. 4866/2007
pending In the Hon'ble High Court of Delhl, whereby Delhl Jal Board, has been allegec
petitioner as encroacher on the Forest Land, Hon'ble High Caurt has thersfors, directe
handover the encroach free land to the Forest Department by 01.12.2008 le. the 1
date fbe¥for hearing.. ‘ g * - —

In. view En; the above, you are rgquested to hand b\';er the notified Forest L
under the possession of your depaitment to the Forest. Department. Howeve

case it Is not feasible to hand over the land to the Forest D ;pamngnmﬁm%u

e ———

_ Initjate action tq seek dé-notification of the said land with the approval of Hon'blk

; '{b"”m.a‘@o mor. It Is further réquested that stand of your department rmay be conveye
¢ ‘theY venue Department latest b 21\u2% 5o that Hon'ble High Cou

+]
..“".f ﬁ“&,m@mw apprised of the ytatus of Forest Land.

O Dt — Yours Felthfully
oo B et o '
: - ' | - '
f Aﬂ%‘ﬁﬁsﬁq (NFERTGUHA BISW

Dy. \ SECRETARY (REVENI
! Dm&-m"ir- DIVISIONAL OOMMISSIO
A" ,

>



JQ/
. .1! y
'RESOLUTION NO.1807
ITEM Ne Admn. 11 Retum of 13.21 acres of protec:tad forest land to Forest Dapﬁ- a}
y Narela STP. .

The Board constdqred the proposal contained in Director (A&P)'s letter N¢
DJB/463 dated 11.06.2009 and resolved to accord ex-post’ facto approval for transrer !
above land to Forest Department at Narela STP. : :

B s T et — e — e, —
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F. No. BDO(SW)/AllovSarangp

To

Sub:

Sir,

70

GOVT. OF Ne.‘noukt. CAPITAL TERRITORY OF DELH[
'OFFICE OF THE DIRECTOR (PANCHAYAT)

ROOMiNO.11-12, OLD CIVIL SUPPLIES BUILDING,

TiS-HAZAEI, DELHI -110054,
WE/Z015/

e A

The Chief Executive Officer,
Dethi Jal Board,
Govt. of NCT of Delhi,

]

Varunalaya, Jhandewalan,

New Delhi,

Ailotfneni of gaon -‘e',ﬁb?l'ﬁ’.dﬂf‘;". me_ésuring 37 ‘ngha bearing khasra nos. 29//2011 (2-5).
24/1(3-16), 30/12412(1-3), 25 (4-12), 32//4(2.6], 33//2(4-12), 3(4-12), 4I1 (1-0), 4723 4),
5-(4@).-911&'2'{0-12). 972 (1-07) and 10 (1-8) in the revenue estate of village Sarangpur,
District South-West to the Delhi Jai Board, Govt. of NCT of Delhi for seiting.up of

SYPISPS.

| am directed to convey the approval of the Hon'ble Cieutenant Governor, Daihi for
allotment of Gaon Sabha'land measufing'37 Bigha tiéaring kha%_}a nos. 29/120/1 (2-5), 21/4(2- ,
16), 30//2472(1-3), 25 (4-12)*82//4(2-9); 33//2(4-12), 3(4-12), 71:-1}(1-3). 472(3-4), 514-8) %112
(0-12), 9/2 (1-07) and 10 {1-3};@;__!}‘1% revefiue estate of viti‘a'ger Sé};’;@ggg-::r, District South-West
to the Delhi Jal Board, Govt. of NCTbfiDelhi for setting up of-s_ng§Ps subject;to the following

terms & conditions:

1)

4)

5)

€)

That ihe allotment / lease of GS;,Iaqg,:shaii comprise of an area measuring 37 Bigha
bearing khasra nos, 28/720/1 (2-5),21/1(3-16); 30/24/2(1-3), 25 (4-12), 32//4{2-5},
33//2(4-12), 3(4-12), 4/1 (1-8), 4/2(3-45;'5 (4-9), 9/1/2 (0-12), 9/2 (1-07) and 10 (1-8} n

o o,

.
L
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the revenue estate of village Sarangpur; 'District South-West.

Dated:

That the aliotment is being made on free of cost basts on lease for 99 years.

That the Lessee shall not change the land use and the zllotted land shall also be

utilized immediately.

That it shall bé responsibility of the lessee to obtain the prior sanction from DDA/MCD
before putting structures even of temporary nature on the land. The lessee is required to

completa all the codal formalities before taking over the possession of the land

encroachment. A proper boundary wall will be constructed around the allotled fand

The lessee shall have to 2xecute the lease deed according to the prowisions-of the
. "Transfer of Property Act” immediately aher! taking over possession and aisd paJ

registration fee etc. if any.

k& ""“ﬂ?
i

- That it shall be the responsibility of the igssee to protect the fand from any yp2 of
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'7)  Thatthe lessee will use: J,he ian?:l[

o the purpose for which it is allotted :ang oty

any other purpose

space around the boundary wall by p!anung trees.

ms and conditions
for any other public purpose or bn: accqunl of breach of any of the ter e
cefu
of the lease and legsee will have to Jsm'rE!l‘ldfﬁr the possession peau::f any dispute, the
se
. case the lessse will nél be entitled for aﬂY cefppensaﬂ‘-’" " e ision will be final and
matter will be referred to Hon'ble Lt. Govemor* Béihr and his dec

binding on bom?t_hgtggpg‘ig;gj_.e. the Lessor and the.!.essee.

Wl Yours faithfully,

., W * ./
5 . . .
i . - ;
% .

- (SOM NAIDU)
DIRECTOR (PANCHAYAT)

F. No, BDO(SWyAllySdahgpuc 12015: éj@ﬂ?wo‘o ‘}é, Dated: [ f 6 [ [

Copy forwarded for mfbﬁ‘natlbn g heces&ary ac\gg s

'vto--
1. The Pr Secretary’ lc‘flfé"Hbﬁ*bl’e Lt GoVernoribe IhtpRﬁj;{dmas Delhi,

2. The OSD to the Chigf'Sere yBelhi; Dalhi é‘ee?et'an iiNews DB,
3, The OSD to Mlmsterférﬂg}: N% T of Delm af%i % New Delni.
4. The Divisional Commisémnerfsecre"ia

1y (Revénue), 5 “Sham Natiarg, Delhi,
5. The Reputy Commissioner (Sauih—West) Revenue - Départment Kapashera, New
i
\j/giefWe Engineer (C) DR-XIV,; Najafgarh, New Delhn 110024

7. BDO (South-West), Revenue Obirimierit Nalafgarh, NEWEDelhi with the dlrecnon to
complete the formalities regard;ﬁ’ggl}andlng‘([

aking ‘over 6?> the allotted land under
intimation to this offige, .
8. Tehsildar (Notification) ihmugh BDC (Smﬁh Wasf)
9. .Guard File.

92/75

/

(som NAIDU)
DIRECTOR, :(PANCHAYAT)
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OFFICE OF THE BLOCK DEVELOPMENT OFFICER (SW)
NEW ROSHAN PURA NAJAFGARH, NEW DELHI-43
Ph: - 011-25016330

HANDING OVER/ TAKEN OVER REPORT

As per the approval of Honable LG, Delhi conveyed by Director (P) vide
latter no. F.NO BDO(S/W) Allot/ Sarangpur /2015/6617 to 6626 dt. 15/06/2015
regarding allotment of G.5. land Kh No. 29//20/1(2-5), 21/1{3-16), 30//24/2(1-
3), 25(4-12), 32//4(2-9), 33//2(4-12), 3(4-12), 4/1(1-8), 4/2(3-4), 5(4-9),

9/1/2(0-12), 9/2(1-7), 10(1-8) total area 37 bigha in village Sarangpur to Delhi
Jal Board, GNLCT of Delhi for setting up of STP/STS.

The land is being handed over to Sh. S.N. Prasad, AE. After identification
~ of said G.S. land by Revenue Staff. The demarcation of the said land will be

carried out by revenue staff at the time of construction of boundary wall.
— aAS
*‘M\O‘? ) <o\
(AJAL PAL SINGH) (S. N. PRASAD)
EA (Ag) : AE (DIB)
Handed Over Taken Over
: -
_,,@-\Kj«gm }ﬁ/ Z
(RANBIR SINGH) {ANIL KUMAR)
Kanongo Patwari

.
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GOVERNMENT QF NCT OF DELHI

OFFICE OF THE ADITIONAL DISTIRCT
MAGISTRATE/
oLD LAND ACQUISITION_COLLECTOR, SOUTH WEST
TERMINAL TAX BUILDING KAPASHERA, NEW DELHI-110037

F.No. ADM/LAC/SW/2016-17/5 10~S 2.0 DATE:- 4.5 1

PUBLIC NOTICE

thra?as, vide notification no. F8/2/1'612015/L&B/LA/10649 Dated
28/08/2015 issued under section 11(1) of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act 2013
Land in Village I’(_a&z‘ipggr‘; which is likely to be acquired 'by GNCTD at Publi;
Expense for Construction of Waste Water Treatment Plant (WWTP).

The notification has been issued for the following land, in the village
name Kazipur:- -

SL No. | Khasra No. | Area (Bigha-Biswa) ‘
L. 16//3 4-16 -
| TOTAL 4-16

Whereas, undersigned has been appointed as Administrator for the
purpose of rehabilitation and resettlement of affected families under sub section
(1) of section 43.

Whereas, a public hearing and field survey in the affected arca specifically
.for the purpose of drafting of a Rehabilitation and Regettlement scheme for the
affected parties needs to be conducted. The public hearing and field survey shall

“be conducted as prescribed under section 16(1) of The  Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and

Resettlement ‘Act 2013 and under Rule 7 of The Right to Fair Compensation
‘and Transparency in Land Acquisition, Rehabilitation and Resettlement
(Compensation, Rehabilitation.and Resettlemnent and Development) Ru.ics, 2015

and shall include -

a) Particulars of lands and immovable properties being acquired of each-

affected family. . L
b) Livelihoods lost in respect of land losers and landless whose livelihoods

are primarily dependent on the land being acquired.



[’/

;; ¢} A list of public utilities and government building which are, affected os
likely to be affected where rescttlement of affected families is involved. -
y ) Detail of the amenities and infrastructural facilities which are affected or
b likely to be affected where resettlement of affected families is involved.
/ ©) Details of any common property resources being acquired.
/ ) List of uffected families with Aadhaar ‘number of its members, if
available

; ) List of displaced familics with Aadhaar number of its members, if
% available ' =
? h) List of infrastructure in the affected area
'[! ~ i) Listof land holdings in the affected area
: j) List of trees, buildings, other movable property or assets attached to the
# Jand or building which are been acquired

k) List of trades or businesses in the affected area

1) List of persons belonging to the Scheduled Castes, or the Scheduled
Tribes, the differentially-abled persons in the affected area

The public hearing and field survey shall be conducted on 16/06/2016 in

the affected area in Village Kazipur. &/
R PR

-
(DR. PRANJAL J. HAZARIKA)
ADM (SOUTH WEST)
ADMINISTRATOR OF RFCTLARR ACT, 2013

To,

[a—

Tehsildar (Notification) and Tehsildar (Najafgarh).
2. Halka Patwari (Kazipur) with direction to serve the notice to the attached
parties & obtains acknowledgement and also to affix in the concerned
- village.
3 Affe%ted parties:- Bijender, Chhitarpal, Raj Singh, Anita, Kavita, All - .
Sons/Daughters of Sh. Dayanand R/o Village Kazipur
, l}/ﬁxecutive Engineer (C) DR-XIV, Delhi Jal Board, Opposite Metro
Depot, Najafgarh, New Delhi-110043 _ '
5. BDO, South west District to attend public hearing and to affix in notice
~ board. - : :
6. SHO, Najafgarh.
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OFFICE OF THE BLOCK DEVELOPMENT OFFICER (SW)

NEW ROSHAN PURA NAJAFGARH, NEW DELHI-43
Ph: - 011-25016330

HANDING OVER/ TAKEN OVER REPORT | i

As per the approval of Honable LG, Delhi conveyed by Director(P) vide I
letter no. F.BDO(SW)/Qazipur/2007/4055-4065 dated 19/12/2007 regarding
allotment of G.S. land Kh No. 16//8(4-16) total area 4 Bigha 16 biswa in village
Qazipur to Delhi Jal Board, GNCT of Delhi for setting up of STP/STS.In this -
connection an office order was issued vide no 862 dt. 10/07/2015 for fixing of

dt. 16/07/2015 for handover the said the G.S land. No official was present from % !
revenue deptt.

The land is being handed over to Sh. S.N. Prasad, AE. The demarcation of

the said land will be carried out by revenue staff at the time of construction of
boundary wall as communicated from the office of SDM (NG).

e At e -

| |
AS | |
4 AP g S |
(BRAHM PAL SINGH) {S. N. PRASAD) | :
EA (Ag) AE (DJB) l :'
Handed Over Taken Over §
' |
af |
T (Y
(SURENDER KUMAR)
 KANOONGO, DiB
(19 | @0 BV

{ GleT au% QS‘D/ BDO (W)
N

!
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OFFICE OF THE DIRECTOR (PANCHAYAT): GNCTD
- ROOMNO.12, OLD CIVIL SUPPLY BUILDING
TIS HAZARI: DELEI

~~No. E17BDOSW)/P/STP/Jeffarpur Dated :

To \_h .
Fhe Chief Executivg Officer,
Delhi Jal Board,
Varunalaya, ---
Karol Bagh, . =
Delhi-110005.

¢

Sub: Allotment of GS land in village Jaffarpur Kalan, District South West
to Delhi Jal Board for construction of Sewage Pumping Station.

+ <8,

' :T:?.Fq}xx diragted to cenvey the approval of Hon’ble Lt. Goveror, Delhi for
. ** allotment of 21 Bigha 12 Biswa G land bearing Khasra Nos. 405/1 (2-19),
3 -4‘““ (2#183, 406 (4-9), 410 (4-16), 408 (4-16) & 413/1 (1-14) of village
| l“" 3‘*‘&@“‘ Kalan, District Souﬂ; West to Dé}hi Jal Board (Lessee) for

* 6omsttuction of Semr;g;:“ Phﬁ}'ﬁﬁ‘g-St‘aﬁm."I‘hE terms_& __ggil_c_l_i_t_iwf

e
. ‘@llotment are &8 under: .

[ . .

T =1, The allotrent/lease of GS land in the revenue estate of village
‘Jaffarpur Kalan, District South West shall comprise of an area
measuring 21 Bigha 12 Biswa bearing Khasra Nos. 40571 {2:19)~
411/1 (2-18), 406 (4-9), 410 (4-16), 408 (4-16) & 413/1 (1-14).

- That the'allotment is being made on Jease bsis for 99 years.

That the lessee shall pay premium of Rs. 1,21,50,000/- (Rs. One -
orore twenity one 1acs Tifty thousand-only) calculeted @ Rs. 27 lacs-

g

"per’ aore and ground rent of Rs. 3,03,750/ (Rs. Three lacs three

r—

\ ' . Page 1°0f 3
. 223
Tl —
- s l\"‘w‘}w‘

b=
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vernor, Delhi ang
the matter wilﬁgefcrred 1o the Lt Go .

@ dispute, arties i.e. the .
..//f hi pd si ill be final and binding ©P both the P | J
# is decision will be .
lessor and the lessee.

" TARSEM KUMAR)
pmgCTOR (PANCHAYAT)

- Dated : >0 )j)o8-
~ No. F.17/BDO(SW)/P/STP/Jaffarpur/ Y400

Copy forwarded for information & necessary action to:

1. The Secretary to Hon'ble LG, Raj Niwas, Ddhifﬂ'
2, Pr S‘ecretx to Hon'ble Chief Minister, Delhi Sectt. New
S Delhi-2 ,
© 3. Secretary to Hon'ble Ministér for Revenue & Development,
‘Delhi Sectt, New Delhi. _
4. The OSD to Chief Secretary, Delhi Sectt, New Delhi.
< 5. The Becretary (Revenuz), § Sham Nath Marg, Delhi.
6. - Dy. Commissioner (South West), Kapashera, New Delhi.
\Vﬁxecutive - Enginger- (C) DR-XIVi—Delhi - Jal Board,
: Najafgarh Sewage Pumping Station, Najafgarh, Delhi.
8. BDO (South West), Najafgarh, Delhi,

9. Tehsildar (Notification) through BDO (South West),
~7 710, Guard file. - |

Page 3 of 3
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OFFICE OF THE BLOCK DEVELOPMENY QFFICER SW)

NEW ROSHAN PURA NAJAFGARH, NEW DELHI-43
Ph: - 011-25016330

o

HANDING OVER/ TAKEN OVER REPUT

As per the approval of Hon'ble LG, Delhi conveyed by Director(P) vide
\etter no. F.17/BDO(SW)/PSTP/Jaffarpur/4594 to 4603 dated 30/01/2008
regarding allotment of G.S. land Kh No. 40571 {2-18), 41 1,3 12 1R), 4(C6 (4-9),
410 |4-15), 40% {4-16) 8413/1 (1-14) total arca2l Bigha * 2 Qi+« a1 viiage
tatfarpur to Dethi Jal Board, GNCT of Dethi for settif\g up of STP/SPS, In'this
1C §

tonrection an office order was issued vide no 862 dt. 10/07/2015 for fixing of

dt. 16/07/2015 for handover the said G 5, lénq, No offizial was presant from
devgnue dey.

The land is being handed over to Sh. Satish Kumae {AE), (D3 ahe
demarcation of the said land will be carried out by revenue staif at the time of
construction of boundary wall as communicated from tne off ice ol SUM (NG),

K} mhkff—'\-\? %{Q&W
(fagender Kumar) S
-EA (ag) {Sasish Kumar)
Handed Qver .

AE L01D)

Faney, Uy

"
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F. No. ¢ —_ TS
® BOOSWAlidhera Dabu fpter - CELHL 110054,

To

Sub:

Sir,

11121

GOVT. oF NATIONAL CAPITAL TERRITORY OF DELHI - .

OFFICE OF THE DIRECTO
_ R (PANCHAYAT
ROOMINOG.11-12, OLD CIVIL SUPPLIES 'BUILD{NG.

Dated:

The Chief Executi "
Xecutiv
Deihi yaj Boarg, S Ciour, ‘

Cowt: of NCT of, Delhi, 4 ' i

Vaninalaya Jh
= A and
NewDelni ewalan,

All ; .

ofment of gaon sabha land measuring 12 bigha 12 biswa bearing khasra
N0s.15//912(4-15), 10/2(0-9), 11/2(2-12) and 12(4-18) in the revenue estate of village
Khera Dabur, District South-West to the Delhi Jal Board, Gowt. of NCT of Delhi far
setting up of STP/SPS, : ;

' 3
LA LT R

| am directed to, convey the approval. of the ‘Hon'ble Lieutenant Govemor, Delhi for

aliotment of Gaon Sabha tand measuring 12 bighas12;biswa bearingikhasra nos.15//9/2(4-15),
10!2(95;% 11/2(2-12) and 12(4-16) in the revenqéﬁ;ﬁ,fﬁ?',bf village-Khera Dabur, District
South<West to the Delhi Jal Board, Goyt. of NCT of Delhifopsetting up of STP/SPS subject t

4.0 DR
the following terms & conditions:-

1)

o ] 2
.

SO

o e i
That ihe allotment / lease of GS land shali-corp‘rpflss‘!%c::!&ég;grﬁa measuring 12 bigha 12

-r
ol

I,;éiﬁz-g_‘,"bééﬁp_‘g_ khasra nos.15//9/2(4-15). 10/2(09%21 1%8(6-13) and 12(4-16) in the

2)

3)

! revenue estaté of village Khera Dabur, District Sﬂét@;?ﬂm
5 Ii =i;:§:c.
That the allotment is being made on free of cost ba&j%':;ggg@g;e for 99 years.
That the Lessee shall not change the land use and the aliotted land shall alsc be

utilized immediately.

" Eg

4)

5)

6)

7)

That it shall be responsibility of the lessee to obtain-the prior sanction from DDA/MCD
before putiing structures even of temporary nature on the land. The lessce is required to
complete all the codal formalities before taking over'thergossession of the land

That it shall be the responsibility of the lessee to prdtect the land from any type of

encroachment. A proper boundary wall will be constructed around the allotted land.
. - e ‘:‘{
The lessee shall have to execute the lease deed according to the provisions of the

“Transfer of Property Act® Immediately a&érQa"lGng over possession and also pay

registration fee slc. if any. )

That the lessee will use the land only for the purpose for which it is allotted and not for

any other purpose. _ d_z%



wz o )

” ' or and will maintain . |
; S ; » «ita plan fo the 1ess Day,
B) That [hﬂ Iesspe, “ ha\r‘e to submﬁ the Slte p ] - ﬁ'

Space around thip_boundary-wall by planting rees. : .
' ; - l time if the land is requireq
°) That the lessor reserves the right to cancel the [¢ase - f the terms and conditions
for any other public purpose or on account of bfeac”’”gany 9 A
Of the lease and lessee will have to sumendgr.the ;Rossession pe R
case the lessee will.not be entitled for aily:cotpetisation. In case 0 _
, L vianee 2l and his decision will be final and
matter will be referred to Hon'ble Lt Govemor, Defhj.and:his

binding on botn the parties i.e. the Lessor and the Lessee.

| - ‘ gt vmaE Yours faithfully,
t - . " o ~ B |'\ !/
o ' (SOM NAIDU)
DIRECTOR (PANCHAYAT)
" No EDO(SWAtotichera Basarsors: gy 5 vated: (5 [2]] ¥

CGPY1f0Marﬂedifor Information & nécessary aclion to:
9 ;;:e gi: %gpreta:y o the Hon'ble Lt, Gevemor, (alki sﬁé‘j‘.mrsgas, Delhi.
S e 5 & the Chief Secretary, Dely, Deihl Secretariat,Nbl-Delhi.
4 The o Minister for Revenus, GNCT of Diafy, Delhi Secitew Delni,
3 Thg fg\;monai_Comm:ssionér!SecreLary (Reven%e)fisﬁsﬁéhi’m&érg Delhi
. ’ s 's S 3 i b o i 0
Deihi. puty Commissioner (Seuth-West), Rexelpue Denanmen;, Kapashera!- New
6% Xécutive Englneer (C) DR-XIV, Nai ew Delhict 1i
R CUIVE, L) DR-XIV, iafgaﬁ:,__New_p;lh;-‘l10024.
Agte | _ ega anding/takin '
8 in‘%??io%ito tis office, 00 " 0oNSNEkING: over of the afofieg |
3. Zansi d_ér-(NoHﬁmtion} through BDO (South- : -
AN T ' e

| REY I
Mt

R T LN N

WY il i ‘ _
bl

o qlnL ol

N AprlondEET L L e .
. 4 © g .
Cb-tt-.‘j b WA ' W -
GN\'L p & B T
- ; . T 4 sis
» M 61 tvb ; oo




11123

OFFICE OF THE BLOCK DEVELOPMENT dFFlCER {SW)
NEW ROSHAN PURA NAJAFGARH, NEW DELHI-43

Ph: - 011-25016330

HANDING OVE&[ TAKEN OVER REPORT

As per the approval of Honable LG, Delhi conveyed by Director
{Panchyat) vide latter no?F NO BDO(S/W) Allot/KheraDabar/2015/6634 to 43
dated 15/06/2015 regarding allotment of G.S. land Kh No. 15//9/2 (4-15), 1 0/2

(0-9), 11/2 (2-12) and 12 l4-116) total area 12 bigha 12 biswa in village Khera
Dabar to DE“’\I Jal Board, GNCT of Dethi for Setting up of STP/STS.

The land is being handed over to Sh-‘._S;N‘ Prasad, AE. After identification
of said G.S. land by Revenue Staff. The demrcation of the said land will be
carried out by revenue staff at the time of constriiction of boundary wall.

B e

(SURENDER smcau) (S. N. PRASAD)
EA (Ag) AE (DIB)
Handed Over i . Taken Over

E- _ \

e - (-
/ﬁ%s’ AN
(RANBIR SINGH) {PREIW RANA)

Kanongo

Patwarl -
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GOVT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE DIRECTOR (PANCHAYAT)
_ ROOM NO.11-12, OLD CIVIL SUPPLIES BUILDING,
_ " TiS HAZARI, DELHI -110054. .
) : F. No BDO(SW}M]IOI/Hasanpur :'2015; Dated:

To W

"‘:.--

r-.__-====__-__;

1 . g
o - o AL
- .

The.Onief‘Executwe Oﬂ’loer LR e T
Dethi Jal Boatd,. . ST
Govt. 6f NCT St 3athi i

"~ Varunalaya, Jhandeviaian

i New Dethi. . - . =

1
'ﬂf}f R

Sub: Aﬁotmpnt of gaon sabha iand measunng ‘6 bigha 14 b:swa bearing khasra nos.3//14(3-
2) and 4//10/2 (3-12) in the revenue estate of \;sllage Hasanpur, District South-West to
the Delhi Jal Board, Govt: of NGT of Delhi for setting up of STP/SPS.

-

‘.' .. ) »
Sir, ) . [}

)

I am darected to convey the approval of the Hon' ble Lieutenant Govermor, Delhi for
allotment of@i‘aa‘bn Sabha land measunng 6 bigha 14 biswa beanng khasra nos. 3!}14(3-2) and
4111072 (3-12) inithe revenue estate of villags H’asanpur District South-West to the Delhi Jal

Board GovL of NCT‘"of*Belhn’foruseulngl AgHofST] P!SPS subject to the following terms &
. AR ﬁ@ r.auw f’f%m mrwﬁa 1-:';

il ‘“f_‘; : 'e' ng ‘kha!;ra nos'3!f14(3“-'2') aﬁa 4;*11 0)2 (3 1’§ *"
v,',;zHasﬁ@Un..Dlstnct Seuln—West o, R o -.-g:,,j %

=, ,‘;4' ‘gu‘.:p iy Tt "‘.I -.'.: o T *s '." LR

- ) WTH mé“éllotment is bemg made,enifree efoost bas:s onlease for 99 years.

3) . That .iﬁe‘ Lé‘ésea ﬁhall not-a:hange"th ‘*-“Iand use and the allotted Iand shall also be
utih?.bd 1mmed:ately

4) - Thatat shall be responsablhty of the lossee to obtam the prior sanction from DDAIMED
. ‘!‘“ “3 before putting structures even of temporary nature on the'land. The lessee is required to
mmplete all the codal"FGrfnaimes before takmg over the possessron of the land.

\

. B) That it shall be the ra"ponsfbr!:ty of the Iessee to pmgect the land from any type of
encroachmenL A proper boundary wau vill be constructed around the allotted land.

6) ¥ . The lessee shaﬂ have to execute*the Ie‘ase deed accoralng to the provisions of the
"Transfer of Property Act’ mnedsately aﬂe'? taking over possession and also pay

reglstrahon fee etc. if any.

7) " That the lessee wili use. the land ohfy for the purpose for which it is allotted and not fo

any other purpose ¢ i 0&)(/



'.2/ —

8)  Thatthe lessee will have to Edﬁnit the,site plan to the lessor and will maintain open
space around the boundary wall by plantmg trees. 9) That the lessor reserves the right
to cancel the lease at any time if the land is required for any other pubilc purpose or on
account of breach of any of the terms and.cenditions of the lease and lessee will have
to surrender the possession peacefully and :ﬁfg‘uat case the lessee will not be entitied for

’ t. & Y.
any compensation. In case of any dispute; thematter. will be referred to Hon'ble Lt.
Governor, Dethi and his decision will be final aifd bindffig on both the parties i.e. the

Lessorand the Lessee. - . - ¢
' : . i ’ : B :
. : . PR : ol o Yours faithfully,
S ol B o gy 2 (
& . _' P
' ; - ' (SOM NAIDU)
T U'L ,. ‘1‘* '@ﬁ? *‘"(J '_:_- rg";\;w cm" Pt o .-c,;;. X BIRECTOR [PANGHAYRT}
o BT I;»"i'f 3 B, -tﬁff’! PR SR Jin ki 5
F No qﬁp(smfAlloUHasanpm !20 5_!. ﬁgaé ,S}»«. 9"} hzf’hé Dated: [ § [ 4 I [ Sf
Copyn,{fpmard,ed'for information & nec&ssaw Aetionto: - %

1. The Pr Secretary to the Hon'ble Lt: Governor, Delhi, Raj ,leas Delhi.

2. The OSD to the Chief Secretary, Delhi, Dethi Secretan‘ét New'Delhi.

3. The OSD to Niinister for Revenue, uNCTomnih-‘ eihl actt; New Delhi.

4, The'Diisional Gomitissioner/Secretary (Revenusj¥5iSham Nath Marg, Delhi.

5 The‘{Deputy Commissioner. tSquth-West) Revehye Department Kapashera, New

Executwe Engineer (C) DR-XIV’Nafafgarh New:Déill+110024.

7 BDO(South-Westj, Revenue Départment, Najafgari, New Delhi with the direction 10
-scomplete ithe formalities regarding: handing/taking ‘over of the -ailotted lang under
intimation to this office.

- a:.,.;Tehsdda ri(Notification) through BDQ (South-West).

0. Guard-File. )

/

GG AR T PR | | (SOM NAIDU)
g (LT L TN - DIREGTOR (PANCHAYAT)
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12 | 39

_._.—'rf-v'__.:_.._—-——‘-"

—_—. GOVERRMENT OF NCT|OF DELHI
[Pl tmﬂmmmﬁﬁﬂmﬁ.liﬂm - ‘73[(,
; 1, KRIPA-NARAIN MARG, DEUN! -110064.
No. F., 13wsuwaw.]}:7245_ L) :
To, ‘ ‘ :
. The Chlef Executive Offica f
Dalhl Jal 8oard;
. (Cc Govt of NCT ofiDathi,
______‘;., ———-—-—Vannalaya Phaseli, J(arol.ﬁagh
New Dalhi
m( b\} .
Subjoct: AllotmonL f Gaon Sabha_la o _Delnl Jal Bosrd for sefting up o
ibha_land _to Dol : ‘

deco rnl!zehs Pa.

Sir,

| am directed ; convay tha approval of Hon'd a Lieuteriant Governor; Delhl for
aliolment of Gaon Satiha land to Delhl Ual Board fur satting up of dpc@nlraﬂzed STPs

e w bl

as par norms which Is gahmaled as undgr,qupjactto a following terms & conditions:-

- %

S. | Oistict] Nama | of] Khasra No“Capﬂ' ; .iT.'ﬁlﬁd ?quirN?pBl' Land
+ | Nef - {village, Y - ity "Ry ilablo ; norms,l@, allotted
‘ MLD)ySe g f@ssa
' _ S - _Land Sqm. per
> s A {Sqm.) LD . .
1. Palla 25/17(3-10) | 4 2026 | 2640|650x4 | 2600 Sqm.*
, - R _ =2600 :
[ 2. | Sungerpur | 30/2(7-10) 6 {aiHO 3960 | 650x6 - {3900 Sqm. *
-» . a =3900 ’
! 3. | North _[Tajpur T425(4-16), | @ | - pB94 -|-5950] B850x® |5850 Sqm.*
| k . :13/21(2-08) _ .| =5850 o
a, Auchendi | 46/17(3-18),1 © | BP00 |- 6000 850x® :3[5850 Sqm. -
46718(3-10) - ' =5850
5. | South | Shikarpur |36//8(4-12), | B 16078 | 3900 650x6. ~--}3800 Sqm.
Wasl 7(4-186), | ‘ =3900
8(4-11), '] i
. 14(4-00) . | - - 1
8. | North |Nizampur |23/118(2-42)] 7 | #510 | 4550 650x7 44510 Sqm. -
Wesl 23/121(2-15) | <4550 y

! *!In District Narth the Reatrlcted as thg Joqulrad quanUty of land aa pur norms
af DJB, warks out to be laseor than what is dm‘nandad in actual sgm. .

In District North West, the proposed land for 55‘:;!!-::f~.rntmt roquired s 4560 Sqm.
but the entire pleco of iand avallabla lg'only 4510 Sqm
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|
90 d In villagas Palla, Sunfya, d

- - E - . an s .
[ W - 1. That the aflotmant { fease of Gaon § b[';ag; ghkarpur in District 3oy W, 1.

Tajpur and Auchatel in Districl Ndﬁl:;v +to Delhl Jal Board 18 107 solting (-

-y

and village Nizempir In Ofstrict North
2. Thal the efictment Is baing mad!ah on ';;&8 to obtaln fhe pﬁor‘ggr{lcﬂzn ;f:m DOA /
3. That t shall be tesponsihfiity of the s an tha land. The Jessas
M;D bz?:rg ;utllﬂgpmud%g avan of temporary Pgwriofye taking ovér the
is requinid fo tomplete &l the Codal| formalities be s
.posszess!oh‘bf thetend, profbcf tha fand from any type of

: the respon of the fessee [0 ‘ 7
ancroachment, A proper ; H:gm wall will bs constructeq’ ground the allotted

land,; L . : o B :
b2 That l.ha tessae shal hiave to exetuts the lesse deed according to the ot e
.o;; the “Transfor of Property Act” Immediately affer taking over possession :
Biso pay registration fee efe! f any. . : ' ’
8. That (he lassee will use the !and);nty for the purpose for which It Is aflofted and
- “hetfopeny otherpumposs—— 1 ‘
7y, That the dessse wil hava to submit the slte.p
Bptn acs stoumd the bourdary wall by planting trees.. :
8. That the:tesser reserves h4 tight t cancs! 148 lease at any time f the land Is
required for any oftier pubiclputnose or on d6&int of breach of any of the terms
and coridltiofly’ ¢f Jhe lasg) the lasse will hawo to surreqder the possession
peicolill and In fhat £ase the Jessoe will not te entitled for any compensation.

pasls on lease for 88 years,

e

n 1o the lesser end will malintain

AR WO -

In Base of &ny dispts, the njetér wil'be refored to Hon'bla Lt, Governor. Delhi
~dnt hls-_&_gg_:_!qiqq Wilt be findlland binding.on bo the parties l.e. the Jesser and
Yours fajthfully, %
S e e = " ‘_ o T fM.’ﬁK@h)’{b‘{‘ \
o DIRECTOR (PANCHAYAT) i

No.F.iTéﬁfSD:ﬁ?AP{'iL%quq‘ % i Dated: }ﬂ,f)’l ! | :

Copy fnm“rqad'ﬁr?hfoﬁhsﬂon & ﬁébessant action t&:

1. The Pr S;r-:}ﬁfﬁw fo the Hon'ble Lt Govemor, Dy
2. The -Pr Secratary to the Hon'lle Chlsf-trtero tka) thi: .

Delh, - do-the Honile Chit Minlster, Delh, Dehf Setretariat, New, :
3. The Secratary o Hon'le Ministet for Re ;
4. Thé OSD o the Chisf Secretary, Dalh, Doy il b, New Delh £
5, The Ofs_tr! _‘Mggl'su-atgl(fqoﬂh'.s 3 &-Nbﬁh'w BWDG{h;
8 ?gc;%?afgt N4l O yrash R W"W'Dapéfﬁﬁen?

8 #:9. 1o Livislonsat '

Delhi, - i " Comniistioner 1 Secretary (Revenug) ,
T.Tha-BDO (NGAH - Soutfr WissT Nort W oo 4 0 -

complets the formalitids Jor # est), GNQTU; &lhl,

lessae, il ; l".?"‘B_krl'lg over the pﬁ:sseé
8. Guard File. . _

!

DIREC] MT KON
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DELHI DEVELDPMENT AUTHORITY
OFFICE OF THE EXECUTIVE ENGINEER ;
ROHINI MAINTENANCE DIVISION-8 '
MADHUBAN CHOWK, ROHINI
NEW DELHI ~ 110085

Email:- EERMDSDDA@GMAIL.COM

HANDING OVER POSSESSION ‘
In compliance to letter No. F-22A(11)2021/1L/395 dated 07.06.2023 addressed to The
Executive Engineer (C) DR-XI, Delhi Jal Board, GNCTD, Room No. 303, Varunalaya Phase-l,
jhandewalan, Karol Bagh, New Deihi - 110005 issued by Dy. Director {IL), DDA |‘egar'll.ling
physical possession of vacant lund earmarked on plan as measuring area 1272.04 sqm to
Delhi Jal Board for construction of Decentralized Sewage Trearment Plant at Khasra no.

: 25/4(4-16) of Village Salahpur Majra, the physical possession of the sald land is hagxded
- over to Junior Engineer (C) DR-XI, official of Delhi jal Board on dated 15.06.2023. i

;
: b)?
.i'l‘al&ngover | . Ham:) E
| LMQ\%

" Official of Dethi Jal Board Official of Dethi Development Authority
Junior Engineer {C) DR-Xi Assistant Engineer(Civil) mvlpD.a




A i.‘m- s-9
AW 14, Ay, el 110088
E-Malli- EERMRIDOADGMALL COM

No.E) 5 [4) i-{;jnﬂ?ﬁ%}uu Datedz~ 12 JS¢ 123

To

m&muﬁveagm DR-X1
Ddhllllﬂﬂrd,m{g

ﬂmmm.Vanmﬁyamn
Jhandewalan, Karol

New Delhi~110005,

Subt Handing over Possassion of irnd measuring (1272.04 + 2244 Sqm.) 3516.04
Sqm. to Daihi Jal Board for construction of Decentralized Sewage Treatment

Plant at Village Salaput Majrs, Kh. 27/7/2(2-16), 25/ /4(4-16).
Ref:  Letter No. F22A(11)2021/11L/395 dated 07.06.2023.
 In reference to the above the Possession of land measuring 2244 Sqm. at Kh. Na.
27/2/2 has already been handed over to DIB. Now, remaining land measuring 1272.04 Sqm. at

Kh. No. 25/4 is scheduled to be handed over on 15.06.2023. You are requested to depute your
concemed official for Wking over the possession &t site. Shr Satish, AE/RMD-8/0DA (M,No.

/

aftrendt afieden
Akt srrar aiz-a/ R A

8729721230), shall be present 2t site for handing Gver the passession.

“’ifmm.mmmmm.
2. D.D. (iL), DDA, for information please.
,;mlmmmmmmwm.

11133
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DELHI DEVELOPMENT AUTHORITY

INSTITUTIONAL L
Room No.216, A-Bjocl, 204 rﬁnﬂw(:ﬂ

hi
F. LD/IL/00) 9/2020/GOVT/22A-INSTITUTIONAL LAND.III /, ;f'

Dated: 02/03 /2022
To

The Member (Dr)

Dethi Jal Board, GNCTD,
Varunaluya PH |, Jhandewalan,
Karol Bagh,

New Delhi-110005

Sub: - Allotwient of land measuri '
n - : .
construction of Dmutmlmﬁsgﬁ?m (s per TSS attuched) to Delbi Jul Board for

Treatment Plant
No. 16/16(04- ge nt at Bajitpur Tha Kh,
Sir _ (04-16), 16/15(44-16), 16/25(04-16), North District, Deib 2

Developed Nazut land) Rules, 1981, it i

» 1L 1S proposed 1o alf ;
(on perpetual Icase hold basis)for the pursose of conmusomC) N4 measuring 5228 Squm

i e purpose of tru traliz @
I'restinent Plant on the usual mﬁfcondil.;%ons e Dece rebsion.

83 given in the 8 fi
leuse deed and the following conditions: - & pproved format of perpetual

1. That the allotiee Delhi Jal Bourd will be required to pay provisional premium of land
measuring 5228 Sgm @ Rs. 708,55 Lakh per scre (Pro)\'ri‘:imul} wi:hp annual ground
rent 2.5% per annum of the total premium, (Aggregate of the provisional land final premium).
The revision of rates of land is under consideration of the Central Govt. The allottee shall have
to pay balance premium for the land as per rates determined by the Central Government under
Rule-5 of DDA (Disposal of Developed Nazul Iand) Rules 1981, and within the time demanded
by DDA. The rates of land, determined, by Central Goveament, shall be binding upon the
allottee and shuli not be called in question by it in any procceding,

i.  The allottee shall give an undertaking 1o the effect that it will pay the balance premium of
land as and when demanded by DDA on the basis of the rates determined by Central Govt.

ii.  The area of the lund/ plot is also subject 10 variation in size, as per requirement of layout
plan and actual demarcation of the plot at site etc. ‘

i, The alotied land shall be used for the purpose of construction of Decentralized Sewnge
Treatment Plant onfy and no other purpose whatsoever. !

iv. The building plans sllymuld be got approved from the Lessor/DDA/Local body, before
getting the same sanctioned for the construction on alion'ed land and construction as per
sanctioned plan shall be completed thereon within a period of 2 years from the date of
taking over physical passession of the plot allotted. ) ) ‘

v.  The allottee shall not sefl, transfer, assign or otherwise part with possession of the whole
or any part of the said land or any building thereon except }unh the previous consent in
writing of the Lessor which he shall be entitled to refuse in his absolute discretion.

Page 1 0f 3
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‘DELHI DEVELOPMENT AUTHORITY

INSTITUTIONAL LAND BRANCH
Ro 21 -Blocle, 2°¢ Floor, ¥ i

E-5819, F22A(04)202271L
F. LD/IL/0019/2020/GOVT/22A-INSTITUTIONAL LAND-1iI }a el
, Dated: ¢2/03 /2022

To

The Membez {Dr)

Delhi Jul Board, GNCTD,
Varunalaya PH I, Jhandewalan,
Karol Bogh,

New Deihi-110005

Sub: - Allotment of land mensuring 5228 Sqm (as per TSS attached) te Delhi Jal Board for
construction of Decentratized Sewage Treatment Plant at Bajitpur Thokran at Kl

No. 16/16(04-16), 16/15(04-16), 16/25(04-16), North District, Delhi
Sir, ;

With reference 1o letter No. D.O No. /M(DrYDIB/2021/01/03 dated 05.01.2021 on the subject
noted above, [ am directed to inform you that under the provision of DDA (Disposal of
Developed Nazul land) Rules, 1981, it is proposed to allot a plot of land messuring 5228 Sqm
(on perpetual lease hold basis)for the purpose of construction of Decentralized Sewage

Treatment Plant on the usual terms/conditions as given in the approved format of perpetuval
lease deed and the following conditions: -

1. That the allotiec Delhi Jal Bourd will be required 1o pay provisional premium of land
weasuring 5228 Sqm @ Rs. 708.55 Lakh per aere (Provisional) with annual ground
rent 2.5% per annum of the tolal premiwn. (Aggregate of the provisional land final premium).
T'he revision of rates of land is under consideration of the Central Govi. The allottee shall have
to pay balance premium for the land as per rates determined by the Central Government under
Rule-3 of DDA (Disposal of Developed Nazul land) Rules 1981, and within the time demended
by DDA. The mtes of land. determined, by Central Government, shall be binding upon the
allottee and shall not be called in question by it in any proceeding.

i.  Theallonee shall give an undenaking to the effect that it will pay the balance premium of

land as and when demanded by DDA on the basis of the rates determined by Central Govt.
The area of the land/ plot is also subject to variation in size, as per requirement of layout
plan and actual demarcation of the plot at site etc.

Thie allotted land shall be used for the purpose of construction of Decentralized Sewuge
Treatment Plant only and no other purpose whatsoever.

The building plans should be got approved from the Lessor/DDA/Local body, before
getting the same sanctioned for the construction on aliotted land and construction &s per
sanctioned plan shall be completed thereon within a period of 2 years from the date of
taking over physical possession of the plot allouad.

The allottee shall not sell, wransfer, assign or otherwise part with possession of the whole
or any part of the said land or any building thereon except with the previous consent in
writing of the Lessor which he shall be eatitled to refuse in his absolute discretion.

; ;

ii.

i,

Page 1of3 |
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0\J) tore
from the date of issue of dcmand-cum-gmnem letter. The said amount can also be deposited in \ l’L/

the bank counter situsted in I.N.A. office complex and copy of the same may be sent 1o this -
office. '

Detajis of Demand

i Premium of land measuring : Rs. 9,1535,151 /-
5228 Sqm @ Rs.708.55
Lacs per acre
(Provisional)
2 Ground Rent of the plot @ : o Rs. 22,88,379 /-
: 2.5% per unnum of the total '
premium.
3 Documentation 3 Rs, 45/-
Churge .
Total ' Rs. 9,38,23.578 /-
e
, ‘ (Harish Chand Sharma)
: Dy. Director (IL)
Encl: TSS Plun | Guogle earth image and Map of the site. (¢
Copy 10: -

,' 1. Commissioner (Plg) DDA, Vikas Minar, New Delhi-110002-With request to
incorparate subsequently in the Sector Plan, Zonal Plan and Master Plan and 10 process
the change of Land use under seciion 11 A of DD Act, if required.

Commissioner(LM) . DDA, Vikas Sadan, New Dethi-110023

Chief Enginecr (RZ), DDA, Vikas Minar, New Delhi-| 10002

Dy. Director (Survey) LD, DDA, Vikas Sadan, New D<lhi-110023

Dy. CAO (LC)-1, DDA, Vikas Sudan, New Delhi-1 10023

“a e

Dy. Director (1L}

(e

i Page3dof3
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GOVERNMENT.OF.NCT-OF DELHI
F THE DIRECTQR {PAN

L L N . R IE )

1, KRIPANARAIN MARGDELHI -110064. - © e
L #. Ne. F. 2040/BDO(Northyialiotment/Sungerpur/2021-20221.254 3- 5 Dated: 6 7//1/12.
To, . _ g i | |
. The Chief Exgoutive Officer, e . o A e
. Pelhl Jal Board, ¢ B R N L

TEIYT Gowof NCT of Delhl,
Varunalaya Phase-1], Karol Bagh,
New Delhi. -

il _ sﬁﬁ&act: ‘Allotment of 2370 Sqm. Gaon Ssbha land bearing Kh. No. 302 (7-10) of
_¥itlage Sungarpur Delhi to Delhi Jal Board for setting up of tdecentralized

:1 2 . . &I,;-h‘
T 1) ¢
L A N R LI
£ Bt .§]rl " ' . .
Fors Jbin o et g :
¢ ‘w0 1amidirected to convey the approval of Hon'ble Ligutenant Governor, Delhi for
g7 s alotment of Gaon Sabha Jand to Delhl Jal Board fot sefting up of decentralized STPs as
2. pernionmis which s tabulated as under subject to the following terms & conditions:-
Boasr L Laf :
Kh. Capacity | Requirement | Land Balance Balance |
{No. yMLD) |of land “gs | already requirement| avallabitity
; per norms |aliotted to | of land ag of G.8.land
G "{le, @ 650 DJB at Kh. | per norms | allotted
A sqm per | No.  30/2, bearing Kh.
e SR - |MLD village , No.  30/2
ES _ Sungerpur (7-10)
302°[10.76  [10.78 MD x |6 MLD X|4.78 MLD x4 6270 -3600 |
(7-10)  |850 Sgm. =|B50Sqm. 650 Sqm, = | = 2370 Sgm. |
% Ky : 'f"'f"' w ey | 6884 Sqm [ 8800 | 3084 Sqm " . .
"SR % SRS TSP SR . Sqm. oo !
52, 775 That te allotment  easé of Geon Sabha fand in vilge
ot , ge Sungermur, Distt, i
?“'“?ﬂ '3: i to Dalhl Jal Board 18 for seiting up of dacentralized STPs, WMt D

ri“f'"-::*i-"?‘ -42:: That the allotment is belng made ah free of ¢ost basis ori lsa .
83715 "8, ThaLit ahll s resporliy of e used o obtain the prio sanction oo DDA /1GE
" S rbafnm putting structuras aven df temporary nature on the fand. Tha Isssee is regu
-, o5 o éemplete all the Codal farmalities before taking aver the Possession of the | quired
0 ‘4,-Mﬂshan be the sesponsibilty of the lessee to protect the jand from . o
21 riroachment. A propar boundary wal il be constructéd sround the alotieg | il
Sl of B e 0 axecuta the ease deed.according to fhe proviéio oa ol e
e ‘.,,ﬁomrw Act” immediately after taking over possession and also pay

.r -‘ t': l-}a - 2
MRy P o - Tl L
' :.__., e hagr - Iu 4

ot 21 4 2 S ey




/% Thet the lessee will have to submit the site plan to the Ieaser and will maintain open
| space around the boundeary wall by planting trees.
: ;& That the lesser reserves the right to cancel the laase at any tume if the land is required
for any other pubiic purpose or on sccount of breach of any of the terms end
" conditions of the lese, the lessee wil have to surrender the possession peacefully

and in that case the lesses will not be entitied for any compensation. In case of any .

’5 .. gispute, the matter wil be referred to Hoft bie Lt. Governor, Delhi and his decision wil
" . pe final and binding on both the parties i.e. the lesser and the lessee,

gl WG : Yaurs faithfully,

r

T}cw fwwarded for information & necassary action to:

A ’ﬂm PrSecretary to the Hon'bls Lt. Governor, Beihn, Raj Niwas, Delhi.
B _-.--2. The Pr Segretary to the Hon'ble Chief Minister, Delhi, Dalhi Secretariat, New Delhi.
AP | “The Secretary to Hon'ble Minister far Revanus, Dethi Secretariat, New Dethi.
4. "4, The OSD o the Chief Secretary, Delhl, Delhi Secratariat, New Delhi.
;:‘5. “The District Magistrate(North). Revenue Depattment, Alipur, Delhi.
. g, ThePS. 1o Divisional Commissioner / Pr.Seoretary (Revenue), Govt. of NCT of Delhi.

A "_7 The BDO {North), GNGTD, DM office complex, Delhi, with the direcfion-to complete the
e formalities Tor handmgftakmg over the possesston of land {o the {esgee.

L . g

X o3 5"
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__:._‘, o ¢ .oimctor{Panc ayat)

No F. 2040!800(Noﬂh)(&lioﬂnenﬂ3ungerpur(2021-2022125q3.5, Datad CB/!J;&?- :

. {30::1 ngh)
Direstor (Panchayat]
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GOVT. OF NCT OF DELHI

Sub;- Allotment of Gaon Sabha land to Delhi Jal Board for setting up of
Decentralized STP.

Sir,

&t

1 am directed to convey‘the approval of Hon'ble Lt. Governor, Delhi for
allotment of Gaon Sabha land measuring 5850 8q. meter bearing Kh.No-12/1/1

(8-5) & 12/10 (4-16) of Village Tajpur Kalan to Delhi Jal Board for setting up of
Decentralized STP, su‘iﬁiect to t‘rlm following terms & conditions:-

1. That the allotment/lease of Gaon Sabha land in Village Tajpur Kalan in
District North to Delhi Jal Board is for setting up of Decentralized STP.

2. That the allotment is being made on free of cast basis on lease for 99

3. That it shall be responsibility of the lessee to obtain the prior sanction
from DDA/MCD before putting structures even of temporary nature on the

land. The lessee is required to complete all the codal formalities before
taking over the possession of the land.

4, That it shall be the responsibility of the lessee to protect the land from any

type of encroachment. A proper boundary wall will be constructed around
the allotted land.

S. That the lessee shall have to execute the lease deed according to the

provisions of the “Transfer of Property Act” immediately after taking over
possession and also pay registration fee etc. if any.

6 That the lessee will use the land only for the purpose for which it is
- allotted and not for any other purpose.

7. That the lessee will have to submit the site plan to the lesser and will
maintain open space around the boundary wall by planting trees.

8

A vomad w0 Y et

111

OFFICE OF THE BLOC D LOP. OFFICER (NORTH
DM CE COM _ ALIPP DELHI-110036
By No.1.27201430, E-r0ili=haofo [} g Birgmail, &0 i
F.No.BDO(N)/ Aﬂntment/Te,}pur Kalan/ 2022—2023/ josu)- |o gqq Dated:~ 9y | 03 f 3003
To,
' The Chief Executive Officer,

Delhi Jal Board, GNCT of Delhi,

Varunalaya Phase-Ii, Karal Bagh,

New Delhi.

1
N
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8. That the lesser reserves the right to cancel the lease at any time if the land
is required for any other public purpose or on account of breach of any of
the terms and conditions of the leasc, the lessee will have to surrender the
possession peacefully and in that case the lessee will not be entitled for
any compensation. In case of any dispute, the matter will be referred to
Hon'ble Lt. Governor, Delhi and his decision will be final and binding on
both the parties i.e. the lesser and the lessee.

Approval of Hon'ble LG is also conveyed for cancellation of allotment of
‘ Gaon Sabha land measuring 5850 Sq. meter bearing Kh.No-14/25 (4-16) &
‘ 13/21 (2-5) of Village Tajpur Kalan to Delhi Jal Board for setting up of
: . Decentralized STP which was made earlier vide letter No-F.1324/SDM/AP/
1629-41 dated 03.11.2021 of the then Director (Panchayat).
Yours Faithfully
_ 5J1%
(SUNIL KUMAR)
BDO(North)

F.No.BDO(N)/Allotment/ Tajpur Kalan/2022-2023/{o54| - [ugY9, Dated:-v}o3 >33

Capy forwarded for ihformation & necessary action to:-

The Principal Secretary to the Hon'ble Lt, Governor, Delhi Raj Niwas, Delhi.
The Principal Secretary to the Hon'ble Chief Minister, Delhi, Delhi
Secretariat, New Delhi. _

The Secretary to Hon’ble Minister for Revenue, Delhi Secretariat, New Delhi.
The OSD to the Chief Secretary, Delhi, Delhi Secretariat, New Delhi.

The District Magistrate(North), Revenue Department, GNCTD, Delhi.

The P.S. to Divisional Commissioner/Secretary (Revenue), Govt. of NCT of
Delhi. -

A 'i‘l;gol'.s)ircntor (Panchayat), GNCT of Delhi, 1, Kirpa Narayan Marg, Delhi-
8. The Deputy Director of Education (Land & Bstate), Lucknow Road, Delhi-
] . 10054, w.r.t. letter No-4576-4581 dated 09.11,2022.

9, Guard File.

aopre B

q

| 54131 2%
f (SUNIL KUMAR])
BDO(North)
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To

Sub: -

ELHI DEVEL

Room No.216, A-Block, 2" Floor, Vika

11141

T AUTHORITY
INSTITUTIONAL LAND

BRANCH
s Sadan, INA New Delhi

thLmoowzazzzcowmumu/ J2Yy2

The Member (Dr)
Delhi Jal Board, GNCTD,

Varunalaya PH |, Jhandewalan,
Karol Bagh,

New Delhi-110005

Allotment of land measuring 12208.57 Sqm to

E- 26524

Dated: }79 / W2Y

Dethi Jal Board at Kh. No. Khasra No.

122572, 122872, 1230/2 & partly 1231 at Rangpuri and Mahipalpur area under Bijwasan
Constituency (AC-36), Delhi for the construction of STP

Sir,

subject noted above, | am directed to inform you that u

With reference to letter No. DIB/EE(C)Dr-XIV/2023/4600-4605 dated 20.02.2023 on the

der the provision of DDA (Disposal of

Developed Nazu! land) Rules, 1981, it is proposed to allot a plot of land measuring 12208.57 Sgqm (on
perpetual lease hold basis) at Khasra No. 1225/2, 1228/2, 1230/2 & partly 1231, at Rangpuri and

Mahipalpur area under Bijwasan Constituency (AC-36),

Delhi for the construction of STP on the

usual terms/conditions as given in the approved format of perpetual lease deed and the following

conditions: -

1.

~ determined by Central Government, shall be binding u

That the allottee Delhi Jal Board will be requir

measuring 12208.57 Sqm @ Rs. 708.55 Lakh per
rent 2.5% per annum of the total premium (Aggregate
the said land measuring 12208.57 Sqm. Since the revi
is under consideration of the Central Govt., this premi
as provisional and will be subject to revision. The a
premium and ground rent for the aforesaid area of |

determined by the Central Government under Rule-5

land) Rule 1981, and within the time as and when

to pay provisional premium of land
acre (Provisional) with annual ground
f the provisional land final premium) for
ion of these rates of land for FY 2022-24
m and annual ground rent will be treated
lottee shall thus have to pay the balance
d from the date of allotment as per rates
of DDA (Disposal of Developed Nazul
demanded by DDA. The rates of land.
pon the allottee and shall not be called in

question by it in any proceeding. The allottee shall giye an undertaking to the effect that it will
pay the balance premium of land as and when demanded by DDA on the basis of the rates

determined by Central Govt.

The allottee shall give an undertaking to the effect that

and when demanded by DDA on the basis of the rates ¢

The area of the land/ plot is also subject to variation in
actual demarcation of the plot at site etc.

it will pay the balance premium of land as
etermined by Central Govt.

size, as per requirement of layout plan and

The allotted land shall be used for the purpose of construetion of STP only and no other purpose

whatsoever.

The building plans should be got approved from the Liessor/DDA/Local body. before getting the

same sanctioned for the construction on atlotted land ai
be completed thereon within a period of 2 years from
of the plot allotted.

td construction as per sanctioned plan shall
he date of taking over physical possession




#1142
ok,

vi.

vil.

viii.

x.

;
The allottee shall not sell, transfer. assig vise 1t:mrt with possession of the whole or any
part of the said land or any building the ot with the previous consent in writing of the

Lessor which he shall be entitled to refuse in his absoluté discretion.

PROVIDED that . in the event of the consent being givep, the Lessor may impose such conditions
as he thinks fit and the LESSOR shall be entitled to clajm and recover the whole or a portion (as
the Lessor may in his absolute discretion determine) of the un-earned increase in the value (i.e.
the difference between the premium paid and market vialue) of the said land at the time of sale,
transfer assignment. or parting with the possession and the decision of Lessor in the respect of the
marhet \alue shall be final & binding.

Notw ithstanding anything contained in sub-clause (a) [above, the lessee may with the previous
consent in writing of the Lt. Governor of Delhi (herg in after called The L.G.) mortgage or
charge. the said land to such person as may be apprdved by the Lt. Governor in his absolute
discretion. '

The lease deed shall be executed and got registered by the allottee at its own cost as and when
called upon to do so, by the Lessor (PRESIDENT OF INDIA)Y/DDA.

The trees if any standing on the piot in question shall pemain as DDA property and shall not be
removed or disposed of without the prior approval of the Lessor in writing. If the trees required to
be removed off, then the permission for cutting pf trees may be obtained from Forest
Department/Horticulture Department. The tree will pe verified by Horticulture Department.
DDA.

Thar all other conditions, as contained in the perpetudl lease deed to be executed in this behalf
and any other terms/condition imposed from time jto time by the Central Government/Lt.
Governor shall be binding upon the allottee. The form|of Lease Deed can be purchased from the
office of DDA. ’

If the allottee violates any terms and conditions as mentioned above and in the perpetual lease-
deed, the allotment shall be cancelled and possession of the land/plot with superstructure standing
thereon if any, will be taken over by the Lessor (PRESIDENT OF INDIA)/DDA, without any
compensation to the allottee.

~ If the allotment is cancelled for breaches of any|terms/ conditions of the allotment, the

possession of the plot/land with building, if any will be handed over to DDA by the allottee on
the date and time given in the cancellation notice.

That it is the whole responsibility of the allottee to keep proper watch and ward of the land and
property against any encroachment.

The offer of allotment of land herein made is on “AS IS WHERE IS BASIS”. The allottee is
adwsle_d to got himself acquainted with the conditions herein mentioned and also the site
conditions before acceptance of the offer of allotment, It may be noted that the DDA shall not

entertain any claim/exemption 'from the payment of ground rent, License Fee, composition fee
etc. once the offer of allotment is accepted and possessipn is taken over.

The aliottef:.shafl abide by QH the terms and conditions given in the allotment letter/lease deed and
other conditions as may be imposed by the Competent Authority from time to time.

The allottee shali pay the cost of fencing/Boundary wal| if any, as and when demanded by DD.;%.

No property development permitted on the allotted land

The payment and the acceptance letter with the require undertaking must be sent within 60 days

from the date of issue of Demand-Cum-Allotment lette , failing which interest at the rate of 14%

shall be chargeable for the delay period upto 180 days of issue of this letter. On completion of

180 days from the date of issue, the allotment shall be qutomaticaily cancelled. If the allottee has

made partial pay i :
ailotmgm_ payment, after 180 days of issue of this lefter the allottee shall have to re-apply for

i
i

|



8. If the al_mve terms and conditions are a m

._mdertakmg may be sent to the undersigneﬁl gith
" (Rupees Twenty One Crore Nine

Only) including Ground Rent Rs,

ty Lakh Ninety Nine T|
33.43,885/- + documeé

you, the acceptance there of with an
the demand draft for Rs. 21,90,99,342/-
housand Three Hundred Forty Two

i ptation charges Rs. 45/- in favour of
DDA within §0 da..ys from the date of issue of demand-cung-allotment letter. The said amount can
also be deposited in the bank counter situated in I.N.A. off]

be sent to this office.

Details of Demand

Premium of land measuring

12208.57 Sqm @ Rs.708.55 Lacs
per acre (Provisional)

2 Ground Rent of the plot @ 2.5% per
annum of the total premium.

frd

Documentation Charge

Encl: TSS Plan of the site.
Copy to: -

1. Commissioner (Plg.) DDA, Vikas Minar, New Del

ce complex and copy of the same may

Rs.21,37,55.412 /-

Rs. 53,43,885/-

Rs. 45/-
"7 Rs. 21,90,99,342/-
/".

haskar Tiwari)

y. Director (IL)

0/(

i-110002-With request to incorporate

subsequently in the Sector Plan, Zonal Plan and Master lan.
Commissioner(LM) , DDA, Vikas Sadan, New Dethi-110023
Chief Engineer (SEZ), DDA, Vikas Minar, New Delhi-110002
Dy. Director (Survey) LD, DDA, Vikas Sadan, New Dell
Dy. CAO (LC)-I, DDA, Vikas Sadan, New Delhi-110023

i-110023

o0/ <

/

v
,J' Dy. Director (L)

DEA /2'}1%5’

Vepomm 4

11143
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INSTITITTI()N:‘\L LLAND BRANCH

Roo n : i
m No.216, A=Block, 2™ Floor, Vildas Sadan, INA New Delhi

iE\UTII()RIT\"

E- 5834

. § _
EDAL0312020/GOVT22 A INSTITUTIONAL LAND-In/ 1344 Dated: 5]\

To

The Member (Dr)l

Delhi Jal Board. GNCTD.

\f arunalaya PH 1, Jhandewalan,
Karol Bagh. '

New Delhi-110005

Sub: - Allotmient of land measuring 1525.25 Sqm|to Delhi Jal Board at Kh. No. 117 at

Village Chhattarpur Extension, District [South, Delhi for construction of
decentralized STP & SPS. (Delhi Jal Board),

Sir.

With reference to letter No. F.2 (1)/DJB/CE(Dr.) Proj-1/2022/1128 dated 27.10.2022 on
the subject noted above, I am directed to inform you that under the provision of DDA
(Disposal of Developed Nazul land) Rules, 1981,[it is proposed to allot a plot of: land
measuring 1525.25 Sqm (on perpetual lease hold basis) at Kh. No. 117 at wl!age
Chhattarpur Extension, District South, Delhi| for construction of decentralized
STP on the usual terms/conditions as given in the approved format of perpetual lease deed
and the following conditions: -
1. That the allottee Delhi Jal Board will be requifed to pay provisional premium of land
measuring 1525.25 Sgm @ Rs. 994.63 Lac/acre (Provisional) with annual ground
rent 2.5% per annum of the total premium. Tha rates of the Institutional Land is under
approval of the Central Government. The allottee shall have to pay the balance
premium for the land as per rates determined by the Central Government under Rule-
5 of DDA (Disposal of Developed Nazul land) Rule 1981, and within the time as and
when demanded by DDA. The rates of land, determined by Central Government, shall
be binding upon the allottee and shall not| be called in question by it in any

proceeding.
The allottee shall give an undertaking to the effect that it will pay the balance premium of

the land as and when determined by DDA on the basis of the rates determined by Central

Gowvt.
i,

iii.

The area of the land/ plot is also subject to Variation in size, as per requirement of
Jayout plan and actual demarcation of the plot;t site etc.

The allotted land shall be used for the purgose of construction of Decentralized
STP only and no other purpose whatsoever,
The building plans should be got appraved from the Lessor/DDA/Local body, before
getting the same sanctioned for the construction on allotted land and COHS[ru;[ion as




v,

Vi.

viii,

x.

109

per sanctioned plan
shal
date of taking ove I be completed thereo

The allottee shall not sell, transfer, assign or

\ e r
vhole or any part of the said land or any buil

: ¢ fa S¢ i

r physical possession of the plot allotted.

b within a period of 2 years from the

btherwise part with possession of: the
Jing thereon except with the previous
I be entitled to refuse in his absolute

ER?WDFT‘I_) that . in the cvent of the consent| being given, the Lessor may impose
such conditions as he thinks fit and the LESSOR shall be entitled to claim and recover

the whole or a portion (as the Lessor may in hi

s absolute discretion determine) of the

un-eamned increase in the value (i.c. the difference between the premium paid and

market value) of the said land at the time of sal

the possession and the decision of Lessor in th
final & binding.

transfer assignment, or parting with
Erespect of the market value shall be

Notwithstanding anything contained in sub-claifse (a) above, the lessee may with the

previous consent in writing of the Lt. Govern
L.G.) mortgage or charge, the said land to such
Governor in his absolute discretion.

The lease deed shall be executed and got regist

br of Delhi (here in after called The
person as may be approved by the Lt.

ered by the allottee at its own cost as

and when called upon to do so, by the Lessor (PRESIDENT OF INDIA)/DDA.
The trees if any standing on the plot in questidn shall remain as DDA property and

shall not be removed or disposed of without

the prior approval of the Lessor in

writing. If the trees required to be removed off, then the permission for cutting fJf
trees may be obtained from Forest Department/Horticulture Department. The tree witl

be verified by Horticulture Department, DDA.

That all other conditions, as contained in the pirpemal lease deed to be executed in

this behalf and any other terms/condition impo

ed from time to time by the Central

Govemment/Lt. Governor shall be binding upon|the allottee. The form of Lease Deed

can be purchased from the office of DDA.
If the allottee violates any terms and conditi

bns as mentioned above and in the

perpetual lease-deed, the allotment shall be cangelled and possession of the land/plot

with superstructure standing thereon if any,

will be taken over by the Lessor

(PRESIDENT OF INDIA)/DDA, without any compensation to the allottee.

If the allotment is cancelled for breaches of any terms/ conditions of the allotment,
the possession of the plot/land with building, iflany will be handed over to DDA by
the allottee on the date and time given in the cangellation notice,

_ That it is the whole responsibility of the allottee

land and property against any encroachment.

to keep proper watch and ward of the

. The offer of allotment of land herein made is on “AS IS WHERE IS BASIS”. The

allottee is advised to got himself acquainted with the conditions herein mentioned and
also the site conditions before acceptance of the offer of allotment. It may be noted
that the DDA shall not entertain any claim/exemption from the paYmentYOf ed
rent, License Fee, composition fee etc. once the offer of allotment is acceptgzlozzd

possession is taken over.

_ The allottee shall abide by all the terms and

Jetter/lease deed and other conditions as may be
from time to time.

The allottee shall pay the cost of fcncinngoundary wall

demanded by DDA.

conditions given in the
. allotment
imposed by the Competent Authotity

if any, as and when

. No property development permitted on the allotiéd land.
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; . _ ¢
m th : the required undertaking must be sen
¢ date of jssuc of Demand-Cum-Allotment letter, faifing which

oy chargeable for the delay period upto 180 days of
tion of 180 days from the date of issue. the allotment

l?Slﬁ: };?f this letter, Oy comple
Sha e i )
Automatically canceljed, IT the allotie has made partial payment. after !_80

.days of issuc . ;
" Sp}ccial ;‘:’(S]l:si :th(:l;:mll)edl;;sr‘ :l:;l, allottee shall have 1o re-apply for al!otmen.t." ERETD
/ Ridge Munagesignt B“ar(giel‘lncccssar?r clparance from P_‘orcs: I::lr; e /
Morphological Ridge. e k- Msiidnegs: dite: floes o
9. 1f the above terms and conditions are acceptablle to you, the acceptance there of with
an undertaking may be sent to the undersigned along with the demand draft
for Rs.3,84,24,549/. (Rupces Three Crore Eighty-Four Lakh Twenty-Four
Thousand Five Hundred Forty-Ninc Only) ificluding Ground Rent Rs. 9.37.183/- +
documentation charges Rs. 45/~ in favour of DDA within 60 days from the date of
issue of demand-cum-allotment letter. The saill amount can also be deposited in the
bank counter situated in .N.A. office complex| and copy of the same may be sent to

this office.

Details of Demand

1 “Premium of land measuring 1+ 17777 "Rs.3,74,87,321/- :
: 1525.25 Sqm @ Rs.994.63 : : :
‘... .. Lacsperacre T — .
2 Ground Rent of the plot @ ': : Rs. 9,37,183 /- i
: 2.5% per annum of the total : . :
....... premium. e s et
3 Documentation ' . Rs. 45/ :
Charge . __ LRI ;

i ) Total ! : Rs. 3,84,24,549/- :

* o m e s e e s e s e s e wm e e am Sm e A S e e e Ee W e = e

e

Encl: TSS Plan of the site.

Copy to: -

Commissioner (Plg.) DDA, Vikas Minar, New Delhi-110002-¥ith request to
incorporate subsequently in the Sector Plan, Zonnl Plan and Master Plan.
Commissioner(LM) , DDA, Vikas Sadan, New Delhi-110023

Chief Engineer (SZ), DDA, Shahpur Jat, New Délhi-110049
Dy. Director (Survey) LD, DDA, Vikas Sadan, N‘ew Delhi-110023
Dy. CAO (L.C)-1, DDA, Vikas Sadan, New Delhi

1

Wb wo

110023

9[ 0 . Director (IL) .
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Reminder-I ¢
® ' ~ NGTISSUE 3
! o . DELHI JAL BOARD GOVT OF NG‘I‘ DELHI . . _ s
o RL «, | OFFICEOF THE DY, SUPERITENDING ENGINEER(C) DRVI | . Ffsmpomn | -
%_32 JAL'SADAN: LAJPAT NAGAR: NEW DELHI Z%Tf" ,
= . _ 'EMall ID eecdr6.di ) Amrit
T |1 fficeTelephone po. 011-29818103 Mahotsay
. F 32/D]BJEE(C)DR-VI/2024/{J6,{,‘G] EIE 3 Dated: 22.07. 2024
. Dy. Dzrector(IL), o '.-' Pow BT .'* . i s {
Delhi DevelopmentAuthonty, ; . ] [ .
Institutional Land Branch;": ' Py : =
Room No. 216, A-Block, 2nd Floor, 1 1 \ 'l
Vikas Sadan,INA New Delhl B 3
4 1 ' o b
Sybject: Allmment of land measurmg '03 Blgha“‘tu Delhl Ial Buard for constru ion of DSTH at Rajpur . j
Khurd [Maldangarhq South Delh1 Y i - b
E B _ .'
Ref: F-32/D]B/EE(C)DR—VI/2024/237 dated 19 012084 Foncs at
'F-32/DJB/ER(C)DR-VI/2024/1 119 dated 15052024 ', |
Sil", v ;

. ? (. 1':.

Please refer to above c1ted suh jectiit is requested to allor ahp\;e_,saié_‘_ land for cqnstruction

RajpurKhurd CMaldangath) f Efg‘ o ."' L A

\x It s pertment to mem;on that the .work. is under

work istime to timé mommred by Hcm ble LG.
In view of ab ove, it

? ,1.4 i i
' i

i : ;l i
3 “; ‘ v e i
: ' E o E . : S | _ 3
Copy to:- S & <y F :
1.CE(Pr)DrI - ; Formformannn p]ease. BT
2.Director (A&P) : : | ‘ -~do—" ' £
CBSEQM4 i TCh v iade A
4.SE(M)-8 i —do— e
5, SE(DRJPR-I - iy —do— o SRR
6. DD(L&E) I iedo T
FTAE-TV E _-To pursue. ’
8.0/ copy a ! :
. . I‘!l ; l'l': I.‘ ) L]
i : L
; vy '
- i !
i w e 8 '
| =t ;
. i SR

momtormg by ngh Level Commnt
constxtuted by the Hon'hle Natlgmal Green Tribunal. High Level Committee directed that the txme[l ne gilvpn .
should be strictly adhered and noncompliance may have severe repe&'cussmns including crxmmallcases The |

, ; IS oqce agalp requested to allot the above mentloned land measuring 03 Bigh
Delhi Jal Board for construction bf DSTP at Rajpur Khurd fMaldangarhi] South DeI}u as earliest.”

0

‘{\].

| Sd/-

FDSTP at

ve (HLC)

to

(A M, SharH

EE(C]Dr .

L

' 4

~Hi
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ANNEXURE == \\

56 LOCATIONS OF DSTPs, NOW COVERED IN 40 LOCATIONS

e Name of DSTP in list of 56 Merged with/Current
Locations locations of 40 DSTPs
1 Mitraon 1. Mitraon
2 Kair 2. Kair
3 Kakrola 3. Kakrola
4 ~ Kanganheri 4. Kanganheri
5 Dichaon Kalan 5. Dichaon Kalan
6 Punjab Khor (STP & SPS) 6. Punjab Khot (STP & SPS)
7 Jat Khor (STP & SPS) 7. Jat Khor (STP & SPS)
8 Qutubgarh (STP & SPS) 8. Qutubgarh (STP & SPS)
S Auchandi 9. Auchandi
0 L. MohommedpurMal | {vo, Wobormradiu: Malf
11 Karala
= ol 11. Kanjhawala
13 Ladpur -
14 Nizampur .
15 F—p 12. Nizampur
16 Garhi Rindahala 13. Garhi Rindahala
17 Jaunti .
18 [ Tatesar |
19 Ghewra ~|15.Ghewra
20 Khera Khurd 16. Khera Khurd
21 Alipur (For Zindpur)
22 Alipur {Seed farm land)
23 Hiranki
24 Kadipur {for STP) 17. Zindpur STP
25 Khera Katan
26 Mohommadpur Ramzanpur
27 | NangliPoona (For STP)
28 Sarangpur 18. Sarangpur
29 Galibpur 19. Galibpur
30 ) Kazipur 120. Kazipur
31 jafarpur 21. jafarpur
32 Khera Dabar 22.Khera Dabar
33 Hasanpur 23. Hasanpur
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34 Shikarpur 24. Shikarpur
35 Chéndanhola & Satbari 25. Chandanhola & Satbari
36 Tajpur Pahari 26. Tajpur Pahari
- JSTRAB 27. Jaunapur-i {Fatehpurberi
& Asola)
28. Jaunapur Part-
38 Jaunapur Part-ll .
=R li{Fatehpurberi & Asola)
39 Bhati 29.BhatiDera
40 Dera Mandi Mandi({Fatehpurberi & Asola)
41 Fatehpurberi & Asola 30. Fatehpurberi & Asola
42 Jhimarpura {STP & SPS) 31. Satapur Majra (STP &
43 Salapur Majra (STP &SPS)  |SPS)
44 Bajitpur Thakran 32. Bajitpur Thakran
45 Sungarpur 33. Sungarpur
46 - Palla (Akabrpur)
47 Palla (jhangola) 34. Tajpur
48 Tajpur (Bakhtawarpur) ;
43 - Rangpuri _ 35.Rangpuri
50 Chhattarpur Extension 36. Chhattarpur Extension
_ . . 37. Maidan Garhi {Rajpur
1 . _
5 Maidangarhi Khurd)
52 Naya Bans 38. Naya Bans.
53 Tikri Kalan 39. Tikri Kalan
54 ~ Tajpur Khurd 40. Tajpur Khurd
| Coveredinaugmented
capacity of Existing Sector 25
S adanpur Dabas
? Facanpu Rohini STP (Under Kirari
GOC)
Covered in-augmented
56 Rani Khisia capacr?y'of E)G'StmgSEt':tOt. 25
Rohini STP (Under Kirari
GOC)
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